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RAJYA SABHA
Wednesday, 23rd March, 2011/4th Chaitra, 1932 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

TRIBUTES TO MARTYRS

MR. CHAIRMAN: Hon. Members, as you are aware, on this day 80 years
ago, legendary heroes of our Freedom Movement, Bhagat Singh, Rajguru
and Sukhdev, attained martyrdom. Their patriotism and uncompromising
devotion to the cause of their motherland and their selfless sacrifice
have immortalised them for all times. Today more than ever before we
need to be inspired by them and be led by their example in selfless
love for our motherland. On this occasion, let us pledge ourselves to

uphold the cherished values for which they had laid down their lives.

I request hon. Members to rise in their places and observe silence

as a mark of respect to the memory of the martyrs.

(Hon. Members then stood in silence for one minute)

[MR. DEPUTY CHAIRMAN in the Chair.]
MATTERS RAISED WITH PERMISSION

Need to confer the Bharat Ratna on Dr. Ram Manohar Lohia and

setting up of a Memorial, etc. in his memory
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SOME HON. MEMBERS: Sir, we associate ourselves with the issue

raised by the hon. Member.

MR. DEPUTY CHAIRMAN: Yes, the entire House associates itself with

this. Now, Shrimati Jharna Das Baidya.

Incident of death of the Reang refugees in a devastating fire

at Naishingpara in North Tripura District

e e T (@R ) SuEely s,
arRqu Fo FATR S &o Naishingpara Camp Ha ARRA &
S 5,000 IRAWT ogsEieT gRar T g, 39 @9 Ho
gf@el 20 a@ 20 A, 2011 FL @AY Ho AETET &, ST@H
16 aFr AR T, SAEe 6 #Afgemw IR 4 s AT g0 g
100 o1 39 3fPaAws Ao Omd gE 8 TR IR AR  &ER
Fo ARRA  WER  Fo @Y dEEad Sh, SEd WHR  Ho T
o gl #n, Jdfhd ARIRA W&ER Ao 39 &l P aEE R
w0 o #F AW FAG &®@T o W 1977 o HEAR ]
CE arga TWHER e Fo Ww & g iR
FET WerR e Ho W®w & go, R Jo AEr B
g Ao W I§ TEr a1 & SAH qo H/G  oET 1998 Ho
awd  ARRA 9T Jo, G9 398 IW GRF Go IEHAUT g, sEfAT do
T amE R HMAC| ISl ST gEdr 9 g go AR Ao
e agl S Sl Thd & o @ ERG I Cates
HE WHR  aRT ARRA @WER Fh 3 go  amyg  oF
Hoe A% Fg TN T FEY Ao S W@ OmE ge  go dwr Sn
e AR v g, 3A% ARG HEQAA gRr  Sem aiRul
T WHR o 306 @%@ Fo AR
50 SR Ao AR E31 0 12 151 B 1 -1
WHR ~ HL 308 P T g WRT dgw ARRA WER 4o
Feell TRT  HfO 5T AT EzEic) F do QR Jo ey
e g Jo 5,000 gRaErt Ho dRT H¥ I Fhd  go ? S
5,000 URARY Ho oE Fo A% HW  AGRA  WHR FL B
IR ) e o2 Jo AW ARRE S0 o, IfkT AR @ e
aft wT @ FATl Fo dET AR o FEAR Eq e
Td Hoz WER o AW AT o Ho ARKA WER
qé g1 TR NEZEIE] COelC | rs B S

MS. MABEL REBELLO (Jharkhand): Sir, | associate myself with the

matter raised by Shrimati Jharna Das Baidya.



Attack by NATO forces on Libya

SHR1 P. RAJEEVE (Kerala): Sir, I would like to invite the attention
of the House to the aggressive attack on Libya by NATO forces led by
the United States of America. Sir, | appeal the House to condemn the
aerial bombardment by aircraft and ship-based missiles on Libya by the
NATO forces. The military strikes by NATO forces comprising of France,
Britain and the United States of America are a dangerous act of
aggression. The NATO is now repeating what it did in lraq which led to

deaths of millions of people and large-scale destruction.

Already hundreds of people are reported dead in these attacks. Sir,
despite the rhetoric about protecting the Libyan people, this act of

aggression is a gross violation of Libya’s



sovereignty and a calculated intervention in an internal conflict to
bring about regime change. The hypocrisy of the Western powers can be
seen in their connivance with the Saudi military intervention to crush
the popular and peaceful revolt in Bahrain. The West has no
compunction in resorting to force to secure its interests in oil-rich
Libya and the Middle-East.

Sir, the Security Council Resolution on Libya has been utilized by
the NATO forces for these attacks. Sir, five Members of the Security
Council, including India, abstained on the Resolution. The hon.
External Affairs Minister is sitting here. | urge upon the Government
to immediately demand a review of this UN Resolution to stop this

aggression on Libya.

Sir, all the democratic and progressive forces in India should
strongly protest yet another military aggression by America and its
allies on an Arab- African country. | appeal to the Government to come

up with a Resolution to condemn the attack on Libya by NATO forces.

SHR1 V. HANUMANTHA RAO (Andhra Pradesh): Mr. Deputy Chairman, Sir,

I want to raise...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... Meet the hon.

Chairman. ...(Interruptions)...

SHRIMATI BRINDA KARAT (West Bengal): Sir, 1 associate myself with
the issue raised by the hon. Member. ...(Interruptions)... Sir, the

Minister is here. ...(Interruptions)...

DR. CHANDAN MITRA (Madhya Pradesh): We support the stand of the

Government on the Libya issue. | associate myself with the hon. Member
and demand a review of the UN Resolution. ...(Interruptions)...
SHRIMATI BRINDA KARAT : Sir, the Minister

should. .. (Interruptions)...

SHRI SYED AZEEZ PASHA (Andhra Pradesh): Sir, | associate myself

with the issue raised by the hon. Member.

SHRI PYARIMOHAN MOHAPATRA (Orissa): Sir, 1 associate myself with

this matter raised by the hon. Member.
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Incidents of Atrocities on persons belonging to weaker

sections of society in Rajasthan

g THSH JEraT (Quraiic ): 3UEHET Aged , SEr
3Mg S g Cam Hao T qaT Ho
AT do gam I WEe P oo dNg Ue d@Ee ™
W g , S geaAw IS WHS W@ W s, 39 HEY He
Jeafr gEe gl Ce v IS AT Ac §Fga g@ b o 3R
oA oft o, CIET)
A ki ge &Y #Hoe 39 gl F == O Ao oW
FE O, Lz o F BEic 3 geaArait w
e |

meiew , uftoa gt SR Ho giRYed H: 18 qTgaw
Ay e, o Ffo gER ey Ao F: @ constituency &
qgT W TH Do G Th AW A g HRaneh o aw SR
AT AT B¢ dE 0 W EHH ®E -A a9k W am IS 3R
FER  FATCT @ gET I

e g, F sgg o JEwEr ArercH R FE  HUS A
@A GEdT ge , 9 dgd GEGE® g @gr AW P FROT TR
Afger  F gl IS, HAh 3e  uE Ao Ol P HY
I 3FH YW  FHE G ATl Ig ARY  F@AS S Afger  dn, T
Fn oAfger A FE3F AR Fn g gh IS, dn @R Ao &g HO
sghr S @k o 3R sEe AWt F: UHhsT  SNE ,  offehel
gf?-m' JAo dg@r W  4-5-6 gfar GEZC LS FRATS aTer
M o...(@mEuE ).

I W erfarar =TEgTT ): W, 3H THR F: P
S A B¢ ... (@EEUE ).

T e 3EE :3gdm He AT SfUl L. (@AY )...
g e 39T afsg e |, CICT Ciea) Ho Ad
Sfdul ... (FFAUE  )... Heled , &9 3§ AR  # gl F: ST
oTer g , d9 38 F™F Fo H/G AR qo FE HO PR SHA
S A@E geh L (FFeuE )., 3@ &8 @o Ty A
STH &o Tk dseh  oAc g @6 challenge &R 3R &ET  &T 39N FHHT
S g @R, dn He e & ¥o FTE W WA T T
el g8 @ gal d% aex & W @ Wl 99 geE Ao 39
W FH  FRAS A @R, db 384 g & "o ®Eg B A



gaar FoM a8 @@ R TSI |

AT, #He  wE g CiEis] FE  HUe AFA  AAT AR
g 9g IE gv FO 9 3@ AFG  Ho  FE FRAR & gy, dv
@8 WR AT HAc  UH W Ba A @Y §Ed S
dnrew 3R e HE  FE AT Ho ggl W S SHO Asfg U,
ERECIcll Fo e ST GRT EA HOH  FBEE &k 9 T8
g Sfozmed wy gew  do & do, afkd 3w 3 3IRIT
F gAW @ PG PRAA G BN Hoo 3T el Ho Rid Ll
Q@HC AT ARAT g, Sfesls o e IO
ER FRT gHeT go &0 3R g @o dET 3 @R
F ODIBH AT SN, R AW AR S ST g3 g
an @y Ao R/ EET , 3FR FHedar  WRC

AReT , gl T z@e o SEmer e A U 3 G
gF HoSGIH S, g g8 W BE HEEAG AL G
[t} Fo o€ 3 Wm Ao AT, JI@R A 1< 1| Y £ S £ VR [ &
. (EFEEE: E ) ... W, T AfEC ...

@ IUEHNY  : Sedr AT HIRAT|

10



@Y TAGH 3rarare :dar 39 3 .Sh. g o I IOR
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SHR1 V_P. SINGH BADNORE (Rajasthan): Sir, | associate myself with

the issue raised by the hon. Member.

W A gEnE  [Wer @ERE ): ARed , do sl
=g Iy o @y TEfve wWaT g

W@ Igeee AT @I ®Y ): 3yEHmNlad #@glew , Ho
T Fr 3@ a®T Qo gFEg AT &L

@ HREr @ @ (fOE ) W, Hoe i @ amy o 9
TafiTe AT g

Burning of a Bastar village, brutal killing and

assaulting of men and women

MS. MABEL REBELLO (Jharkhand): Sir, 1 would like to draw your
attention and the attention of the entire House to Bastar. A year ago,
I stood at this very place and drew the attention of the entire House
to what happened in Bastar. In Dantewada, 74 CRPF personnel were
killed. The same thing has been happening for the last 3-4 days. |
spoke to the officers also. There have been a lot of reports coming in
the Hindu and other newspapers for the last 3-4 days. | have also been
getting messages, e-mails and all that. 1 would like to tell the House

that the National Human Rights Commission had asked the local police

11



to investigate into the cases they had registered in 2005 and go into
the areas like Dantewada, 70 per cent of which is not with the Union
of India, but it is with Naxals; Narayanpur, 80 per cent of which is
with the Naxals and Bijapur, 90 per cent of which is with Naxals. They
asked them to go to Dantewada, Chintalnar and other villages and
investigate into the cases. When the 500 policemen went — 150 local
policemen, 200 CRPF personnel and 150 other Koya policemen — to a
village known as Morpalli village, 15 kilometers away from Chintalnar,
what happened there? When they reached there, the Naxals got to know
about the police movement and they immediately surrounded 500
policemen, including paramilitary forces. And, when the policemen came
to know about it, instead of coming back, they went up on a hill and

took shelter there at night. What did the

12



Naxals do? The whole night they prepared themselves and also fired at
the policemen just to tell them that they were alert. Early morning,
when the policemen were trying to return to Chintalnar, they attacked
them and among the policemen, three police commanders were shot dead
at Morpalli while coming back to Chintalnar. Now, what did the police
do? Police then went into the villages, Sir. They sent a wireless
message to the base camp. Military helicopter with ammunition, food
and extra paramilitary forces came to that village and gave them
support. With that, they managed to come back to the base camp. But

then you know what the police did, Sir. Sir, the Central India Tribes

and particularly ...(Time-bell rings)...
MR. DEPUTY CHAIRMAN: Your time is over. ...(Interruptions)...
MS. MABEL REBELLO: Sir, one minute please. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no, you should finish it within three

minutes.
.. -(Interruptions)...
MS. MABEL REBELLO: Sir, it is ...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is not like that. ...(Interruptions)... You

please complete. ...(Interruptions)... Please complete.

MS. MABEL REBELLO: Sir, on one side the Naxals kill the central
India

tribes and on the other side the police, paramilitary forces, all of

them kill them.
...(Time-bell rings)... The Government of India and the State
Government should

take decision whether they want the central India tribes to live or

they want to kill them. ...(Time-bell rings)... If they want to kill
them, they should go and kill all of them. ...(Interruptions)... So,
Sir, this is very sad. Tribals have a right to live.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is over. ...(Interruptions)...

MS. MABEL REBELLO: Sir, this is not fair. ...(Interruptions)...
This is not fair. ...(Interruptions).... They are citizens of India,
Sir. ...(Interruptions). .. They are born here, Sir.

13



...(Interruptions)... Sir, they should be Ilooked after by the
Government. ...(Interruptions)... Something should be done for them.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Shri S.S. Ahluwalia.

MS. MABEL REBELLO: Sir, they don’t have physical infrastructure.
They don’t have anything. Something should be done for them. 1 want an

assurance from the House. The hon. Home Minister is here.

MR. DEPUTY CHAIRMAN: No, you can’t compel him.

---(Interruptions)... Please. ...(Interruptions)...

14



MS. MABEL REBELLO: Sir, I want him to make a statement and give an

assurance. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please take your seat. ...(Interruptions)...
Nothing will go on record. ...(Interruptions)... It is not going on

record. ...(Interruptions)... What is this?
MS. MABEL REBELLO: *

Incident in Milan asking a Sikh coach to remove his turban

@ THTE. HEeaie GRES  ): 3uEeNla mEed L, #o 5w
el Ho o "gd Ty AT o JUAT  9F (@Al AOgdr ge  Ffo @
Afewr A o I Amritinder Singh S @o WY TR g o
@ SR gl #Ae TH U g I el AR W Fh §9
qRa ger Bo 3R e arelt o A€ oRT IRY o B

...(@EEUE ).

et afeea sy GREme @y ): @b w9y
g, 3rehelt geoll HE qRT e &
...(@EEUE ).

o THUH. IEoarfadr T HEled , AR RiLr S QT
EE g ST g5, 3T WER  Hoe  TH R qerEemy g
GE & FAR gy e FRw & TRew |, Hfad &
CICEE g g , Soe af@ g: , Ak g§H 3oTde Scenr  arsl

o OUYE AL WAST He  Hfo W@ @ W IEh we A, 3HH
efies AR ®¢  wEew , #c ¥ gd  z@PT #E W g

ELUE gfSer FHITAR F:  Amritinder Singh @& AR Ho
TRYIE wR gEARe I Hoe  9EIE 3ARA Fo dft  AIR

FRAT AT 3AR TER T Ho dfF 38 T Ao Y geEr
WA Ho Jdf€ Hgr AT, JA@H Sl ™ T\ g sga fOs
H Fn oFd AR Em g A o ? 19 alE #b 39 §§Y #Ho
gAR gfewRr T qo A Ho e LOIEGH HRAT IR
el #Ae o e TFEIUs go , 3eaie g gEed
AT o A A ger Tt ¥n, ok 9 Aweer T,
JTAMEE F AT A gh T RS as @@ o amg w9,
ag 3@ TRae W e aEaRe PR B dw Amritinder
Singh @ & 9@ 3dRa Ho A AR HaT g Ho STEeT
TqEN g Ho AUH FH lip service I A HEE  go ? PR A
#Ho  3gedr  lip service o  Hg gl iU Jeo regret gc , 39
3% A% w g R 3Es e Ao FUS  TBFY  gEe Ao
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L (FETE B )., W, AW A ar Ygd @ AfaT
i Iumwmfad @A @R 7 ...(qEEus ).

Heel TH.UH.  Hgoarferdr D W, He W SF@ GH  w W@
& Ig S qRiscrd go, SO TEY Hoe  gEaIRer pares
AT #A Ho At " & A FE W@, AT qEE @ dow

gz, 3@A  3ARA TR
I3 H gHST gk Fhdl go Ak
& ge od 8o, 39@ gewm g3

F: YA TET g TRd o
W "H , T§ gHEISER gt
meT , Ho afger A S "o e FfT  sTal e
THIAET F: BT FAlR Ao wT & IR =8 @ Ffe
3% ganl TH gFAT  Ugel ARG HES FT HAT

*Not recorded.
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Killing of an MBA student from Hyderabad in London and rape and

murder of a female student in New South Wales, Australia

SHR1 M.V. MYSURA REDDY (Andhra Pradesh): Hon. Deputy Chairman, Sir,
it was reported, two days back, that one Mr. Sunil Kumar who was an
MBA Graduate from Hyderabad and was working in a U.K.-based Internet
web hosting provider as Accounts Manager, was burnt to death. The
house iIn which he was staying was set ablaze by the son of his
landlord. U.K. Police suspect that there was a dispute between son and
landlord. To settle the score, he burnt the house, the son of the
landlord. It is unfortunate that even though the mishap
occurred in the first week of March, the Police informed, only two
days back, the parents of Sunil Kumar. Secondly, Sunil Kumar had
shifted to this house only a few days back. The Police has also
cleared that it is not the fault of Sunil Kumar; it is a dispute

between the landlord and his son.

And the second incident, Sir, a 24 Indian student, Mrs. Tosh
Thakkar, was raped and murdered in Croydon suburb of New South Wales,

in Australia.
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Sir, these two incidents have brought to the fore, again, the
security of Indians who are studying and working abroad. Always, the
Minister of Overseas Indian Affairs and the Government of India are
assuring us saying “we are taking precautionary measures to protect
the Indians who are working abroad”. But these two incidents did occur
in a day only. This shows the failure of our Embassies in protecting
our Indians who are working or who are studying abroad. So, | demand —
the Minister is also sitting in the House, Sir, — that he should
instruct our Embassies to take steps for protecting our Indians, and
should also take appropriate action against those who are involved in

dereliction of duty.

MR. DEPUTY CHAIRMAN: Thank you. ...(Interruptions)...
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SHRI V. HANUMANTHA RAO (Andhra Pradesh): Sir, this is a very

serious thing. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Yes, yes, you also associate.

SHR1 V. HANUMANTHA RAO: Sir, my point is, more than 30 people who

were in America and other countries. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Shri R.C. Singh.

SHRI V. HANUMANTHA RAO: Sir, he should instruct them. It is a

serious thing. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Yes, Mr. Naidu.

SHR1 M. VENKAIAH NAIDU (Karnataka): Sir, 1 rise to associate
myself, but 1 request the hon. External Affairs Minister, through you,
Sir, that because these incidents are happening time and again, he
should take note of it and, then, talk to the concerned officials and
see to it that such incidents do not recur. Because he happens to be
in the House, I make a special request to him; please respond to this
and, then, give an assurance to the House so that the parents, and
also other family members, whose children are studying abroad, have

some sense of confidence. This is my only request, Sir.

SHR1 V. HANUMANTHA RAO: This is a serious issue, Sir. | associate
myself with 1it. But, every day, such incidents are happening.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Would you like to respond, Mr. Minister?

SHR1 V. HANUMANTHA RAO: In the last two years, a lot many letters
we wrote to the hon. Minister, but nothing has happened. If any
foreign delegate comes, we will take it with a lot of seriousness.....

---(Interruptions)...
o symemfa A€ -, 3OS SRl

SHR1 V. HANUMANTHA RAO: No, no; Sir, please give a ruling and

.. .(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, if the hon. Minister can, please,

respond.
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MR. DEPUTY CHAIRMAN: Would you like to respond, Mr. Minister?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): Sir, the
welfare and the wellbeing of Indian students who have gone outside the
country, to various countries, to pursue their studies, is being of
utmost importance to the Government of India. Whenever incidents of
this kind have been reported to us, we have immediately taken it up

with all the seriousness that
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it deserves, so that such incidents do not occur again. But in some
countries, unfortunately, they keep reoccurring in a way. Whenever it
has been brought to our notice or suo motu we notice it in newspapers
and the news media, we always take it up with the Ambassadors and then
our Ambassador takes it up with the respective Governments outside the
country. | take note of the seriousness of the issues that have been
raised and 1 will certainly take it up with the Australian Government.
We will call the Australian Ambassador. He has been repeatedly called

and we have given our views.

Then with reference to the other very sensitive issue, which my
esteemed friend, Shri Ahluwalia, has raised, that also deserves
serious attention of this House, this Government and this country. The
turban that Sikhs wear in the country shows the majesty of the Indian
nation and the diversity that India stands for. It is not a piece of
cloth that they tie around their heads; it is a symbol of the nation.
So we attach the greatest significance and respect to the turban that
our Sikh brethren wear. Whenever there is an insult to that, we take
it as a national insult. It is not an insult to the Sikh community

alone, it is a national insult. We take it up with the Governments.

SHRI V. HANUMANTHA RAO (Andhra Pradesh): Sir, one Sunil Kumar who

belongs to my Constituency...(Interruptions)...

MS. MABEL REBELLO (Jharkhand): Sir, the Home Minister is sitting

here. ...(Interruptions)...

SHRI P. RAJEEVE (Kerala): Sir, 1 seek your protection...

...(Interruptions)...

MR. DEPUTY CHAIRMAN: You are creating new precedents.
...(Interruptions)... There 1is no protection. ..._.(Interruptions)...
There is no need of any protection. You were given an opportunity to
mention it and you have mentioned it. ...(Interruptions)... Shri R.C.

Singh.

MS. MABEL REBELLO: Sir, 1| have raised an issue. The Home Minister

is sitting here, but he has not replied to it. ...(Interruptions)...
SHR1 P. RAJEEVE: Sir, the Minister has not said anything on Libya.

MS. MABEL REBELLO: Sir, the Home Minister is sitting here. He
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should reply. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You cannot do it. Why are you shouting? Shri
R.C. Singh.

MS. MABEL REBELLO: Sir, I have raised the Tribal issue. The Home
Minister is sitting here, but he has not replied to it. Why is he not

replying to it? ..._(Interruptions)...

MR. DEPUTY CHAIRMAN: You should not expect that in Zero Hour the
Ministers would respond to all the mentions made by you because no
notice has been given to the Ministers.
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SHR1 P. RAJEEVE: Sir, | have raised the issue of Libya. The

Minister has responded to other issues, but he has not replied to it.

MR. DEPUTY CHAIRMAN: That is all right. It is for him to reply.

...(Interruptions)... What are you saying? Shri R.C. Singh.
...(Interruptions)... Nothing is going on record.
.. .(Interruptions) ... Nothing is going on record.

MS. MABEL REBELLO: *

MR. DEPUTY CHAIRMAN: You have mentioned it. The Home Minister is
sitting here. ...(Interruptions)... Please sit down. This 1is not

correct. Shri R.C. Singh.

Issuing of illegal experience certificate by Railway Planning Division

to companies, which have not executed any Railway Works

SHRI R.C. SINGH (West Bengal): Sir, it came to light yesterday that
some officials in the Planning Division of the South Central Railway,
in collusion with private companies, are issuing invalid Experience
Certificates, even though companies have not executed any Railway

contract work.

Normally, it 1is the responsibility of the Railway Engineering
Division to supervise the execution of railway works by contractors,
and once completed, they issue certificate to the contractor about the
performance of his work. And when the contractor submits tenders for
the other contracts, this very experience certificate becomes the

basic document for winning the tenders.

The invalid experience certificate came to light when a cement
factory took permission from the Railways to construct a private
railway line for its use in the vicinity of Jaggiahapeta-Mellacheruvu,
and gave it to a private company. The railway line is purely a private
railway line, and the Railways has nothing to do, except giving
permission to take up the work. But the higher officials in the
Railway Planning Division of the South Central Railway issued invalid

experience certificate, in collusion with the contractor, by saying,
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“1t Is an outstanding company and executes works in an outstanding
manner.” Sir, Ffirst of all, the Railway Planning Division has no

authority to issue such a certificate, but they issued it.

The contractor, based on this certificate, got another contract in
Punjab. But
the second successful bidder in this tender got doubt and lodged a

complaint. Then, the

*Not recorded.
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Railway Vigilance Department and the CBl jumped into action, and found
that the complaint was genuine. They seized the documents and found
that the 1invalid experience certificate had been issued to the
contractor by the Chief Operations Manager, Office of the Railway

Planning Division. ..

MR. DEPUTY CHAIRMAN: Your time 1is over...(Interruptions)... The

mike has been switched off...(Interruptions)...

SHR1 TAPAN KUMAR SEN (West Bengal): Sir, it is a very important
issue...(Interruptions)... It relates to issuing of duplicate

certificates...

MR. DEPUTY CHAIRMAN: He has mentioned it...(Interruptions)...

Please sit down.

SHRI R.C. SINGH: Thank you, Sir.

SPECIAL MENTIONS

Demand to address the grievances of retired employees of

Central Public Sector Enterprises in the country

SHRI M. RAMA JOIS (Karnataka): Sir, the Second Pay Revision
Committee recommended the framing of a scheme for the creation of a
corpus in order to take care of medical and other emergency needs of
retired employees of Central Public Sector Establishments (CPSE). An
Official Memorandum dated 8th July 2009 was issued by the Ministry of
Heavy Industries and Public Enterprises calling upon the Board of
Directors of each CPSE that they may consider the framing of a scheme
based on the need and affordability on the above matter and obtain the
approval of the competent authority for the scheme, with a direction
to forward the copy of the approved scheme to the Department of Pubic
Enterprises. Despite the 0.M. dated 8th July, 2009, nothing has been
done so far. As a result, many retired officers of various CPSEs are
suffering for want of any Tfinancial assistance in case of need.
Through this Special Mention, I appeal and draw the attention of the

Ministry of Heavy Industries and Public Enterprises to redress the
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grievance of retired employees of CPSE’s of non-pensionable jobs who

are facing great difficulties.

Demand to Ffill up the vacancies in the Office of the Registrar of

Companies, Hyderabad in Andhra Pradesh

SHRI Y.S. CHOWDARY (Andhra Pradesh): The Registrar of Companies,
Hyderabad, in Andhra Pradesh, was established in the year 1956 with
staff strength of 10. After taking over of
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600 companies from Nizam, at present, about 72,000 companies are
registered with this RoC in Andhra Pradesh. However, the staff
strength remained more or less at 1956 level. Though the staff
strength has been increased, more than 50 per cent posts are lying
vacant with the RoC, Hyderabad, due to resignation or retirement of
the employees. As a result, the RoC is facing difficulty in handling
its daily operations leading to inconvenience to entrepreneurs and

others concerned.

1, therefore, request the Government to issue suitable directions
to the concerned authorities to fill up the vacant posts, so that
problems of RoC, Hyderabad, could be
mitigated.

Demand to celebrate the liberation day of Goa from the

Portuguese rule as the Swatantrata Purti Divas

SHR1 SHANTARAM LAXMAN NAIK (Goa): When India was liberated on
15th August, 1947, the territories of Goa, Daman and Diu were under
Portuguese rule. We could see the dawn of freedom in the country,

except on our land. There was no Mahatma Gandhi in Goa.

Goa was under Portuguese rule, while rest of the country was under
the British regime, which collapsed under Mahatma Gandhi’s non-violent

Non- Cooperation Movement.

Pandit Jawaharlal Nehru was kind and gracious enough to say that

India’s freedom became complete only when Goa was liberated.

In a letter written by him to late Shri Chandrakant Keni, a Goan
writer, on
20th December, 1961, “It may be said that with the freedom of Goa,

India herself is more free. Thus far, India’s freedom was incomplete.”

When Nehruji visited Goa in May 1963, he repeated his views that it
is with Goa’s
freedom only that India’s freedom was complete, and, rightfully so.
How could anyone say that India has achieved freedom when a part of

it, however small it may be, was under foreign domination?

Goa has entered this year in the 50th year of its independence and
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programmes and functions are arranged by the State Government on the

occasion of its Golden Jubilee Year, to be held throughout the year.

It is iIn this context, that | would like that the Government of
India should celebrate,
every year, at national level, in some form or the other, the 19th

December as Svatantrta-Purti Divas.
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Demand to ban the charging of transaction fee on the tickets

for international flights by various airlines companies
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Demand to take steps to expedite the early completion of

Metro Rail Project in Mumbai

SHR1 SANJAY RAUT (Maharashtra): 1 would like to draw your attention
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to the extremely slow progress of the Metro Rail Project in Mumbai.
This project was initiated to solve the traffic problems of the common
public. But, now it is making transportation all the more difficult.
The project should have been completed this year, but nothing is in
place yet. There has been a tremendous delay because of which the cost
of the project has escalated beyond imagination. The Central
Government and the State Government do not seem to be acting in sync,
as the State Government of Maharashtra has not received the required
viability gap fund for this project from the Central Government. The
railway authorities and the Mumbai Metropolitan Region Development
Authority are slugging it out over the issue of permission for a metro

over bridge near the Andheri Station.

The Mumbai Metro is a new Mass Rapid Transit System (MRTS)
envisaged to ease the burden on the older commuter rail network
existing In Mumbai. The project consists of three main phases. Each

phase involves construction and operation of a separate metro railroad
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connecting different parts of suburban and downtown Mumbai, which are
not adequately served by current public transportation systems in the

metropolis.

1, therefore, urge the Central Government to take necessary steps
to provide sufficient viability gap fund as well as required
permission for the early completion of the Mumbai Metro Project, so
that the people of Mumbai could ease their daily life. Necessary
action should also be taken against the elements causing delay, loss

and inconvenience to all.

Demand for speedy disposal of passport applications for

Haj Pilgrims

SHR1 MOHAMMED ADEEB (Uttar Pradesh): Haj pilgrims nowadays are
required to apply for international passport. Haj applications for
this year are to be submitted by 30th of April, 2011. In the normal
course, a passport for a Muslim who is likely to perform Haj is being
issued after three months from the date of application. This unduly
long period is creating obvious problems for the Haj aspirants.
Normally, the passport authorities are supposed to Issue passports
within a period of one month. Touts are openly operating outside each
Regional Passport Office, and, if one applies through them, he/she
gets passport in a shorter time. They have their links with the
insiders. Haj aspirants are also facing problems in the matter of
Police verification. Verification is not done without taking money
from the applicants. Not only that, the passports to Muslims are
issued in a longer period than to others. The system needs to be
cleansed and made more easy and transparent. Special Haj counters with
instructions to process the applications and issue passports within

one month need to be opened.

I would request the Government to ensure a problem free system in

these matters on an urgent and priority basis.”

Demand to take strict action to check the shrinking area of

forests in the country due to deforestation
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Need to provide free education to girls till graduation

SHR1 AMBETH RAJAN (Uttar Pradesh): Sir, it was observed by Dr. B.R.
Ambedkar than an educated woman takes care of the education of all the
family members. Mahatma Jyotiba, “Father of Indian Social Revolution’,
was of the view that lack of education leads to lack of wisdom, which
leads to lack of morals, which leads to lack of progress, which leads
to lack of money, which, in turn, leads to the oppression of the lower
classes. Mahatma Gandhi said, “Salvation of India lies in the
elevation of her women”. President, Shrimati Pratibha Devisingh Patil,
has rightly stated that women’s contributions can double the nation’s

growth.

In spite of all these tall and high claims, the dropout rate of
girl students is alarming; it is 88 per cent from class 1 to class
VIIl. Steps should be taken to provide free education to all girl
students till Graduation, irrespective of their caste, creed,
religion, economic status, etc. like other welfare measures, which
would help them pursue their career. Though parents are willing to
send their children school, they force them to go to work in order to
make money from time to time. So, if scholarships are given on a
monthly basis instead of the yearly basis, it would ensure regular
availability of money. Such an initiative would be a sort of
“education revolution” on the lines of the Green Revolution, White

Revolution, etc.

I would request the Government to take necessary steps to provide
free education to all girl children irrespective of their caste,
creed, religion, economic status till Graduation and also to award

them scholarship on a monthly basis.

Concern over the malnourishment among teenage girls

in the country

DR. GYAN PRAKASH PILANIA (Rajasthan): Sir, a new United Nations

Report, “Adolescence an Age of Opportunity’, released on 25th
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February, 2011 mentions that in terms of nutrition and empowerment the
condition of adolescent girls in India is worse than even those in the
world’s poorest region — sub-Saharan Africa. Teen girls (15-19) are
among the most deprived with 45 per cent malnourished and 56 per cent
being anaemics against 35 per cent malnourished in Africa. Such
nutritional deprivation continues throughout the life cycle and are
often passed on to the next generation. The trend of early marriage
was that in 2009, 27 per cent teenaged girls were married as compared
to 23 per cent in sub-Saharan Africa. Child marriage rate in India was
47 per cent in 2007, highest in the world. In India, almost 47 per
cent girls aged 11 to 19 years are underweight, says UNICEF’s Report.

Further 56 per cent are anaemic. Of

34



India’s 243 million adolescents, 40 per cent is out of school and 43
per cent marry before age 18, out of whom 13 per cent become teenage

mothers.

In view of above horrendous scenario of neglect of adolescent girls
in India, 1 would urge the hon. Minister for Health and Family Welfare

to kindly provide succor to famished under-nourished teenaged girls.

Demand to implement the land reforms policy for the

welfare of the poor living in forests
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Demand to adopt modern security measures in ships to

35



protect them from sea pirates
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Demand to take effective steps to reduce industrial

pollution in the country

SHR1 THOMAS SANGMA (Meghalaya): 1 rise to bring forth my concerns
about the health effects of industrial pollution in the country.
Industrial activities are a major source of air, water and land
pollution, leading to illness and loss of life not only in India, but
all over the world.
While Bhopal was a single event that caused the death of thousands of
people in a very short period of time, pollution is often a slow,
continuous process. An excess of substances in the environment is
responsible for either death or illness among people exposed to them.
Industrial pollution is non-specific. Therefore, a high level of
awareness about the possible links between health and pollution is
necessary - to link symptoms to exposure to industrial pollutants. In
India, a concrete policy to check industrial pollution is lacking.
This neglect on checking the health effects of industrial pollution
can slowly prove to be fatal for the people living around the

industrial hubs.

Realising these concerns on the health effects of industrial
pollution, 1 urge upon the Government of India to take steps in
preventing health effects due to industrial pollution. Prevention
calls for the identification of polluting sources, awareness about the
links between pollution and health and steps to minimise the risks.
These are to be in the form of policy and regulatory controls by the
Government, improved technology to minimise industrial pollution and

the adoption of personal protection.

Demand to formulate a coordinated policy to support various

Oriental Libraries in the country

DR. (SHRIMATI) KAPILA VATSYAYAN (Nominated): Sir, in this country,

there are over a thousand libraries which could be grouped together
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under the category of Oriental Libraries. These libraries are holders
of rare material, which includes manuscripts as also published
books. There appears to be no coordinated policy for supporting these
libraries in respect of their holdings as also their personnel. Most
of these libraries are outside the University system. Many of them may
or may not, do or do not, qualify for a very minimal financial
assistance

under the Grants-in-Aid scheme of the Ministry of Culture. It is of
crucial importance
for this country if the written documents in these libraries are not
only preserved and conserved, but the knowledge in these is also

brought to the attention of those in the modern educational system.
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There are specialized libraries in this country, which have
material in diverse languages and scripts, ranging from Sanskrit,
Pali, Prakrit, Arabic, Persian, Sharada, etc. The lack of support to
these libraries has also led to a situation where there are only
limited number of people in this country, probably not more than a
thousand, who can read some of the extinct scripts in which these
manuscripts and books are written. There are very few scholars, for
instance, who know Brahmi, Kharosti, Kufi, Nastaliq, Modi, Burunchi,

Teglari, etc.

1 would like to bring this matter to the attention of the concerned
Ministries 1in the Government, especially, the Ministry of HRD
including the University Grants Commission, and, the Ministry of
Culture to look into this issue with the urgency that it deserves.

Thank you.

DR. K. KESHAVA RAO (Andhra Pradesh): Sir, 1 associate myself with

the Special Mention made by the hon. Member.

SHR1 VIJAY JAWAHARLAL DARDA (Maharashtra): Sir, 1 also associate
myself with this Special Mention.

Demand to streamline the procedure of granting funds for

youth affairs and welfare in the country
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CIzAR) | ERCE: e St o, dE ABE gar
Heg L= Iy o2 A, SEAT M IegRrET W gASH  -gUH
RETEr Fo FUR W g@egd @ SR g quw D d'r S
ET e P 5w gar PG SaRT UHh o gy o
At Ho A R AT S gc TS 3@ 3eERY
e g ARG WER Fo S R s de | Ho
e grelr o, 3@HT I ToENAE 3eeat o
& He AT S g zOe U W Ig @ Far
afder Fo AR e AT o gdeTor ST
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Pag qur AR WE UF W FeAT HROEN  FEEd @

Td  3UgeEd QAT F AT Ho Ol /ARG

Ta AR gEr  Fwehor  wn RT N TW T R W OARA
WHER Do ARIGAR afsa  wfafa  gaEnr SR TeT oT
AT Sw sw FAfd Ao Agw L CI - Fo LT

ARRIF F WeET  ATHAIRT HRAT I FHAT ¢ FEA T A
wd gEaEdr AT g & & F Fo ot an
TTUTHT 37T aTE gar HEg L Iy o S o
wq Iar FHeToT
Harer gan R - A P SERE
SEiCT A wg oRd WX Fn AR i) S
g

Demand to open a Kendriya Vidyalaya in the village of Shaheed Bhagat
Singh and declare public holiday on the Shaheedi Diwas

g AR W@®  FOAGH Gk W ): HEl &F, R4
FN HEEr Hoe o 3T eIar $o G -|IY
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A T |ig |, ATEE IMHA  GeHs Fel  , q@E , Fp o S gd

EH AP W go, SR gad -gad IS Q@O Cow
I @ W @b e eS| TR Q¥ e I HE
Ly I FHIT
52

Agey , W HIg e F QRS o QR Ty o e,
CIEACTY CEEIC) o dET G T g gfe  Feg WHR
M I AE o WA gfdE o HaW W I 31T
GRT W qo dwr 398 A" Jo 39 IREA TeHs &l A
sE EIGRICE] @ woT N o, ar  HEr
duy gt AR Ao @l @n aw Yo geh iy wn Alwae
gy Hu ot HioSy Ao e o I AR Tgamm|

A HUS ARIA Ho Ho @R 8o I AT &A1 go HT T8
S Hara | Fo A o
e aifRkd A dU A IRHA @cHs Fell , U Ho
AR afgarers T o Cs gsoT I
AT |

Demand to effective implementation of the provisions of Right to

Education Act in the country

DR. JANARDHAN WAGHMARE (Maharashtra): Sir, the Right of Children to
Free and Compulsory Education Act is an epoch-making legislation. It
has Tfulfilled a century old dream of India. But unless it is
implemented effectively, it will not yield results. There is still an
apathy on the part of the State Governments. Moreover, it requires a
disciplined array of well-trained and self-motivated teachers. Without

that, we can win neither the war nor the battle.

Needless to say, schools in rural areas and urban slum areas are in
shambles. They do not have adequate infrastructure. Absenteeism of
teachers is awful. Pupils of even fifth standard can neither read nor
write correctly. The Sarva Shiksha Abhiyan is not effective in rural
areas. 95 per cent grants are spent on salaries; the remaining 5 per

cent cannot provide necessary developmental facilities.

Our education system is the legacy of the colonial times. It has

not been radically changed for building the future of independent
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India. It is still elitist and urban-oriented in its content and
intent. Nehruji wanted it to be revolutionized. Through basic
education, Gandhiji wanted it to be rural-oriented. We have not
addressed this issue seriously. Apathy or lack of will perhaps is the

reason. The destiny of India is not being shaped in her classrooms.

We have not yet been able to universalize elementary education. Our
education system is not at all sustainable. Lukewarm efforts cannot

achieve the goal. If education fails, the nation will not succeed.

I urge upon the Government to give a serious thought to this grave

problem.
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Demand to control the export of raw material to promote employment and

strengthen the textile industry in the country

rfiFrct FBeT FWT Y& GEEET WY ): AdGT , W
L i Fo dE IRYA 3eT HaTes AR Fo NG o
W g 9w & T BFd  IHT RIART H AR
o W g dew  Afger  ad Fr b @AEd SR W g &A
R, HAE TS o , 9 4 e 5 A IR gord e
Fr: HEAAT qReTeT 3T #Ax g g wfdfEa IqM: HA I3
afd et Ho ot gRye 3T Jed TR Lt I

HYAAT  T@ar  go IRsEer FHA oA afeRr T Ho A7
qRARre o APET A Bp GAAE #e 55000 FE TR P
afermeT IRa Ao ARG EOE S | R TS G E Qo

3PS 4 asf He ARG o aﬁl’a’[ T B HEAAT &

FEleT |, 9RYe 3T ufdel HE AT Ao HEC Ao ¢ T
giafa Fd AE S Fog AR FE @ &o afaEfla
afara Fo FROT  3ceo] g TSR e gad ¥ oww &
T Ho  oEmerg0 wfaderd Coelc v Fgd  TH AW Ho  gal @0
WA g @ en 3cued ATt Fo o AT @0 HROT
2,50,000 RfAS SUSIIR & W g 3N g g'EEw T giEre
W Wdo gE go, A HO wFT 6 HIA  Ho Hed  FEI HG 2900
ERERE 2 @ fge e ogsr g gEr g o 17 qRiderd

Fr: Aarehfa 2 AEL) CL Jo o, T T g@ F
e AR T TSET FEET g TS it “TRG AfAToT "
dAo o, @l ST Th  SFd T go, Al a
faar g AT gag I, S 9w AH T arer
aRew  w . eaRa Ry

Hglgd , AW O Y o &fy aRaer 3 F TAFT
Coic Fo o 60 gfal Ho o ga g Fn ARd g
Ey ik ARERa FoE IR F@ gEr @ ARG m o
JERTHAT g FA o 9F B HIEAT S| Yo garg |

Demand to withdraw the imposition of five per cent service tax

on Hospitals with Air Conditioning facilities

SHRI B.S. GNANADESIKAN (Tamil Nadu): Sir, 1 would like to request
the Government to withdraw the proposal to bring hospitals under

service tax. It is proposed in the Budget 2011-12 that the Government
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will impose Tfive per cent tax on all services provided by private
hospitals with at least 25 beds and central air-conditioning and also
on all diagnostic  tests. Fertiliser industry is conferred
infrastructure status. The healthcare sector has been seeking similar
status for long. Presently, we have one bed for 1000 people compared
to western countries where the ratio is 1:250. A World Health
Organisation study has estimated that India could lose 237 billion
dollars in national income on account of chronic non-communicable
diseases. To achieve the increase in the bed patient ratio, the health
sectors should be encouraged. Even small nursing homes need minimum 25
beds and blood banks in hospitals could not get licence without air
conditioning facility. Hence, if the service tax is not withdrawn, the
tendency will be to reduce capacity of the beds or remove the central
air conditioning system which is harmful for patients. The proposal of
five per cent service tax on hospitals will also add burden to the

patients. Hence,
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I request the Government to re-look and withdraw the proposal of

imposing such service tax on hospitals.

Demand to enhance the limit of provident fund and the amount of
pension for the

workers covered under Provident Fund Scheme

SHR1 RAMA CHANDRA KHUNTIA (Orissa): Sir, in our country, we have
two major Social Security Schemes. One is Provident Fund and the other
is the Employees” State Insurance Scheme. In case of ESIC, the
deduction limit is up to Rs.15,000/- per month whereas in case of
Provident Fund, it is only up to Rs.6,500/- only. At present, around
five crore employees are covered under the Employees Provident Fund
Scheme. 1f the limit is increased up to Rs.15,000/- on salary paid to
employees, two crore more employees would be covered under the

Provident Fund Scheme.

In 1995, the Congress Government introduced a Pension Scheme, and
also the Family Pension Scheme, for the workers covered under the
Provident Fund Scheme, but the amount of monthly pension is very less
as, for example, one Gramin Bank Manager is getting only Rs.1500/- per
month as pension. After retirement, some of the unskilled workers are
getting only Rs.500/- to Rs.600/- per month as pension and it has no

link with the consumer price index or Dearness Allowances.

Hence, 1 urge upon the Government of India to revise the monthly
salary unit up to Rs.15,000/- for the purpose of P.F. deduction, and

to also revise the Provident Fund Pension Scheme immediately.

SHR1 JESUDASU SEELAM (Andhra Pradesh): Sir, 1 associate myself with
the Special Mention made by the hon. Member.

SHR1 SHANTARAM LAXMAN NAIK (Goa): Sir, 1 also associate myself with

the Special Mention made by the hon. Member.

SHRI RUDRA NARAYAN PANY (Orissa): Sir, | associate myself with the

Special Mention made by the hon. Member.

MS. MABEL REBELLO (Jharkhand): Sir, | associate myself with the

Special Mention made by the hon. Member.

Demand for comprehensive package for the emancipation of

Handloom Weavers of Andhra Pradesh
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SHRIMATI GUNDU SUDHARANI (Andhra Pradesh): Sir, with more than 3.5
lakh handloom weavers, Andhra Pradesh has the third largest handloom
weavers in |India. But, if one looks at their condition, it Iis
pitiable. They are facing problems due to the high cost of procurement

of raw
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material and inputs. In spite of ITP, IHDS, etc., the condition of
weavers has not changed since they do not have knowledge about the
needs of the consumers, use of technology, designing, marketing, etc.

They should be given training in the use of technology.

In the current Budget, the hon. Finance Minister has announced a
Rs.3000 crores scheme to benefit three lakh weavers. The Handloom
Census, 2009-10 says that there are 43,31,876 handloom weavers and
allied workers. How would the Government cover 43 lakh weavers with
this amount? Hence, | make a request for the following. The handloom
weavers should be given 30 per cent rebate throughout the year. Every
weaver should be given a loan of one lakh rupees at zero per cent
interest. Budget allocation for them should be increased from the
present Rs.430 crores to Rs.1000 crores. Weavers should be covered
under the NREGA. Free power should be made available to them. There
should be strict implementation of the 11 articles reserved for
handloom under HRA, 1985. Cooperative, PMRY, Artisan Credit card and
personal loans must be waived off. Antyodaya card should be issued to
every weaver. Unemployment allowance of Rs.1500 should be paid to
them. In view of the enormous increase in the price of cotton yarn, a
50 per cent subsidy should be given. The family of weavers who have
committed suicide should be paid Rs.1.5 lakhs as ex-gratia.
Compensation must be paid for handlooms damaged due to the recent

floods and cyclones in Andhra Pradesh.
Demand to take steps to provide security to women
fHe FHA T Gk qRY ): FAged , {F &d @
afeelr #Fo 77 o g Affer @0 WA FellHR @ el
qJo R AT P UHAR F S| o ®/EG  FAT e R
q’{ﬁ'@l’ FHer ey ﬂ'%T*ITS-ﬁ R CICINETY MEGH J:I'%T*IT}ﬁ' o T

CEir=ors F o"geanit #Ao vcaRa gog® g g Seed
HUSH RAEIES CE & 3HEr Fo FgER  , Afgenst o
T 3R Ho AT Ao 3 QTR Fafaft go 3R
3% 9Ad el F: AFER AT g TE HA TGS g
T T gy L A A Afged go 3 s
Qe dAe A @ 3®¥e dRa

o ST Do ATEIH Jo AHE WA B FfT Afgems L
et RETeT A g FOR o FON  HEHA ST W
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Demand to revise the wages of employees of the Bharat Wagon and

Engineering Company Ltd. at Mokama in Bihar

¥ el Ieaw AR @EEr ): #He  SBR P JEERE
HISAT gRa ™A™ Ho THATT 39HH HRT e
U8  SSilfegier FAT afAes & 900 FAAIRAT L
gealm @ IR AR B S IS FAT GARAT go , b
W HEEY 39T , e dar  Glae ERERE Co
FROT §& @W  Bo PAR G IR

3 ST L BET ARAS Ao 26.06.2008 H&: Y
3T I Fo gal @ "I Fo AR Ho =
CAEL QLG IJg e T HIET & T Ao
Tz Ao S ARFsT Ao
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10.06.2010 @: YRgH ST o =R e B i B it
Fufaar - AT aur &7 glEs FGAT , PEREAT B
i ol 3T AT Jo  geE T AT o
AfoT Hoe & STl

e @ avy go o @ AT Ao 3ATEIIEOT Fo ged
§%  12.10.2010 & 9REH CE |t B 5 A 2 HIT #Ao  d@ea
gerreTor N oe@r , Sfd SeERar F TGATH CEo)
19,000 I[@T ¥ dgad 21,000 [T WA g g T go ., 99 S0
ARd d@E Fnogn Ay @& FfRargoT T T o dEEG
o gl Fo  HHAIRAT F0oddd  qaEdeTr Y FREAT AT
3

IRG  doT Do HF Ty 3l 1992 Fo IgTHR W FRE FT
F AR B Fariar F OAR®  da@d  5-6 IR [[@T  go
IR3w dwor FEgms @o R FHo AW FHdET W GRAR Fo dfe
el H gEIEAT AT W Ffea ¢ TE FAdEA L IS d@A
LA Jo e go, I@Y 3Ae GAST ST g
RGN S A 58

a7 Y go & afRge ST Fr: HEAAr F dWE
IRg  deew He e fees FHIATRAT Fodad gEeTor
AT Sl zEe  faRed FHT Do WY afdres qUr 3T
HEcaquT gar W Ay ECUBEaIte) F: Uy
A I SE|

Demand to operationalise the Instrument Landing System at Kanpur
Airport and start air services from Kanpur to other

cities of the country

g AR AT G Q@A ): HET |, FER aer
I TH Agaqur R gh B §AI TG 3U &L Th §gd &9
e affs ey g3 war  ¥n gl W §gd @ At AR
thae Rt dre , @A HHA AT & STl F OHAW ST
ST ATl HAI S @Y gREde I AR e #n §gd @ Afew
R g o dWREm g M, Wg FHR A dodT M|
Afea 3R dEeRar & gl ERERIE Fo Fed  WET HU AR
PET I TEAR #Ho  wE FwA T 3MS| 97T 20-25 WA Ugo
FAR @ IEAGEIE , JsTs S IR afed afed  F%
FIRY Foc o gas  JEw EECCY) g, g ST AT Jqe
el Fo Hemar  HE o gaw  dw G B¢ 3RAn e
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¥o A a3/ Ho A€ night landing gRYT a& g Ter

d® &f7  Instrument Landing System (ILS) ST g 37SS gy 2008
Ao @RI AT AL, W HSlash 38 @I SAef HEAT AT MR

FAT FRUT go FHOFEAR A Ho @Y WA AT g W R0 e
FEAR o e F oY IR T T TH  Po AT Ugd  gieeN

AT 93T ’5‘-:::- , STad AT IR =, SEr P FEIET g gt

KIS WHER qe HRY o &0 fw i FER gaTS
3733 W ILS #: operationalised ®AT W dar @ @I g
Y qo  Yes , ®EEEr , HEES ,  SEelE RIS
MERT Ho A¢ gals  Ha&w IRH I AW

Demand to take measures to protect and promote fire crackers

industry in Barpeta in Assam

SHR1 KUMAR DEEPAK DAS (Assam): Sir the firecracker industry segment
of Barpeta 1is one of the most important traditional economic

activities of the truly indigenous people of Assam
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with representation mostly from the Scheduled Tribe, minority and OBC
communities. The Ffirecracker industry, localized only in and around
Barpeta and Howly town of the State of Assam, has historical relevance
from the period as far back as 1885. It is a matter of socio-economic
importance for Assam in particular and the Assamese Society in
general. Thus there is a need for concerted approach for economic
uplift of such a backward community of people, as a matter of
Government policy. There is a lot of demand and supply of firecrackers
in the entire North East Region. This Region has a good scope to
intervene in the matter of enhancing productivity, competitiveness and
overall growth of the local firecracker industry of the Barpeta area
in Assam. It is pertinent to mention here that research and pre-
diagnostic study has been done and submitted to the concerned
Government authorities, but nothing concrete has been done for the
development of such an age-old industry in Assam. Considering that
this is a hundred years old industry involving thousands of people and
the quality of firecrackers produced by the industry is of very high
standard, it is necessary that this traditional industry should be

protected, preserved and promoted.

Demand to set up a halt station of Railways and sanction

laying of sub-urban railway system in Kochi

SHRI P. RAJEEVE (Kerala): Sir, Kochi is a fast growing city in our
country. Several 1.T. industries such as Smart City and Cyber City are
going to start Tfunctioning in Kochi. The hon. Prime Minister has
inaugurated the Vallarpadam Container Terminal recently. This will
increase the traffic 1in the city and the surrounding areas
tremendously. Several other new projects are going to be commissioned

in and around the city.

Traffic congestion is a serious problem in the Kochi city. The
Central Government has not taken a favourable decision on the long-
standing demand for the Kochi Metro Project. The State Government is
trying to address the traffic problems within its limitations. Now the
State Government has started a mobility hub at Vyttila in Kochi. It
consists of bus terminal and terminal for water transport. It also

intends to connect with railway transport.

In these circumstances, the State Government has demanded a halt

51



railway station at Ponnurunni near Vyttila. This will be helpful to
rail commuters. 1 urge upon the Government to sanction a halt station
at Ponnurunni. There is a strong demand for suburban rail system for
Kochi and a new rail bypass between Kalamassery and Tripunithura. |1

urge upon the Railway Ministry to sanction these demands.
Demand to give constitutional recognition to Rajasthani language

3T . URAT 3R (=TT ): AT , o¥ TS gfgwr #o
gaid AR w3 Ao on 3w umw aw o @ AT
e Fr o g Sdufae AT & dn S B IE
g3 NHEM T IMRTY F: IWT o, SEP AR IEEAR Fo
CER:rey Ffa g Teguerr 2FA P, oI HEAET
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ST Ao SR et @@ WER dAc A#wEdr ad g .

HeTAfRH w: yeufa HAglgar gant 5 ay ISy [qer
CIE RG] AT AT g, A THEET . gdenfaear 39
39 #H: QAT g S g I TSI arfaar HL
TR AW W WER F e | d HERIhRAT  gE W
TS o e .dn . T WA g g TS GUET
TSI & HRHA F AT F @ TSTEATT
TRt Ao FE  AdGNG T go, ap sfar &R Fwur &
TTEUTAT HAex @  @Fg qifeca F Td OSAEAIET Fr
HTEAT @ 3UeT FRAT BT TEEEIT 1 I R 1< Bl =Ry -
azar F g Ao WS gE G T USEAn oS T F
HouTfeis AFIAT & Fr: gyrely HIATET W dR
CRIE] TsrEdTfAat Ho gETRATT @ g g "

Y HF Al T (U ): W, #H: zm a®y o Ty
wafite At &

M AR e @&@® T ) W, Ao i gE Eos
3@ af®g  qo FEeg AT

GOVERNMENT BILLS

The Labour Laws (Exemption from Furnishing Returns and Maintaining
Registers by Certain Establishments) Amendment and Miscellaneous
Provisions Bill, 2005

MR. DEPUTY CHAIRMAN: Now, Bill to be withdrawn, The Labour Laws
(Exemption from Furnishing Returns and Maintaining Registers by
Certain Establishments) Amendment and Miscellaneous Provisions Bill,
2005. ...(Interruptions)...

SHR1 TAPAN KUMAR SEN (West Bengal): Sir, | stand to oppose the
whole thing.

MR. DEPUTY CHAIRMAN: Let the Minister speak. | would give you the
opportunity to speak. You have given notice. ...(Interruptions)...

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE):
Sir, 1 move for leave to withdraw the Labour Laws (Exemption from
Furnishing Returns and Maintaining Registers by Certain

Establishments) Amendment and Miscellaneous Provisions Bill, 2005.

The question was proposed.
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SHR1 TAPAN KUMAR SEN: Sir, | stand to oppose both the withdrawal of
the original Bill and also the introduction of the new Bill.

...(Interruptions)...

L IreE:. 4@ (e T ): W, #Fo ot
(@A ).

MR. DEPUTY CHAIRMAN: Please sit down. He is speaking. You have not
given...(Interruptions)...

SHRI TAPAN KUMAR SEN: The hon. Minister made a statement while
withdrawing the Bill of 2005 and that statement was circulated in the
House. Sir, the statement is factually incorrect. It has been stated
that the Bill of 2005 would be withdrawn as per the advice of the
Parliamentary
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Standing Committee on Labour to have discussions with employers and
employees organizations and the Bill would be redrafted when a
consensus was reached. The fact remains that it has also been stated
in the same statement of the hon. Minister that there has been a
consensus arrived at with employers and employees organizations on
defining a “small establishment” to cover those establishments
employing 10 to 40 persons as against 10 to
19 persons. This statement is factually incorrect since trade unions
never agreed to enhance
the coverage of “small establishment” to establishments employing up
to 40 persons. | am also the General Secretary of the CITU, one of the

major recognized central trade unions in the country.

I say that we never agreed. This House has its respectable Members—
President of INTUC, Shri G. Sanjeeva Reddy. The House has as its
respected Member, Shri R.C. Singh, the leader of AITUC. The House also
has the BMS leader, Shri Rudra Narayan Pany. The House also has its
respected Member, the former General Secretary of CITU and presently

the National Vice-President, Shri Mohammed Amin.

The House can verify from all of them whether the trade unions at
all agreed to the disastrous effort of expanding the definition of
“small establishments” from 10 to 40 and, thereby, pushing out more
than 78 per cent of the manufacturing employment of the country out of
the purview of the 16 basic [labour laws, ruling their service
conditions, their work type, their
working hours, right to wages, and everything from the purview of 16
basic laws the workers are being taken out by diluting extremely the
obligation of the employers. Unfortunately, the statement that is
being made that everybody was consulted and there is consensus on it
is not correct. So, this motion for withdrawal is based not on facts

and 1 would pray that it should not be allowed.

Secondly, Sir, the Labour Laws (Exemption from Furnishing Returns
and Maintaining Registers by Certain Establishments) Amendment, 2011,
as per the Statement of Objects and Reasons claims that the redrafted

version of the 2005 Bill is made through consultation of the employers
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and employees”’ organizations. The Standing Committee direction was
clear. When you are again and again referring to the 10th Report of
the Standing Committee of 14th Lok Sabha tabled in the House on 20th
December, 2005, the direction was clear, “The 2005 Bill is
overwhelmingly in favour of the employers.” Secondly, it said that the
Bill be redrafted on the basis of consensus between the stakeholders.
That was the direction and on that basis you are making a plea for
indulging in withdrawal and reintroduction exercise. But, the fact
remains that there was no consensus. The fact also is that the
Standing Committee pointed out that the 2005 Bill was overwhelmingly
in favour of the employer. The changed and redrafted Bill of 2011, you

56



have made it still more favouring the employers by silently
withdrawing all the provisions of enhancement of penalty for violation
of the labour laws, which has become an order of the day. Labour laws
are more violated than implemented in the country. So far, the whole
exercise of withdrawal of the earlier Bill and reintroduction of the
present Bill will be disastrous for the workers. | am not going into
the merits. But, the thing is that the plea that is being taken by the
Minister is factually incorrect. The statement that is being made by
the hon. Minister 1is factually incorrect. The motion of both
withdrawal and introduction are not based on facts and they should not
be allowed to be passed by this House. I pray humbly for that, through
you, Sir. Thank you.

SHR1 MOHAMMED AMIN (West Bengal): Sir, 1 associate myself with the

views expressed by the hon. Member.

SHRI R.C. SINGH (WEST BENGAL): Sir, I too associate myself with the

views expressed. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Hon. Minister has already stated on this.

---(Interruptions)... Mr. Minister, do you want to reply on this?

SHRI MALLIKARJUN KHARGE: Sir, 1 just would like to bring to your
kind notice the fact that on 7th June, 2007, when the meeting was
called, the proceedings were recorded. | do agree that some time, the
unions have not agreed with the proposal. But, the consensus came and,

ultimately. ..

SHR1 TAPAN KUMAR SEN: What do you mean by consensus? What is the

consensus? How does he say that it is consensus? ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Allow him to speak. ...(Interruptions)...

SHR1 MALLIKARJUN KHARGE: Sir, I will read the operative portion of
that proceeding: “After deliberations, all participants from workers’
and employers” side agreed to the proposed change in the definition of
small establishment by increasing the upper limit of workers employed
from 19 to 40. While concluding, the Secretary (Labour and Employment)
stated that the proposed amendments would increase regularization of
the contract labour and all labour benefits like EPF, ESI, wages, etc.
would be available to employees.” She also stated that once the

amendments are carried out, the implementation of the Act would be
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monitored by a tripartite group. In view of above all proposed
amendments, as mentioned in para 2 above, were agreed to, and it was
decided to proceed ahead. This meeting ended with a Vote of Thanks to

the Chair. These are the proceedings of the meeting.

Sir, 1 do agree that the hon. Member has got certain apprehensions
that by making 1 to 40, we are exempting all laws. But it is not like

that, Sir. It is only a simplification of procedure. Now,
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they have to keep 10, 15, 20 registers. Instead of that, we are
bringing all that information in one or two registers, in one or two
returns. That is why we are doing it. Otherwise, everybody has to keep
10, 15, 20 returns, which will be a laborious thing as they have to
keep all these details. Sir, particularly small and very small
entrepreneurs, we are not going to exempt them from labour laws. 1
want to assure the hon. Member this, and he also knows it. In spite of
knowing it, 1 don’t know why the hon. Member is opposing it. Sir, 1 to
9 are very small, and 1 to 40 is small. That is the definition. As it
is, it is 1 to 19. Sir, nowadays, e-governance, computerisation and so
many facilities have come. That also, we have provided in this Act.
Therefore, it is a very good Act, and it is not going to harm the
labour. I will see to it that during the course of the discussion,
whatever good suggestions come, we will also examine that.

...(Interruptions)...
SHR1 TAPAN KUMAR SEN: Sir,...(Interruptions)...
MR. DEPUTY CHAIRMAN: The question is:

That the leave be granted to move for leave to withdraw the Labour
Laws (Exemption from Furnishing Returns and Maintaining Registers
by Certain Establishments) Amendment and Miscellaneous Provisions

Bill, 2005.
...(Interruptions)...
The motion was adopted.
SHRI MALLIKARJUN KHARGE: Sir, 1 withdraw the Bill.

*The Labour Laws (Exemption from Furnishing Returns and Maintaining

Registers by Certain Establishments) Amendment Bill, 2011

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE):
Sir, | beg to move for leave to introduce a Bill to amend the Labour
Laws (Exemption from Furnishing Returns and Maintaining Registers by

Certain Establishments) Act, 1988.

The question was proposed.
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MR. DEPUTY CHAIRMAN: The question is:
That the leave be granted to...(Interruptions)...
SHR1 TAPAN KUMAR SEN (West Bengal): Sir, | oppose it.

MR. DEPUTY CHAIRMAN: You oppose it. ...(Interruptions)...

*The Bill was introduced on the 22nd August, 2005.
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SHR1 TAPAN KUMAR SEN: Sir, 1 oppose the introduction of this Bill
because the
Statement of Objects and Reasons of this Bill are sharply contradicted
with the contents of the Bill. How the House should accept such a

contradiction? | seek your protection, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. The Bill 1is being introduced.
...(Interruptions)... The House will debate it. Then, it will go to
the Standing Committee. ...(Interruptions)...

SHR1 TAPAN KUMAR SEN: Sir, how can you allow introduction of such a
Bill? .._(Interruptions)...

MR. DEPUTY CHAIRMAN: The Standing Committee will examine it. All
these things...(Interruptions)...

SHRI TAPAN KUMAR SEN: That is the basic propriety.
.. .(Interruptions) ... The Statement of Objects and Reasons of the Bill

are contradicting with the contents of the Bill. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: See, the Government wants to introduce the
Bill. How...(Interruptions)... 1 have given him the opportunity.

...(Interruptions)...

SHR1 TAPAN KUMAR SEN: It violates the Standing Committee’s
direction. -..(Interruptions)... How can you allow it?

...(Interruptions)...
MR. DEPUTY CHAIRMAN: The question is:

That leave be granted to introduce a Bill to amend the Labour Laws
(Exemption from Furnishing Returns and Maintaining Registers by
Certain Establishments)
Act, 1988.

The motion was adopted.
SHR1 MALLIKARJUN KHARGE: Sir, 1 introduce the Bill.
The Mines (Amendment) Bill, 2011

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE):
Sir, 1 beg to move for leave to introduce a Bill further to amend the
Mines Act, 1952.

The question was put and the motion was adopted.
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SHR1 MALLIKARJUN KHARGE: Sir, 1 introduce the Bill.
The Protection of Children from Sexual Offences Bill, 2011

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): Sir, 1 beg to move for leave to

introduce a Bill to protect children
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from offences of sexual assault, sexual harassment and pornography and
provide for establishment of Special Courts for trial of such offences

and for matters connected therewith or incidental thereto.
The question was put and the motion was adopted.
SHRIMATI KRISHNA TIRATH: Sir, 1 introduce the Bill.
Repatriation of Prisoners (Amendment) Bill, 2011

MR. DEPUTY CHAIRMAN: We will now take up the Repatriation of
Prisoners (Amendment) Bill, 2011. Shri P. Chidambaram.

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): Sir, | beg to

move:

That the Bill to amend the Repatriation of Prisoners Act, 2003, as

passed by Lok Sabha, be taken into consideration.

Sir, please permit me to make a brief statement. The Repatriation
of Prisoners Act, 2003, provides for the transfer of certain prisoners
from India to a country or places outside India and from a country or
a place outside India into India. The Act came into force on the 1st
of January, 2004. Under Section 5, sub-section 2 clause 3 of the Act,
such prisoners who have been convicted for an offence on the martial
law, are not be considered for repatriation. Sir, the phrase “martial
law” was obviously inappropriate. The correct phrase is “military
law”. Apparently, this mistake crept in when the Bill was drafted and
introduced and debated in Parliament. We have since discovered that
mistake. We wish to replace the phrase “martial law” by the words
‘military law’. A Department-related Parliamentary Standing Committee
examined the matter and in its 147th Report, submitted on 10th of
November, 2010, agreed to the proposed amendment. So, the amendment we
are making is to substitute the phrase “martial law” which has a very
different connotation, | do not have to explain that, with a phrase

‘military law”. 1 request the House to kindly pass the Bill.

The question was proposed.

~

[3ureaar @ O Ao, qﬁiﬂﬁ ) iz g 1
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T Ry T @ewm (FOE ): W, T AEE F@E S
Ao IA™T Hfo 2004 Ao oversight @R o FROUT  3SIEA Teh 2Asq
P SeodeT U3 @ & 2004 ¥o 2011 MIAT , dfpaT 9o mEIEr @
s g go, sHAT FEY  §gd g1 o, FAH ARG AEEdT @0
af® uwgmenr  Sm@r ¥ oRa FHo  AWg 3ReRT 0 gl o B0,
gl HRAAT @ WA B R AR ®o  AET
T FT gAT BT o, b 98 AR E312 0 I 1o S I |
T W go HO W L AFAT , TH ASH  Jo ToehR
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F AGer AR Fo Ho. #He  UF tenant I oM oF S AHS 3
g3 Ho I go , S S ARd §@ W®d g, 3Aa
@I FAN WER  3der  dfiad Er S T

He TR TR 3EEIOT &l qEAT B 33l urRREdeT Ho
TF 3ARFAT  , 3B &b UHI AT 3 W en AN &c allegations
qy: T@r F WX Fe GRT SR e I, oAl @ WHR
I 3E AT Fn gEAT W oo AN gEe AT @@ S g ;m
AT G , W Ho ST AGT @wEd

W, T6 Thagd g eer  df@ g Ha gHe U H HH
i s g ow o wReeae I AT IRAY F HE  prisoner
g3t ST g, b ARG 39AT Sledl NS B PO PR AT
g0, dffhd  3HS H{B drawbacks o IR Ie Jo o o FO I o HRAY
foreigner & Y3l ST g0 - oA AR T Yy qifhediel Ho
oy s dd #o - dp 98 HNYT S 3R UAT ded 3o dam £
s @E, #Ha AW I AT do hA Jo HA 44 GrfRTdae
prisoners & dfEc Tgr Fo s FHiAET IR THTEdr @
A J9 38R verification %o oG IrfhEdl far I, av
3T o 90 Wde A TAd A FH WHR , A ARk HUE  RB do
FRAYT Fa  go , AT S % WA HFF  TH mechanism develop
AT SE , AR §F 3 SR I S AT custody Ho  Fo , 39T
STear s e S T g B0 O FA9 T A
ghegEdre Ao e @ @ &A@ o AN EH 3EH 9
Ter fF W , di §H per day 3HH HB o {B  allowance T
& S9 3@HT verification g @i AT gc 3WRag 0 A o
W OHIA Sy TRE S go ., ap $s eAT F@ "o IO 6
e - o R 1 B O $H R o ARG o IW TH
ggd  &8T  burden ¢ 9T B

#H: ARG @ A s do gEl ey oA TG Hgell
TFHeAToT DI Fo S Te  PIBIEIT g PPy
He @o §gd Qo 9= 3R T Fo ggd Qo e, JEdr
e qrfeREdreT Fo  oerar go,  §f@r %  offence =
qrfeREdTe Fr: Srar Ax @ w® ggd IR ¥ AT FH HaeA
Aoe 3 T RS He W @ Ac gn, a9 o dF Tg AN
ggl 3™ Tl U g&ied R aE , de W & oy &
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F UL, dE AU Tem @ N gHE UL, Ak 3EH amd
Fo o Fo 10 @&t d% 9§ AW Forar TW@I #HE O OMLA @@
T ®: MP ST, 3§s  §E He o Usd g #o 3mT, 10
Fn FRY  FHoe dE  ITE FA gL T golg I8 A HfT 3HH
identification 3: o€ HI§ F&T Afar T AR FER afg
Fgi F: Bt gl %o S Human Rights Minister 2o, #ARRX
it , 3@ THAAST STEIC W OweRr g3, a9 ST 9T el
FT Tg R g dan W g Ho AE FR o o9 He Tg
et ot HfT g FER gfg , e IME  F go, ad
3ogiet T FH  HWER g @ gma ol s
g "caAre go , S Weelld & AT g:, wrong identification
o HROUT AT g @@, IS crime FAT |, IFH € Waeld @
H: URST  IAT|  §H Hidll  TRR qrfREdTeT W qmw go 2

anE
CE]
heh
et

He  AWEE @ FE S &o g Ao wH i Rl
qEST go  HO Iw go, H/H G illegal ways @ S@ &
g , 9 S free port g&T  go, dgl W 3P Tl € @Rl 3dR
A g 3N 3ITS TE  NIFENWET e  Jo 39 o i@ destination
g o, g8l 36T ol S B RIRIT @ o go, ofhd #E
IR do Yes A go ANUES  FW W §gd o Q¥ 3 HUS
g g @d , d¢ Y SR duw o
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WE 30 AT A o A ae o IS -HA S do ArREdle
Tgad go , ap uiRrEde o grEue e Ho 6 AQS EaN
Fom B 9 Ao GIRREART S g, b 39! Ubs oA ST g,
3o confession &g &¢ 3R confession &¢ & 390 ol @ET 8o,
500-700 [T  FL SETT giar go ., dfFaT 39 s=ar F: 3STdR
oI S AT ISTer g W g, JEH [qo TH g s
A @ IR g o ®o dfar @ Ha A BRe
HBITH AT qo AfAmEr ari 3 R Hoe  AEE g0
Jo qEUT ST P B HAe o, 39 SR Ho  war #o
3AH HaT 9@ g gh o, 38 §R A gar  go  Ff
torture &< ®RUT mentally upset g a0 &=, ofhd gAY THR
WA TH IAR  aWE  AH F P ORI Ter HiAT| sdr e
e CEe) go , Sf@er  #wE wEY @G go, IAR Ham @@
g gd Bo, dffd 3FR amE W@ 0 WER R @™ e
Fdrl A indication gFT TRT  Hfo AT M ¥ I WER R
T I s Fo W P I AT g, dp @R dW 39
SRAT @o WY @I g, AN WER  3Ae WY @Y gh, d9 F%
. FRr R % g JoR o dAg d@  wedm  , ofeee
FEET P dd o HO gAR A g W g8 W SAedd @k
dfeelr s ow f

3UTTEET S, Hoe o O U 3R Al AT TEAT g B
gAR 9 UH dgd g7 Al ¥ HYS Prisoners of War &b Fdt
®:, 9% gAS  @h gl Sie A o dF &I go , ap do
SR -9k §AR qifafesmer afeea F: criticize Fa  # , safav
D JT ARG o AR Yo dgd @ W Sha @fRr W 3R
3%  HUG  UH o™ dE gAR g Jo, 39 9T gAR CIT=C 1 8
e ufRREd Fo o, A AS  gEAT  F@Ed  To, FANT  Sffdelr
o s dr:, 3@er A gEar ThRd Ao, 3T GHAI TIRREd o IW
sdaT IR qr:, ofhd I HFA ARl T o e
39 @ SR g % cf@r  33IR3Wa Prisoners of War d& &b
Aer ger| zg U Ho  §H Prisoners of War ¥ i deal &1
g2, soldiers ¥: 1 deal &g &, citizens ¥o M deal &G
gt 3TST3 Prisoners of War &I a1  oa arem s g SR gt
J9 o T He gEe R He  FHIeTe 3BT AT,
dr WER  Fn d@fd ' SEe gl go &0 gANT @ o S
qrfchedTeT F oAd Hoe  Ag g AU3ASR W AW U, SEd
T TABE WA - SIIRREd P SEr A ®wEw

o
ﬁ-ﬁi:-
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G318 ATH  deo &i@ AT go , e3qer @ §ed gr A g, do
S UEld @h U g0 &0 WY identity o A&7 &§aT  @hal  Ho
I HT 3MITH AT mechanism develop #:FAT , @f%  international
level W 3R A &0 HF aw 2o, ab dUF  3HH Gol cn , ok
I B P border cross F IAT IL IAdT Jo PE 5T ¥ Hoo 3
IAT , db 3R ST dE e Ig e A F: PIAT AT FIFIT
FTFART ¥ FE  TRR T W & 3PN HRAT g, dr 39
W IS AT gy, #H: s AR Jo AT HEY

S de ae Ho  UH ARG e Wgar g 9 W@ER awh
T -1 A T R g U, Sf@A g ot o
s S @k T AR Fas A gAR SSI3WR AT AR TE &o
STt TgT T 3HH ik visit g3 , AfkT  3I@er  oRomA &Er
AfFer , zEH IR Az STde HET &R Agr A A g 3ES
FROT Hfded BT TE T, s IR #Ao oo ST & TdAr SEF
52

Wl , IH EEY Ao o gfeer I o &GE SIS
HRATS FEN BT g, 98 @ FEeE CEc I R
prisoner UHhsT S@T  gw, db deRr  HEe™ consulate #X& 3TH
qrEae , dF e @o SR Hqoe  FESRT T FHIOT T
fSdr B¢ IE HIEE BiEIBE] qREA Ho A AFT Cos
#or  fo, T HEEE g Fw dFaT ge I SA process Wo
R g e mwem R, o W &
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S 1ions S 1o | M S R c: - S experience go, & KICG I I
follow &RAT , 3 Iqg T IAT Hio gewr HEET Qe IqE
Ao Fr: FEfRd FETST 3T gh el o 3R PR TEr T 3T
f: arr |, dn 98 HERd qTeer F ST del e 39X H@efRd
EEeal % Ugd e Smar #o, an defg g @R GEd
ggad -ggad 3T FES B go TRT g St % 3§ §sy
A: A¥ AW IE g0 Hf 3H process & simplify AT Wl R

2T P P APINRS afger F HEA F@ HAe §m  go, dp T@l
3EH H/ET @A g0, PR WHR  gHA  Trr ], dn gH R A
HRAT  conclusion W 9gd FFpa &0 3N EH N AFRE e
qag gfear @hd g

Agley , Ho YIS ARIH o Ig STAST  TTEeN FT F&t Fn
S ovisit g8 dn, 3Ehr W FaT g AN 3IEET @wmET 3T ga
g0 ? 3egiel IR IWE #qAx  Fw@ Fam R WER Ao 34
e F OGP IS o A% AT YT ST ? @ AT TE
go @Y 3H gy #:  UH @ international mechanism §& , Jf@d
IR HE RO afeer o qeal STl go, dn g\ 3@
immediately 39l ¥ #HAo o ¥h IR IR HRTG Ao FE gERd
gl Sar g, db §H 3P B Fc A immediately ®§ process
F T 3WR #F  international mechanism gl §49m  , dr 39
TFe F P WEEl Ael o NoMEdEG  Hoo 3UHT majority g%, 3T
T U War  ffdwenm , dfhd Ue 8-9 WA & W& U Iodl Bl
TEHE  gRT FfO Tad g eb A 3§ I W e g Qo
IR W TEd & 3% At UF TFEIE &7 §ar sv iR sEA
S wfAar go , 39 sfAEr F g W@ IR §H F¥  international
mechanism &1 ¥& , dbr §H international level W TU& message oo
Fhd g HfC HRAG HAFGAr Hr T&T FHo oG HA R ARl
52

AT , H:  HUS  HARIH [ AW A S W ATdeed
FgelT TR go EOTE T MC 1 Fr: dr repatriation g IRT
AT FS AT W A go L, 39 A€ i ®§B  FET ARU
AR #H<  Native American Graves Protection and Repatriation Act,
1990 ¥ , JA@H S @Rl M AT P, 3A% remains TET gsfsAm
ashes 3¢ &k T Aoo®  He AT &0 3o RIGETT
SN A qEEuE R mE as g AW dAffes ¥w do
COrRl-cc R TS (O 113 B o o S 31 o F GBS @h IR
Conlic | I ¢ r o - o s - - S W
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e , #d  doe T o AT g, dgl W AFGAT B
JE o e #de d9gd o A &t HSTEH @PT TR HId
@®  @n WG cRBE oA w & 3ogiel ECCUE SR 11
qgled &n A W e Wo U AH @& Ho AH o BT I o
AN T g W Seedr F: S| 3T FER  TE OgET i AR
Fodr o AT do, JEE  IE iR o Sfeaar F AEH
aoe ROt 9fee o I BE AN TH A WS Feodl Eax
afEd gs @0 TE g F: i AEA-UEr W W g 3
g W IE oRs Ao gBT B0 W Feedl , A9 TREw
a3 dn O A rgm?ﬁ Fr: i FAREHE-UIY T B
0 W 3egie Sae &flr &0 I , o #o S gme #+r
dgar  ge L, dv HY  3HA WA FgA A go, HFF oA dp
FE A gRyar o, o R AT gRyar  go, Slow A e
afth UH STEH gfl@dar g &H afth EEic) X qar
Ehyl g AFEdT @0 @l FEA AUl AR i
gragt Ay 98  ge , d0 HE  dE P ST s w®
TS G P AR g4 3MT consular access o& o o @
AR 9 ST mechanism gl g R I HRAT q&hsT  SITar
go, dn gAY embassy ®: Udl & oAl e o S0 gANT S
WRAT  9HET I B ... (THIUAT ).

FLAT
ARSI
go

?
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IqgIATETET @ . 9. gRIT ) Teelr S, 39 wgd
3o et go , ofha FHT 6T go, sdfw 39 39T conclude
FFAT . (THIYUA )-..1 understood. He is speaking sensibly, but

there is no time. So, please conclude.

L FRAATrT T  Weell  : sdfAT AR FgT Fio e FHIE
3kt afeRl HITT #Ao  coordination @ET  =IRUI S T gl
S §dd g PO EART  TH ARl g8 0 W geha HAs go, ap
gAR consular & 9 AT Agl @@ &> &3 I consular access
o dr R dqer , S iRl Ao @@ wI go , JAT W@
sensitize AT TRT T I ARG TJg 9B g, Ig AW
gof  ®ode ARG He 86 o AR consulate #Y: 34T &M HIAT
g W, FAH Ho U A I 3R dq& HL hdT , A
He Fo ot sFFﬁ dn:d W‘IT e A Gfti-, s I Teh
gAEI g0, 3MeIgg S 3T go, sOA CESED 3HsHCT FH AT
U comprehensive s IR Ffaw |, @ &H g Fr TH HAS
o UW B0 gART Sk e go, g8 gEar #o  gew  dfewm go
3R 3maef S IR A ARAT  FwE o dw godm dr #Ra dw
3% @Y wsT o, §A 3HA dWd AN, 9gd -§gd  Uegdic|

PROF. SAIF-UD-DIN SOzZ (Jammu and Kashmir): Mr. Vice-Chairman, Sir,
I am grateful to the hon. Home Minister that he has come forward with
this amendment. 1 can see that this is a minor amendment and there is
no scope for a Tfull debate on this Bill. We have lived with this
mistake since January, 2004! Why did this mistake creep in? Is it a
typographical mistake? Or, did anybody in the Ministry just write
Martial Law instead of Military Law? We are a democracy. We cannot
deal with the countries that have martial law. Apparently, this is a
minor amendment. But, when you go through the Bill, you come up with
certain suggestions. As | said earlier, 1 am grateful to the hon. Home
Minister that he is, now, removing this mistake. But, it is a human
problem. The process of getting into agreements with other countries
is very sluggish. The hon. Home Minister knows fully well that
agreements with so many countries have come up, but many countries of
Dubai have been left out. As 1 said, the whole process is sluggish.
The agreement with the UK was signed on 18th February, 2005; the
agreement with Sri Lanka was signed in 2010. The agreements have also
been signed with Mauritius, Cambodia, Egypt, France, Bangladesh,

Korea, Saudi Arabia and lIran. Negotiations are going on with Canada,
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Israel, Hong Kong, Brazil and Italy. What about other countries? 1
cannot mention the names of all the countries. But, what about the
UAE? Hon. Minister, 1in response to a question, said that 3095
prisoners from India were languishing in various jails, in Gulf. There
is a movement in civil society in Pakistan, in Sri Lanka and in India
that we should not use these prisoners, as pawns Tfor bargaining
because iIn 99 per cent cases, these prisoners, whether from India or
from Pakistan or from Sri Lanka, come from the poorest of the poor
strata of society. Where is democracy? Therefore, we must look into
this law from a humanitarian angle. Therefore, as | said, kindly sign
agreements. 1 know the hands of the Home Minister are full with other
problems. But it is a human problem. It needs his attention. We should
wait for future when he comes to this House with a very comprehensive
reform in the Bill. It is for years that prisoners from Pakistan have
been languishing in our jails because the system is not so alert.

Likewise, so many Indians have
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been languishing in the jails of Pakistan. It was, therefore, that
Iftikar Chaudhry of Pakistan had raised a question for Indian and
Pakistan, and for all such prisoners, in one go. | have some idea of
Pakistan’s civil society, their lawyers, their human rights activists,
including Aslam Jehangir, are alive to this situation. We should not
be a party to the punishment of innocent people in our jails. So,
there could be an agreement with Pakistan. How do these innocent
people become prisoners? They sometimes walk into our territory. They
do not know that they have crossed international border. And, on the
sea, they do not know that they have crossed the limit and the
fishermen there are taken as prisoners. That is why, keeping this
background in view, Iftikhar Chaudhry had suggested that all such
prisoners should be released. Therefore, I would say that there is a
danger that these poor people may be used as pawns in the realm of
diplomacy. Therefore, the hon. Home Minister should show a positive
response and come forward with a comprehensive system of reforms.
First, the process of getting into agreements and signing agreements
with other countries should be very quick. It should not be sluggish,
because, already, this process is sluggish. Secondly, we must treat it
on humanitarian grounds, as a human problem and our response has to be
totally positive. Therefore, 1 expect from the hon. Home Minister that
when he replies to this brief debate, he must assure this House that
in future —we are grateful to him for reviewing this mistake — he will
come forwardwith a comprehensive Bill incorporating reforms. Thank you

very much.

i ARFAg e (aRTHr s ): W, A GRS S0 3l
s o®E o, Hoe WY SAwE @A g g AT

wEs F>E AlsE go , #He AR FEAN @A g @
gagede Fo S SET OTfRhEdTeT L SEr dAe d8 g 3R
qrfREdte Fo Sn oEr glegEde Fr SEr dAe  §g g,
st W # S| g Wikl ARd  WHR T FHFIalc afee
FAEY initiative d@  Ig A YE W FHEifs HAa e
go , J@ M dA®  Joe  AEHA oTer g | g o w
giagedr Ho AN Aoy IrRhEdle 2R - B | B 1 - - 1
Jemr He FE go , 309 WIERe P HIY  SFH AT B¢,

3T UHSHT qTRREdTT ot de  d§ W ogRr S ge 3R
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B qo S I R i B §gd H®R  cases Hu  Ho UH
¥ Weold dg o o o S 12 @w do J@ gsr gam  go,
3FH IR SArHE F: SeallH oo AR ITSr  OifREdET F JEed Ao
o -v-Ald go & g IE@ERT #Ar 3 WE I TN AT @
&0 N ARG WHR 38 AF Ao initiative o9& J@dd &
ar & afs 3y AGS @ B HAT S Ghdl  go, dled o
J&FdT -u-AfE d@c W@ Jf@d dEr mend go , 39 T T
FAT G Fhar go, T Ao NYS  Idd g S G IR S
glagedri agr §& §o , do glegEde amE 37 Gl
saq  glegEae 3R arferEdret Ho o I gRdr & TR o,
g i A gEml W, 7Y T W FEem go Foals Sw #do
3R ELICED I ogga @0 Rd & -RE ¥ §& &
3P FIW W P DF  FL AHA o, T HF gEas  T6 go,
aE Iy ag o, B wEE  FAG go, do W@ g @@l g
g &t 35 AFS Pk i WHER F @M ST IOiRU| I Ge
T Wg o AFAT  go , JES  FW PR A% T Jo d@dd gn an
gar qEaT  -T-ARE @ W AEA FL g HAT S WEdT o
Ho MR a1 g FogH AR TS 3§ W ddeslg oAl
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b jyu e s 1 (Shri Mohd. Ameen) (JSS (i) (el m‘“—"-ﬁl
e kg alia e np g g€ ) J1 s 0 e 4SS g el
s a shes (S RSl Sl g € i gy oS g Ll S s ) e
st g 0sis® 0w e ol (S g S g S Gl )
Cb g S A initiative S U Gl Sl K S pe &l . s Sy
U bl Ol psben e S o P S IS g, Sp 50
S e U S F5) a0 o e Sy 303 g S i i S
Ush S Sl S 35 8 0l 6 2 e i S 1S (08 S ()
U oS o s S g ¢ g by ugmes g 22 e b S0k e
ol e Ui Uiy o e 12 3 o 18 gl s S S
e g e (S GLSL S g ol IS puguls ) S
o e e By s Sk ol o o) o 0
s £ ue plGpa i, Sl £ 1 initiative gm das
S i oo Ry Byl i ) ol i sl 8Ly s
U Ol largtls g2 g) s s g Gy s oSE 0 o B la 1S L)
B Gugs g pe JASy gl glupah e Gl s T ey ol s 09 4 g
o d S S o e e g bguias 0y o A2
GEB gl S 0 S e g b 00 e i S Slaa i
GRS PN o e B SO ol K €

[ 5 3830 gt o8 Jldaa U R B s s ol 0 oo o 0l

t[ ]Transliteration in Urdu Script.
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S B g S O e Slae S 7k G g Sy U S S
=t Bda WS Ja € Liwa Gl ol i Ll 5 g G iy K
u;l'"'.é‘._ﬂ:.,qjjAE_FL.,x;L..:JmM.SL_,_HGJSLiiw

g IR H: . AR GIEEE T ): gegdlg IOTATETET
ARl |, AT ar -\ qarsed g zg gt Ao FOAE Ao
AR AN W 'R A N AR A e @b S
“AfREY ar” W Sn | g He  gEAT IR wAT &P
greifen ., BR 3H AUAIES gy Ho 3 S @n HHET
M go PO TG WX Ao Ak o] ST S|

mmeg , Ho o HAA E2r o s R - o R o ST AEAT
& AR g &o Sk AN go , 90 g ot P STl
Ao, 3R water territory Ho  HASl UHsd gE  Uhs S o
3eTehl Tl Cas e AT
FHESaT g B0 ? @R @ Ao IE ST d@daT ge &
e, S 3T S| He  Foll —ITSFaT HqARA go , S 38
gRe  d¢ HeT -Iwdar go , 3 o ¥ Ho o TOEW FT
Fo A , 3 ¥ Ao R o A% HAT  JHALAT g W g
IN 3 T HFA FEER FRAT W ? Y S T o SO 11
et $o T negotiation IFT T go, @A o g 31 o
WY negotiation g &, @A g ¢ wa ufeEdd Fo
@y M 3 WE de H/HHG AT g B o B 3d8 @wEr Sn
AR S|t A:  go AR EER dAEr S 3Adr Sl dAx o,
3% W A FF gk He o INgF T WS T W
go 2

W, @y SF , gy geferr o TR He @A IS AL HIO
@ A Fhr go 3NEAR @ 99 39 territory Ho A
go I qEaEd Fo o S| o dp 3 Sfd gEgT aRT
ghs dfar  smar R FHe S AT g &0 %ar @mfedr Fo
" gAR ¥ FL HE [AW GHSAT  TT W go &0 Hiasy Her
T RE P PE AT JES ? TE TG A q Feen O

SHR1 P. CHIDAMBARAM: Sir, 1 am grateful to the four hon. Members
who have spoken on this Amendment Bill and 1 am also grateful to the

House for the patient hearing. Sir, the scope of the Bill is extremely
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limited. This Act only deals with repatriation of prisoners between
countries where there is a treaty. India must have a treaty with
another country and it is only between treaty-countries that the Act
comes into operation. The Bill became an Act on the 1st of January,
2004 and it is only in the last 6-7 years that we have negotiated
treaties with a number of countries. The first agreement was signed
with the United Kingdom on the 18th of February, 2005; the most recent
agreement was signed with Sri Lanka in December, 2010. We have
agreements so far only with 11 countries - the U.K., Mauritius,
Bulgaria, Cambodia, Egypt, France, Bangladesh, Korea, Saudi Arabia,
Sri Lanka and lran. Negotiations have been concluded with five other
countries, namely, Canada, Israel, Hong Kong, Brazil and Italy but the

agreements are yet to be signed.

t[ JTransliteration in Urdu Script.
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[MR. DEPUTY CHAIRMAN in the Chair]

Sir, the Act applies only to a prisoner who has been convicted in
the other country by a competent criminal court. It does not apply to
any other kind of prisoner. It does not apply to a detenue; it only
applies to one who has been convicted of a criminal offence by the
criminal court of that country. Secondly, the prisoner may then apply
for being taken back to the home country. The prisoner who is in India
should apply that he should go back to his home country or the
prisoner in the other treaty-country should apply that he should be
taken back to India. This Act cannot be applied involuntarily. The Act
applies only when the prisoner applies under it. There is an elaborate
procedure in Section 4 to Section 11. A foreign national undergoing a
sentence in an Indian jail after being convicted by an Indian criminal
court can apply to be repatriated. Similarly, under Sectionl2, an
Indian national undergoing a sentence in a foreign country can apply
to that country that he must serve the remainder of the term in an
Indian prison. Many don’t apply. For example, if a prisoner is
sentenced to a term of three months or six months, he will not apply
because the procedure itself will take a very long time. So, usually
only prisoners who are convicted to a very long term of sentence will
apply it and sincethis is subject to a treaty, subject to agreements,
the process has just begun. We have repatriated so far five British
prisoners to the U.K. and one more is under consideration. We have
brought back twelve Indian prisoners from Mauritius. So, 1 think, we
must give some more time for more agreements to be signed with more
countries and more prisoners to apply before the Act can have its full

scope and effect.

Sir, as far as the other larger questions are concerned like the
fishermen being taken into custody by neighbouring countries, the
cases of political detenues, the cases of people who have been
arrested for espionage, those are much larger questions which, 1
think, should be dealt with in a substantive discussion, not in a

brief discussion on a Bill that seeks to replace one phrase.

And, many of these issues are dealt with, both, by the Ministry of
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External Affairs
and the Ministry of Home Affairs. So, on an appropriate occasion, |
assure the House, if a structured discussion takes place on the larger
issues of Indian prisoners being held
in other countries, we shall certainly reply. But, for the time being,
my request is that this Bill be adopted by the House and the amendment
made, because the continuation of the phrase “martial laws” is rather
jarring; we are a democracy; we should replace it by the phrase

‘military laws”.

With these words, Sir, I commend the Bill and request the House to

pass it.
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MR. DEPUTY CHAIRMAN: The question is:

That The Repatriation of Prisoners (Amendment) Bill, 2011, as

passed by Lok Sabha, be taken into consideration.
The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up clause-by-clause
consideration of the
Bill.

Clause 2 was added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

SHR1 P. CHIDAMBARAM: Sir, 1 beg to move:
That the Bill be passed.
The question was put and the motion was adopted.
The State Bank of India (Subsidiary Banks) Amendment Bill, 2011

MR. DEPUTY CHAIRMAN: Now, we shall take up The State Bank of India
(Subsidiary Banks) Amendment Bill, 2011.

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO NARAIN
MEENA): Sir, 1 beg to move:

That the Bill further to amend the State Bank of India (Subsidiary
Banks) Act, 1959, as passed by Lok Sabha, be taken into

consideration.

Sir, in view of the recent developments in the international
banking scenario and for better functioning, the State Bank of India
had, with the sanction of the Central Government and in consultation
with the Reserve Bank of India, entered into negotiations for
acquiring the business, including the assets and liabilities, of the
State Bank of |Indore. The terms and conditions relating to such
acquisitions were agreed upon by the Central Board of State Bank of
India and the whole of State Bank of Indore in the form of a scheme.
Thereafter, the Reserve Bank of India has approved the acquisition of
the business of the State Bank of Indore and, in exercise of the

powers conferred by sub-section (2) of section 35 of the State Bank of

80



India Act, 1955, the Central Government has accorded the sanction
thereto. Accordingly, the Acquisition of State Bank of Indore Order,
2010 was notified by the Government on 28th July, 2010 and the same
became effective from 26th August, 2010. After the acquisition of the
State Bank of Indore by the State Bank of India, the State Bank of
Indore ceases to exist and references to State Bank of Indore in the
State Bank of India Subsidiary Banks Act, 1959 have become redundant.
It is,
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therefore, proposed to amend The State Bank of India Subsidiary Banks
Act, 1959 to omit any such references. The present Bill seeks to

achieve these objectives.
The question was proposed.

@ [AGE IEr (TS ): 3YEHEd AGT |, HARAY
we EEg (AN dw ) @ aggs |, 2011 AR
A S FgT W oAw go , 388 AR ®WeT d&  3fesel
FOATH  FACT @@} 9§ 9§99 ¥ J&  3imsfEar HrwgRar i
W™ #Ae  gRafdd g W g 3uwsld AP , ¥ wA  dn

Ho A

e L S Ig o qgel Tqr e CE: Ho @Y

s S e dgd W IAR go , 90 i meT FH W W
&t ey , JFoe  uEEuA FT S FAT AT g 3R
AT FHE St o TeredTe Fo g CE) W /i oer d9®
CEJE | 021 C O B C | U D Ay 3T Fr #n W
EED Fo  HR g, dod@ It aH a9 i {@ee EED HI®
JAR U | J&  3ifwaEER W 3T Segled S T
d= 3HZER H FAoW T Fo, 39F 3HAT AR e

meleT , Ao Ug 9@ s@fAT dgar AEAT g &0 @R A% Ig
GE gRar e W & 0 5§ d% Fo TR g Hqo HeT
EED F:  HEeH 3ar gIam| #He Ig SwEenr TG & Cams
eTH ®d @ Ao Fw o genr 7 #He A SIS e
T HD ARSI 3T U o W T ¥= JTwEEAT Eas
CCECIR: |- S [ G | DR : LT o g IR gad  3remEr
/G A qUA o gl g | Ho  >E SWEn WEAT g @0 &
TS Ho e So 9% ®dr AP IR L i #
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g 3uer R sffy <@ @b dee |, @l CRSIC o
T go, dfed I@ET i go &0 g8 Arre afdast Ho
SR Qo AT uiFeq g, 3R TET W IR TER I
ahferat Fo AR S WE T SR der g 3T HOTeE
Fo oA @A IT HA i Wl F& @ TE 32T ger gt

Al , A SATHARRT Fo AR e CED 3RS Ear F
afSer Tt 1 wRifthe g3 g, g
16 g9k H5 g 8¢ AR F&  F 16 gIR W3 w0 Qe

go, sHlIT  §H TR Y gr Hhd g0, FE a1 HE B
FEH Iafed A& g P gAR g @ Jw Fo Y
go, ok Fagr g8 2o Hf0 S e CE:3 CHERE
TEaifafeerer greT TRT  , 3R A Ao FEm 3
9 g e AT g ? AR AN ¥ AT gb U
ElECacy Fo HIAR  Feled IRTHATOT 8T Hz o 3N 1200
= @ go , dp 3oA ¥z one forth st &= TRIATOT
AT Ao S &6 SEA  HA AW At o ? HAT
Fgd  Wifthe FASH  Ho A€ FHIE  Fp ST I g ? HRG
3ER qUfhe FASN  Po ¢ St F oATH ST W, dn o
it agier go, S 3TH IR AUTAT T g Jo dn IUIo &
S EICH g on deE wd g 3R wife FAT o o
J& b e &8 Fo o mge g

17
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WG , AW FE FEN  fo HO WER @R dgd 93 d@
) ST Jqo U Do SRR CIECE:] Fr: AT Al
HehdT| FHeo safaw AtdeaT AT ATEAT g T F
TATATS AT F: ST @ S gF PR gH UG gh grelt
sfagra @ g , dn S 9= AN, @9 IR IR
A Jo, IJo ¥ o9& Jo AR IR ER i um 3T S@F He
o yue s Jo dAT 3eglad ¥ -8 @ra e o
W A HEET , G TH gal  HL SHr 3T dn Ao 93 -9 @
ar & gedr F N ¢ A0 AT , Ho  FE FEAT  ABEAT
s d® g\ Qo FwA A g go, dad ¥ 3R
g SiIdT @ @& A F GhAT gb  HAgled |, Ho o HUS  HEIH
T AelgT @0 giAa TH ey Ao  gn I®g @A 9gdr
W go, JgoaE wE go IREA @A wE mfed e @
ETUED Ig AR AU T TH Riasor R d& g #o
TE dEAT  GEAT  go Hio el g ge Ho SEeg
3T IR i @ ger =iRul

R Id ¥E g & ok or 3% g0, do A I
e dx W gt TH 99 @ @ go &0 S i B -
o = go , T U FEAT o HW ST 3
QTR To W & g 3 IR F@ A9 dealings &Rd
go , 30 I TWER [ JE AT g sgfar  #Hx  wE J@
FEAT  TAEAT  Go B §3  AHR W AT BT , HKAR IR SEE
39 clients 3R 3T services & 3F TWHR o A W@ Hed
go , dn gER o a@E B

T E

¥4

PR &o MR 9 A8, dfeh customers &= , clients &b gRwr
or: Ho AG Wl FET , YA FAR erRcar Q@
FA Do A W gEmI TSI & Fr: merger W { g, #Ho
dr ' d@mar g, gAR I@ S Fo 9 P guled
gETarEy gn S go IRTE T SR gr S g,
ar S #Ho IS QU G ol go RIS QWU 9% &K 3G
AT @ i Fpoad @R ST go, L. (@Ag @ g ). 3|
& R ared FH AT AT Fn Al Fo AT T§
qREATT , I8 9@ oW gt Jo df@ o go , T JAA Helf Cas
g go, Ak Hoe  wR FEm FT B -BRE A - Eas
CE ) #de AT W, WHg Az AT & FH G BEG
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g AGr - Fr: o 3Raca W@ell  W@IRT AR @ F
Hged o er  =@iRUl safor  #Hoe A FET ABEAT g IO
JIHEd  merger H: I AT FFAT , Had  AfAE F: T AT DT,
afew 39 GanT & 9% social services W &t A= AfFU

Yo gdic |

DR. E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Sir, the State Bank of
India (Subsidiary Banks) Amendment Bill, 2011, gives a new opportunity
to the regional banks, which have got a very great culture, to get
merged with the State Bank of India. The State Bank of Travancore, the
State Bank of Indore, the State Bank of Bikaner, etc., are all having
a long history. It shows how the banking system has evolved in India
in various kingdoms and also the Provincial States. Therefore, it has
got its own culture. These Banks know the needs of local people and
they address their demands accordingly. Their behaviour with the
customer, the way of lending, etc., differ in each State. Therefore,
this is carrying a very great culture, and the name itself gives a
prestige for the people of that particular area. There is no doubt
that now, it is a day of merger, amalgamation, acquisition and all
these things are coming up. Therefore, we have to go along with the

modernisation and also we have to see that in the globalised economy,
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our India should have the prestige of having the world’s largest bank.
The State Bank of |India is one of the largest banks at the
international level in terms of capital, human resources and also the
number of branches. There is no other Government bank having so many
branches throughout the world. Only private and multinational banks
have their branches like this. The large number of branches of the
State Bank of India addresses the needs of local people, rural people
and the people of semi-urban areas. In that way, it has created a
culture which reflects the pan-Indian culture. Therefore, we have to

take the acquisition and merger of all these banks in that way also.

When there is a merger like this, when the subsidiary banks are
acquired, then we have to see that employees” interests are also
protected. Now, the employees are exposed to transfer at the national
level. They cannot say that they want to remain within their own
States and also the same area. But, there should be some leniency, at
least, for some time. The people have got some local roots because of
the bank’s nature. That has to be considered. More so, nowadays, many
of the South Indian employees in various banks, including the State
Bank of India, are very often transferred to the North-Eastern States
because many other employees are not willing to go there. But, South
Indians are going there, and they could not come back to their own

area when they are promoted.

All these factors have also to be considered while going in for a
larger management. When there is a management of the size of the State
Bank of India, it should have much more leniency with regard to the
welfare of its employee. Many people come under the reservation
category, and, naturally, they also have links with the soil of their
own State or area. That issue also has to be addressed because many of
the people cannot lead a separate life away from their own State.
Similarly, the State Bank of Indore employees must be having this kind

of nature. That aspect should also be considered.

Finally, Sir, there are issues like BASEL-I1 norms, disclosures,
and, international banking system. The State Bank of India is

following every such international disposition including BASEL-11
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norms. We are very proud of the State Bank of India for undertaking

such ventures. With these few words, 1 fully support this Bill.

MR. DEPUTY CHAIRMAN: Now, Mr. Tapan Kumar Sen. You have only three
minutes. ...(Interruptions)... The Business Advisory Committee has

allocated only one hour for this Bill.

SHR1 TAPAN KUMAR SEN (West Bengal): Sir, | think, the allotment of
the time is not proportionate to the seriousness of the Bill. | stand

to oppose the Bill, and, 1 oppose the Bill not
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only on the face value of this particular Bill but also in the context
of the overall policy of the Government of India in the financial
sector, with particular reference to the banking

sector.

Sir, as per the policy announcements of the Government, more and
more people are
to be covered by the banking services. It is not only with regard to
the State Bank but in
other nationalized banks also, a very active exercise for merger is
afoot. This is going to work at cross purposes by pushing out more and

more people outside the purview of the banking services.

The inevitable result of this so-called consolidation and merger
process will be reduction in number of branches in the name of
duplication, and, ultimately a major portion of the people will be
going out. This 1is absolutely consistent with the Budget statement
which says that more and more private banks will be given licenses.
So, a space is being deliberately created in the banking areas by
contracting the space occupied by the public sector banks, which are
operating in the nation’s interest. So, in this financial sector
policy architecture, this Bill is not going to help in any manner. As
my friend, Mr. Natchiappan just now said, the basic reason for
covering the entire populace by public sector banking services is that

it is our social responsibility.

Sir, my apprehension stood confirmed when 1 came to know that
yesterday, the Banking Laws (Amendment) Bill, 2011 has been
introduced. This Bill aims at strengthening private sector banks and
the foreign bankers, and expending their rights of banking operation
on Indian soil. Not only that, it also aims at strengthening the
rights and dominance of the private and multinational bankers even
within the public sector banks, if they hold their shares. Sir, shares
of many of the public sector banks are off-loaded in the market, and,
they have been lifted by the many foreign companies, foreign bankers,
and, many private players. So, iIn respect of voting rights, their
right is being liberalized. All taken together, a whole exercise is
going on to contract the space occupied by the public sector banks,

including the State Bank of India, and, in that direction, the whole
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merger process is going on.

Therefore, Sir, 1 request the Government to please keep in mind,
particularly, the experience of the global crisis, the kind of
swindling and speculation, which the banks of USA and Europe indulged
into, and, which ended up in a total collapse of the entire banking
system. The billions and trillions of dollars had to be put in those
banks by the respective Governments just to save them from bankruptcy.
-..(Time-bell rings)... Our country remained comparatively insulated
only because the Indian banking system was not allowed to go in for
that reckless speculation and swindling. Public sector character of
bank is the guarantee of that. They must be dominant in the financial

sector. In that respect, this exercise of contracting the space of
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public sector banking in country’s economy is dangerous and this Bill
is one of the instruments. ...(Time-bell rings)... Many other
instruments and many other laws have already been introduced and many
more are in the process. The hon. Finance Minister spoke about those
laws in his Budget statement. 1 consider this to be one of the
integral parts of the dangerous experiment that is being made with the
financial sector of the country, much to the detriment of the national

interest. 1 insist this Bill must not be passed in the House. With

this few words, | record my strong opposition to this Bill. Thank you.

DR. YOGENDRA P. TRIVEDI (Maharashtra): Sir, 1 stand here to support
the Bill. The Bill is more of a formal in nature. The State Bank of
Indore is already merged. This is only the question of changing the
name. But some observations have been made relating to finance and 1
would like to comment upon the same that even though we always say
small is beautiful, in financial world, big is very often better. We
have big banks which are international banks, like CitiBank, Bank of
America, Deutsche Bank, Hong Kong and Shanghai Bank. They are the
banks which are considered to be international banks, operating in all
the countries. They are very powerful banks. 1 think, it is very
necessary that in our country, the State Bank of India should also
become equally big. It can become big by taking over the smaller banks
which are probably very vulnerable. Actually, the banks which have
suffered and collapsed are normally the small banks, the cooperative
banks which have failed the depositors and the moneys have not come
back. The larger banks have got more flexibility. | am not saying that
the State Bank of India should shun away from its activity of social
responsibilities, social obligations and rural credit. These are the
issues on which they will have to abide because this is something
which is laid down by the Government policy. They cannot deviate from
that merely because they have become big. But their size will allow
them to compete in the world. Their size will have three or four
implications. One is their capacity to absorb the shocks when they

come. The shocks came to the international Tfinancial market not
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because they were big but because they are the people who did
excessive lending in the name of what is popularly known as the
leveraging. If they had not done it, they would have not suffered at
all. 1 am not suggesting that by becoming big, the State Bank of India
is going for excessive leveraging or excessive lending. 1 think, it is
necessary. The size is important. They will be able to spread outside
the country in a very big way and help the smaller banks when they are
in necessity, when they are in difficulty. So, 1 welcome this Bill and
I believe that the State Bank of India should become still bigger and
not smaller at all, should compete with all the banks in the world on

the same footing. Thank you.
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SHR1 SYED AZEEZ PASHA (Andhra Pradesh) : Sir, 1 stand here to
oppose the proposal of the Government vehemently because this
consolidation or merger is not going to help in any way. Seeing the
facts and figures, 1 find that the arguments are unconvincing and
lopsided. Now after the merger, the SBl 1is going to become a much
bigger bank. But, what happened to the bigger banks in the United
States and the European contingency. They have just fallen like a
house of cards. So, It is not proper now at this juncture to merge all
the subsidiary banks with the SBI. The Government is talking about
financial inclusion. | wanted to say that nearly 60 crores of the
population don’t have any bank account. So, let us first concentrate
on seeing that more number of branches are being opened and public
should have the facility to open their bank accounts. On the other
hand, we are seeing that more than 3,000 rural banks have been closed.
What sort of financial inclusion are you talking about? The question
is not of consolidation. The question is about not having more
banking. The Government should concentrate on having more banks and
then it should consolidate the gains of the public sector banking. But

the Government is not giving due attention to it.

Regarding subsidiary bank, 1 come to my own State where the State
Bank of Hyderabad is having very good business. It 1is helping
agriculture sector; it is helping in rural development; and it is
helping in poverty alleviation. If you merge the State Bank of
Hyderabad or the State Bank of Travancore, which is also doing good
service in Kerala, | think the respective States are going to lose the
finances because the headquarters of the SBI is in Mumbai and all the
benefits will go to other States instead of coming to our own State.

This is another thing about which we have to think seriously.

Keeping in view all this, 1 feel that the Government should
reconsider its decision of going for merger and it should give
sufficient chance to the subsidiary banking system, which is really
functioning very well, to expand further in the coming days. Thank you

very much, Sir.
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o afEA AT G @@y ): 3uEHNfad S, Sar o 3l
AT A S Ao FET SO R FER §gd Ysd gk merge
T OogE go IR T dEd  SNuEResdr do W Ho TR FEEN
&St @ B dft ¥ 0 OW wEd FAT mm } WER Ao
T QTR ¥ T TH IAd HeHA 38”1 o To AT WY Fr: 3R
ALY HR o oRIETINY SR F FHAR A d SEF I
39 & HfT gIr 1971 Ho  AUATSAUT Fo GE T HoINT GO
CE E{EREY F&  recognize HEAT I AN “T” HeINT F:
CED S wH W o IR I-™E AN 50 ®5  Fo  SpEEr
go, S@H o -or aTrat Ao IS go AR an @k
T g g W go, 3TH FIST IS e H e
S W e ? IE AWGT  Helsec TR FAT He oon
3 an 3k 3EH #ft: T recommendation IR A HfT W YR o
gieh  gARl WAle &N wRUl sEA IR
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T 3o employees g, T@l o FH A g dEr & 3T
EGC G #e gy @R neglected §¢ 3U&g W g
FfT MTsAR  professionally &% R gt o AR sAR  FeeaAd
afaq F: AH IS g g, db IS dE SN HIF AL 4T
g A arEm go ? WU e CE2e) , S ARE I wW ¥,
ECE) FA T WH FIAT , A 7T SHA A o W F ? T
HE@ AT R TH WER o dEd SH -SAS gEE $h 3O Feal

He W@ @R @R g

IUERA e F: oo I &R Alwr o W 3T BRA
L2 P HGA SRl L Ll Ao AR @Y o W} go
e &1 Fo F_T Az ofp 3F@ I3 do W gw 3R do
[DICTory C 12 | S e S | R S ¢ BRT Fc  Juq
I Carory I T T ® & IR R T # uw s Y
e do W ] 3 A P AFES FHA  Bo @Y
AT & 3o™T UNl UBRA o &g Fo A Al W IW o
HT T Teh JEHR Qo 30 glegedmel o HiAET Gl o
g W T B ow W e AR ®, T = 3w
R , @ T =% 3T SRR IR s Fe S gAR f=CCl
CE2) go , S HUS -39 HEAT Ao 9gd TSI FH W
T do, 3AR ATHER WA T W e dRaTE i SEaw  sdfav
FfT MORT HIAT  JHR T g A Ig el g0 HD T HYAT
PR g, dfed WA WEAR ) F T I, FTRHT
el @k 9d g AR AT incentive Fed| HOSE: FF -FT H:H W
®  Fe ., IWE g AYg Qe CasG i) g o
CE2: TR SARH B o gerd Yo, 3T 39 JHAT Hp IO
g B THR T ? Hg RUS @A g AE @
A&  employees &k U Hedl  go  Ho g3 HEHT Ao FAR
qTHTE TRE W affect 93em , sgfAIC  3egiad ofr: aRy
G B 0 I T 1 A Wy ¥ gs &t 3
I HISAR  merge W B go , dfkd  Jo S0 dEg go , s
W 3T g7 g 3R ggf Fo HAEAIRAT el T= S i S
qur  A#YT @@y Ho ghar oA W™l gHART FelTehT
9% wsed go dRaE Ao wew @n oamm @ g, @l
Ho A% el o AT Exy W A gh @D T FER e
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BRe S5 Ho AT T T Eoic) F PRA R T o
e us TE FRAT , dn % AgT gem| AW 3T & Ak
o

SHR1I NAMO NARAIN MEENA: Sir, in all, six hon. Members have
participated in the discussion. 1 thank them. 1 have noted their
suggestions and inputs. Sir, hon. Members have raised various
concerns. 1 would like to reply to them. Shri Ramdas Agarwal, Dr.
Natchiappan, Shri Tapan Kumar, Shri Pasha and Shri Vikram Vermahave
raised the question of merger and justification of merger of Indore

Bank into the State Bank of India.

Sir, here, I would like to tell the hon. Members that merger with a
bigger bank is an on-going process. | would like to inform the House
that there were 35 bank mergers since nationalisation of banks in
1969. Out of these, there were 25 bank mergers with public sector
banks acquiring private sector banks. In two cases, public sector
banks have acquired public sector banks and in eight instances,
private sector banks acquired private sector banks. The current policy
of the Government on consolidation, leaves the Initiative for
consolidation to come from the management of the banks themselves with

Government playing a supportive role.
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1.00 P.M.

Sir, another question was raised why the Indore Bank was merged
with the State Bank of India. Sir, the SBlI was holding 98.05 per cent
of the shareholding of State Bank of Indore and it was substantially
owned by it. The State Bank of Indore was the smallest associate bank
having majority of its branches — in total, 472 branches — located in
Madhya Pradesh and Chhattisgarh. The State Bank of India has total
over 13000 branches and 152 international branches and because of the
technological advancement in Core Banking Services, the customers of
Indore Bank will now have access to the entire network of the State
Bank of India. Sir, while considering this merger, it is considered
that all the stakeholders — shareholders, customers and employees —
will benefit from the proposed acquisition. Thus, the acquisition will
be in the overall public interest and it will contribute to all-round

growth in business and improved efficiency of operations.

Sir, hon. Member, Shri Ramdas Agarwal, Shri Pasha and some other
Members also said that they have the apprehension that there will be
no branch expansion. | would like to inform the hon. Members in this
House that at the time after the bank nationalisation in 1969, there
were about 11900 branches in the country as on March 31, 1971 and
today, there are over 86000 branches in the entire country and the
expansion is going on. On an average, 4500-5000 branches are being

opened in the entire country.

T EEREr afr G ): W, WesdT EREE)
Hiaedr go , wWisde et @ qUdd el
go 2

SHR1 NAMO NARAIN MEENA: Sir, they are being opened and financial
inclusion is on the top priority agenda of this Government. As the
hon. Members are aware, the F._M., in his Budget Speech, has assured us
that there are 73,000 habitations over the population of 2000 and
above; they will be provided banking facilities by providing banking
correspondents. And we want to connect all the population, those who

are left out, with the banking facilities. Recently, in the month of
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February, an Abhiyan, Swabhiman Abhiyan, was launched by hon. Soniaji,
in the country, to connect all households, those who are left out,
with the banking system. We are going to connect all the persons,
those who are left out. This is an ambitious project, and we are going

to achieve this goal.

Sir, another question was raised by Natchiappanji and Vermaji
regarding the service-conditions of employees of the Bank of Indore.
Sir, the interests of employees of the erstwhile State Bank of Indore
will not be adversely affected. Suitable clauses have been
incorporated in the Acquisition of State Bank of Indore Order so that

the pay and allowances offered to the
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officers or the employees of the erstwhile State Bank of Indore shall
not be less than the overall pay and allowances as they would have

drawn.

Similarly, officers or other employees who have retired shall be
entitled to receive their benefits, rights and privileges from the
transferee bank, i.e. State Bank of India. Further, the Provident
Fund, the Gratuity Fund and the Pension Fund or any other fund of the

transferor bank shall continue with the transferee bank.

So far, questions were raised about the transfer policy and the
welfare of employees. 1 assure the hon. Members that the welfare of
employees of all the banks is being
looked after by the bank management, and we will ensure that their
interests are fully

protected.

Sir, one question was raised about the health of the State Bank of
India and other Banks. Sir, here, 1 would like to clarify that in the
priority sector, State Bank of India has achieved 38 per cent and the
target of achieving 40 per cent will be achieved in this financial

year.

Regarding the health of our banks, they are all doing very well;
they are all in profit and are doing a commendable job for the people
of this country. Hence, during the global crisis, our banks did
excellently well. The credit goes to the Regulator, RBI, and the Banks

and their employees. Our banks stood the test of time.

With these remarks, Sir, 1 commend that the Bill may kindly be

passed.
SHRI TAPAN KUMAR SEN: Sir, I want to seek a clarification.

MR. DEPUTY CHAIRMAN: Which clarification? He has given such a
detailed reply.

SHR1 TAPAN KUMAR SEN: Sir, the hon. Minister has just given the
figure of growth of a number of branches from the day of

nationalization. Will he kindly enlighten us with the figure of growth
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of all branches from 2002-03 onwards when the whole concept of merger
of the subsidiaries with the State Bank came? So, the State Bank and
its subsidiaries taken together, what is the growth in the number of

branches after that period?

oY C L) Fwelr Gy qeA ): A AglGT  rural
areas o 3ex @Al AT .. (TFAUT ).

ey IygwmNfad : gg db SO R A (@eusa )...

o e Ao - dfkeT  Urban areas &o 3@ Us 8 oAer
QET AT HA  FH R PE  ban g2 ...(IFAUET ).

L 3o GUEARTIOT afer : 0 W, TSTELATT HI ICICI
& _..@"aus )...
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o 3gguafd : Al , o8l , Bank of Rajasthan @ ICICI &
#E connection @E g ... (AU )...

L AT ARMOT Aom @ W, AFGA FEET Ao UH AW
ISTAT g BT o TR e @ Erl g T & KiE)
g CE:) A S liberalize policy & g: , 33# STer o

STaeT IRTHIOT ELEll Ao d@ gy, 3@ doft  dOffedr
Ao I@ YT SR o SO EE R Ao O (@A ).
g g9k 9o O P FAEEIT are Eljt:] AR FEat He
.o (FFEAYE ). FED WER &0 .. (TEEAUE ).

L I AT D UOE geR @ IE Fgl g go 2
co.(@EENE ). ..

MR. DEPUTY CHAIRMAN: He is asking about rural areas.

e A AREer AHem : W, @ TRAE & o 1:1 @k
giferET g6 3 86,000 emmmdt Ac  Jo AW 32,000 emET U:
Qe W #Ae g, @ T@9 e waer A #@ ar Ig
afeEa go &0 SaEner [qer ST CE: 37§ AT A @
St W ge , @I wtRae &o b Sn oo S TS g,
EXC I 7 S 20 SRNC L L1 D S

@ AR v : W, e I , AFT R o tRIe
Ho e R Ho aft @& W g

L 3UEAfa ;36 e #Ac SR e

SHRI NAMO NARAIN MEENA: Sir, 63 per cent branches are in urban
areas. There are only 37 per cent branches in rural areas. Our thrust

is to open more and more branches in rural areas.
MR. DEPUTY CHAIRMAN: Shri V.P. Singh.

SHRI TAPAN KUMAR SEN: Sir, since 2003 after the whole concept of
merger of the subsidiaries with the State Bank of

India...(Interruptions)....
SHRI V_P. SINGH BADNORE (Rajasthan): Sir, you have called me.

SHRI TAPAN KUMAR SEN: What is the growth in the number of branches?

...(Interruptions) ...
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SHRI V_P. SINGH BADNORE: Sir, you have taken my name.

SHR1 NAMO NARAIN MEENA: Let me answer this. Sir, the growth was
slow in earlier years, but when our Government took over, we started
expanding the branches in a large number. Roughly, the average number

is 3200 every year since 2004-05. The growth is expanding.

SHRI V_P. SINGH BADNORE: Sir, my clarification from the Minister is
this. The Minister is talking about the merger. If there is a merger,
it is not a one-way traffic that a bigger bank can take over a smaller
bank. It is a two-way traffic. Have the views of the small banks and
their employees been taken into consideration? Are they interested in
this merger? If they are not interested in this merger, what sort of a

work have you done before merging them?
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SHR1 SYED AZEEZ PASHA: Sir, the hon. Minister says that the
subsidiary branches are doing a very commendable job. Then why is this
merger? When they are doing a commendable job, let them continue with

the commendable job. What is the need of merging them?

MR. DEPUTY CHAIRMAN: Now, no more clarifications. Please answer

these two questions.
SHR1 VIKRAM VERMA: It is a punishment for them.

MR. DEPUTY CHAIRMAN: Please listen to the Minister. W@l 3,
ﬁﬁﬁﬁl
SHR1 NAMO NARAIN MEENA: 1 have already clarified the policy of the

Government on consolidation. The Government leaves the initiative for
consolidation to come from the management of the banks themselves,
with the Government playing a supportive role. We do not encourage
them as a Government. But if the Boards of two banks decide to merge,

it is up to them to merge.
MR. DEPUTY CHAIRMAN: Now, the question is:

That the State Bank of India (Subsidiary Banks) Amendment Bill,

2011, as passed by Lok Sabha, be taken into consideration.
The motion was adopted.

MR. DEPUTY CHAIRMAN: Now, we shall take up clause-by-clause

consideration of the Bill.
Clauses 2 and 3 were added to the Bill.

Clause 1, the Enacting Formula and the Title
were added to the Bill.

SHR1 NAMO NARAIN MEENA: Sir, 1 beg to move:
That the Bill be passed.
The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: The House is adjourned for lunch for one hour.

The House then adjourned at eleven minutes past one of the clock.
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The House re-assembled after lunch at eleven minutes past two of the
clock,
MR. CHAIRMAN in the Chair.
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STATEMENT BY MINISTER CORRECTING ANSWER
TO QUESTION

MR. CHAIRMAN: Statement by Minister correcting answer to Question.

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI MULLAPPALLY RAMACHANDRAN): Sir, | make a Statement (in English
and Hindi) correcting the answer to Starred Question No. 306 given in
the Rajya Sabha on the 1st December, 2010, regarding “Special policy

to modernize police force of Jharkhand”.

PAPERS LAID ON THE TABLE

Report and Accounts (2009-10) of NIFTEM, New Delhi and

related papers

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND THE
MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING INDUSTRIES (SHRI
HARISH RAWAT): Sir, 1 lay on the Table:—

A copy (in English and Hindi) of the following papers under sub-
section (4) of Section 619A of the Companies Act, 1956:—

(a) Third Annual Report and Accounts of the National Institute of
Food Technology Entrepreneurship and Management (NIFTEM), New
Delhi, for the year 2009-10, together with the Auditor’s
Report on the Accounts and the comments of the Comptroller and

Auditor General of India thereon.
(b) Review by Government on the working of the above Institute.

(c) sStatement (in English and Hindi) giving reasons for the delay

in laying the papers mentioned at (1) above.
[Placed in Library. See No. L.T. 4326/15/11]
1. Notifications of the Ministry of Labour and Employment.
11. Report and Accounts (2009-10) of CBWE, Nagpur and related papers.
11 Report (2009-10) of EPFU, New Delhi and related papers.
1V. Report and Accounts (2009-10) of VVGNLI, NODIA and related papers.

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE):
Sir, |1 lay on the Table:—
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I. A copy each (in English and Hindi) of the Tfollowing
Notifications of the Ministry of
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Labour and Employment, under sub-section (3) of Section 12 of

the Sales Promotion Employees (Conditions of Service) Act,
1976:—

@

@

S.0. 217 (E), dated the 31st January, 2011, extending the
provisions of the Sales Promotion Employees (Conditions
of Service) Act, 1976, to ten industries other than

Pharmaceutical.

S.0. 471 (E), dated the 3rd March, 2011, publishing
Corrigendum to the Notification No. S.O0. 217 (E), dated
the 31st January, 2011.

[Placed in Library. See No. L.T. 4361/15/11]

A copy each (in English and Hindi) of the following papers:—

@

®)
©

1. ()

1v.

(b

@

(b

©

Fifty-first Annual Report and Accounts of the Central
Board for Workers Education (CBWE), Nagpur, for the year
2009-10, together with the Audit Report on the Accounts.

Review by Government on the working of the above Board.

Statement giving reasons for the delay in laying the

papers mentioned at (a) above.
[Placed in Library. See No. L.T. 4362/15/11]

Fifty-seventh Annual Report of the Employees” Provident
Fund Organisation, New Delhi, for the year 2009-10.

Statement giving reasons for the delay in laying the

papers mentioned at (a) above.
[Placed in Library. See No. L.T. 3966/15/11]

Annual Report and Accounts of the V.V. Giri National
Labour Institute, NOIDA, for the year 2009-10, together
with the Audit Report on the Accounts.

Review by Government on the working of the above

Institute.

Statement giving reasons for the delay in laying the

papers mentioned at (a) above.
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[Placed in Library. See No. L.T. 4362/15/11]

Report and Accounts (2009-10) of CIBS, Leh, Ladakh and related
papers.
Report and Accounts (2009-10) of NSD, New Delhi and related

papers.

Report and Accounts (2009-10) of IGNCA, New Delhi and related

papers.

107



IV. Report and Accounts (2009-10) of CUTS, Sarnath, Varanasi and
related

papers.

V. Report and Accounts (2009-10) of WzCC, Udaipur and related

papers.

V1. Report and Accounts (2009-10) of Kalakshetra Foundation, Chennai
and related

papers.

VI1. Report and Accounts (2009-10) of Lalit Kala Akademi, New Delhi
and related

papers.

VIII.Report and Accounts (2009-10) of R.R. Roy Library Foundation,

Kolkata and related papers.

XI1. Report and Accounts (2009-10) of Delhi Public Library, Delhi and

related papers.

X. Report and Accounts (2009-10) of NMML, New Delhi and related

papers.

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING; THE MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS; THE MINISTER OF STATE
IN THE MINISTRY OF SCIENCE AND TECHNOLOGY AND THE MINISTER OF STATE IN
THE MINISTRY OF EARTH SCIENCES
(SHRI ASHWANI KUMAR): Sir, 1, on behalf of Kumari Selja, lay on the
Table, a copy each (in English and Hindi) of the following papers:—

I. (a) Annual Report of the Central Institute of Buddhist
Studies, Leh, Ladakh, for the year 2009-10.

(b) Annual Accounts of the Central Institute of Buddhist
Studies, Leh, Ladakh, for the year 2009-10, and the Audit

Report thereon.

(c) Review by Government on the working of the above
Institute.

(d) Statement giving reasons for the delay in laying the

papers mentioned at (a) and (b) above.

[Placed in Library. See No. L.T. 4333/15/11]
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1. ()

®)
©

Annual Report and Accounts of the National School of
Drama, New Delhi, for the year 2009-10, together with the

Audit Report on the Accounts.
Review by Government on the working of the above School.

Statement giving reasons for the delay in laying the

papers mentioned at (a) above.

[Placed in Library. See No. L.T. 4335/15/11]
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VI.

@)

(®)

©
@

@

(C))

©

@

@

®)
©

@

(b

Annual Report of the Indira Gandhi National Centre for
the Arts (IGNCA), New Delhi, for the year 2009-10.

Annual Accounts of the Indira Gandhi National Centre for
the Arts (IGNCA), New Delhi, for the year 2009-10, and
the Audit Report thereon.

Review by Government on the working of the above Centre.

Statement giving reasons for the delay in laying the

papers mentioned at (a) and (b) above.
[Placed in Library. See No. L.T. 4336/15/11]

Annual Report of the Central University of Tibetan
Studies (CUTS), Sarnath, Varanasi, for the year 2009-10.

Annual Accounts of the Central University of Tibetan
Studies (CUTS), Sarnath, Varanasi, for the year 2009-10,
and the Audit Report

thereon.

Review by Government on the working of the above

University.

Statement giving reasons for the delay in laying the

papers mentioned at (a) and (b) above.
[Placed in Library. See No. L.T. 4334/15/11]

Annual Report and Accounts of the West Zone Cultural
Centre (WzZCC), Udaipur, for the year 2009-10, together
with the Audit Report on the Accounts.

Review by Government on the working of the above Centre.

Statement giving reasons for the delay in laying the

papers mentioned at (a) above.
[Placed in Library. See No. L.T. 4332/15/11]

Annual Report and Accounts of the Kalakshetra Foundation,
Chennai, for the year 2009-10, together with the Audit

Report on the Accounts.

Review by Government on the working of the above
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Foundation.

(c) Statement giving reasons for the delay in laying the

papers mentioned at (a) above.

[Placed in Library. See No. L.T. 4330/15/11]
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VL. ()

VI,

(®)
©

(C))

©

@

(b
©

@

(b
©

Annual Report and Accounts of the Lalit Kala Akademi, New
Delhi, for the year 2009-10, together with the Audit

Report on the Accounts.
Review by Government on the working of the above Akademi .

Statement giving reasons for the delay in laying the

papers mentioned at (a) above.
[Placed in Library. See No. L.T. 4331/15/11]

(a) Thirty-eighth Annual Report and Accounts of the Raja
Rammohun Roy Library Foundation, Kolkata, for the year
2009-10, together with the Audit Report on the Accounts.

Review by Government on the working of the above

Foundation.

Statement giving reasons for the delay in laying the

papers mentioned at (a) above.
[Placed in Library. See No. L.T. 4337/15/11]

Annual Report and Accounts of the Delhi Public Library,
Delhi, for the year 2009-10, together with the Audit

Report on the Accounts.
Review by Government on the working of the above Library.

Statement giving reasons for the delay in laying the

papers mentioned at (a) above.
[Placed in Library. See No. L.T. 4329/15/11]

Forty-third Annual Report and Accounts of the Nehru
Memorial Museum and Library, New Delhi, for the year

2008-09, together with the Audit Report on the Accounts.
Review by Government on the working of the above Museum.

Statement giving reasons for the delay in laying the

papers mentioned at (a) above.

[Placed in Library. See No. L.T. 4328/15/11]

Various Notifications of the Ministry of Consumer Affairs,

Food and Public Distribution
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THE MINISTER OF STATE THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): Sir, | lay on the Table,

under sub-section (4) of
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Section 52 of the Legal Metrology Act, 2009, a copy each (in English
and Hindi) of the following Notifications of the Ministry of Consumer
Affairs, Food and Public Distribution (Department of Consumer
Affairs) :—

(1) G.S.R. 13 (E), dated the 10th January, 2011, publishing the
Legal Metrology (Numeration) Rules, 2011.

[Placed in Library. See No. L.T. 4340/15/11]

(2) G.S.R. 71 (E), dated the 8th February 2011, publishing the
Legal Metrology (General) Rules, 2011.

[Placed in Library. See No. L.T. 4409/15/11]

(3) G.S.R. 76 (E), dated the 9th February, 2011, publishing the
Indian Institute of Legal Metrology Rules, 2011.

[Placed in Library. See No. L.T. 4340/15/11]

(4) G.S.R. 109 (E), dated the 25th February, 2011, publishing the
Legal Metrology (Numeration) Amendment Rules, 2011.

[Placed in Library. See No. L.T. 4340/15/11]

(5) G.S.R. 183 (E), dated the 4th March 2011, publishing the Legal
Metrology (Approval of Models) Rules, 2011.

[Placed in Library. See No. L.T. 4409/15/11]

(6) S.0. 211 (E), dated the 1st February, 2011, publishing the
Legal Metrology (National Standards) Rules, 2011.

[Placed in Library. See No. L.T. 4340/15/11]
Report and Accounts (2008-09) of IDPL, Gurgaon and related papers

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS
(SHRI SRIKANT JENA): Sir, 1 lay on the Table—

A copy each (in English and Hindi) of the following papers, under
subsection (1) of Section 619A of the Companies Act, 1956:—

(a) Forty-eighth Annual Report and Accounts of the Indian
Drugs and Pharmaceuticals Limited (IDPL), Gurgaon, for
the year 2008-09 together with the Auditor’s Report on
the Accounts and the comments of the Comptroller and

Auditor General of India thereon.
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(b) Review by Government on the working of the above Company.
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(c) Statement (in English and Hindi) giving reasons for the

delay in laying the papers mentioned at (1) above.

[Placed in Library. See No. L.T. 4341/15/11]

1. Various Notifications of the Ministry of Home Affairs.

11. Report (2009-10) of the NDMA, New Delhi and related papers.

THE

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS

(SHRI MULLAPALLY RAMACHANDRAN): Sir, 1 lay on the Table:—

(i) A copy each (in English and Hindi) of the following

Notifications of the Ministry of Home Affairs, under sub-
section (2) of Section 1 of the Code of Criminal
Procedure (Amendment) Act, 2008, along with delay

statement on the Notifications:—

(1) sS.0. 3313 (E), dated the 30th December, 2009, giving
effect to the provisions of the Code of Criminal
Procedure (Amendment) Act, 2008.

(2) S.0. 2687 (E), dated the 30th October, 2010, giving
effect to the provisions of Sections 5, 6 and 21(b)
of the Code of Criminal Procedure (Amendment) Act,
2008.

[Placed in Library. See No. L.T. 4344/15/11]

(ii) A copy (in English and Hindi) of the Ministry of Home

Affairs Notification No. S.O0. 2216 (E), dated the 9th
September, 2010, conferring the powers and duties of
Executive Magistrate, under Section 144 of Code of
Criminal Procedure, 1973, to Assistant Commissioner of
Police, under sub- section (2) of Section 148 of the

Delhi Police Act, 1948.

[Placed in Library. See No. L.T. 4345/15/11]

A copy each (in English and Hindi) of the following papers,
under subsection (1) of Section 70 of the Disaster Management
Act, 2005:—

(a) Annual Report of the National Disaster Management

Authority (NDMA), New Delhi, for the year 2009-10.
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(b) Review by the Government on the working of the above
Authority.

(c) Statement (in English and Hindi) giving reasons for the

delay in laying the papers mentioned at (1) above.

[Placed in Library. See No. L.T. 4343/15/11]
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Outcome Budget (2011-12) of the Ministry of Food Processing Industries

SHR1 HARISH RAWAT: Sir, I lay on the Table, a copy (in English and
Hindi) of the
Outcome Budget, for the year 2011-12, in respect of the Ministry of
Food Processing

Industries.
[Placed in Library. See No. L.T. 4386/15/11]

1. Report and Accounts (2009-10) of GSSC, Gandhinagar and related

papers.

11. Reports and Accounts (2008-09, 1992-93, 2007-08) of various Agro

Industries and related papers.

1. Report and Accounts (2009-10) of NDDB, Anand and related

papers.

1V. REport and Accounts (2009-10) of CAA, Chennai and related papers.

™ AT d:  Tmw AR qqr WET  TEER
AT #d R @ T  YE ): Ay , Ho
AEAfaf@d a7 FHT el W I@dT  keOu:—

I. A copy each (in English and Hindi) of the following papers,
under subsection (1) of Section 619A of the Companies Act,
1956:—

(a) Thirty-fourth Annual Report and Accounts of the Gujarat
State Seeds Corporation Limited (GSSC), Gandhinagar, for
the year 2009-10, together with the Auditor’s Report on
the Accounts and the comments of the Comptroller and

Auditor General of India thereon.

(b) Review by Government on the working of the above

Corporation.
[Placed in Library. See No. L.T. 4496/15/11]

I1. (i) (@) Thirty-ninth Annual Report and Accounts of the
Himachal
Pradesh Agro Industries Corporation Limited, Shimla,
for the year 2008-09, together with the Auditor’s

Report on the Accounts and the comments of the
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(C))

ain @

Comptroller and Auditor General of India thereon.

Review by Government on the working of the above

Corporation.

[Placed in Library. See No. L.T. 4355/15/11]

Twenty-third Annual Report and Accounts of the Jammu
and Kashmir State Agro Industries Development
Corporation Limited, Srinagar, for the year 1992-93,
together with the Auditor’s Report on the Accounts
and the comments of the Comptroller and Auditor

General of India thereon.
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(b) Review by Government on the working of the above

Corporation.
[Placed in Library. See No. L.T. 4353/15/11]

(iin) (a) Forty-sixth Annual Report and Accounts of the
Orissa Agro Industries Corporation Limited,
Bhubaneswar, for the year 2007-08, together with the
Auditor’s Report on the Accounts and the comments of
the Comptroller and Auditor General of India

thereon.

(b) Review by Government on the working of the above
Corporation.

[Placed in Library. See No. L.T. 4354/15/11]

(iv) (@) Thirty-ninth Annual Report and Accounts of the
Madhya Pradesh State Agro Industries Development
Corporation Limited, Bhopal, for the year 2007 08,
together with the Auditor’s Report on the Accounts
and the comments of the Comptroller and Auditor
General of India thereon.

(b) Review by Government on the working of the above

Corporation.

(c) Statements (in English and Hindi) giving reasons for
the delay in laying the papers mentioned at (1)
above.

[Placed in Library. See No. L.T. 4227/15/11]

I11. A copy each (in English and Hindi) of the following papers,
under Section 29 of the National Dairy Development Board Act
1987:—

(a) Annual Report and Accounts of the National Dairy
Development Board,
Anand, for the year 2009-10, together with the Auditor’s

Report on the Accounts.
(b) Review by Government on the working of the above Board.
[Placed in Library. See No. L.T. 4542/15/11]

IV. A copy each (in English and Hindi) of the following papers:—
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©

(@

Annual Report of the Coastal Aquaculture Authority,
Chennai, for the year 2009-10.

Annual Accounts of the Coastal Aquaculture Authority,
Chennai, for the year 2009-10, and the Audit Report
thereon.

Review by Government on the working of the above
Authority.

Statement giving reasons for the delay in laying the
papers mentioned at (a) and (b) above.

[Placed in Library. See No. L.T. 4352/15/11]
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1. Report and Accounts (2009-10) of Andhra Pradesh State Irrigation
Development Corporation Ltd., Hyderabad and related papers.

11. Report and Accounts (2009-10) of Maulana Azad Education Foundation,

New Delhi and related papers.

1. Report and Accounts (2009-10) of NCA, Indore and related
papers.

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES AND THE
MINISTER OF STATE IN THE MINISTRY OF  MINORITY  AFFAIRS
(SHRI VINCENT PALA): Sir, | lay on the Table —

I. (1) A copy each (in English and Hindi) of the following
papers, under subsection (1) of Section 619A of the
Companies Act, 1956:—

(a) Thirty-sixth Annual Report and Accounts of the
Andhra Pradesh State Irrigation Development
Corporation Limited, Hyderabad, for the year 2009-
10, together with the Auditor’s Report on the
Accounts and the comments of the Comptroller and
Auditor General of India thereon.

(b) Review by Government on the working of the above

Corporation.

(2) Statement (in English and Hindi) giving reasons for the

delay in laying the papers mentioned at (1) above
[Placed in Library. See No. L.T. 4377/15/11]
I1. A copy each (in English and Hindi) of the following papers:—

(a) Annual Report of the Maulana Azad Education Foundation,
New Delhi, for the year 2009-10.

(b) Annual Accounts of the Maulana Azad Education Foundation,
New Delhi, for the year 2009-10 and the Audit Report
thereon.

(c) Review by Government on the working of the above

Foundation.

(d) Statement giving reasons for the delay in laying the

papers mentioned at (a) and (b) above.

[Placed in Library. See No. L.T. 4378/15/11]
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C))

. (@) Annual Report and Accounts of the Narmada Control

Authority (NCA), Indore, for the year 2009-10, together
with the Audit Report on the Accounts.

Statement giving reasons for the delay in laying the
papers mentioned at (a) above.

[Placed in Library. See No. L.T. 4497/15/11]
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MESSAGE FROM LOK SABHA
The Finance Bill, 2011
MR. CHAIRMAN: Message from the Lok Sabha.

SECRETARY-GENERAL: Sir, 1 have to report to the House the following
message received from the Lok Sabha, signed by the Secretary-General
of the Lok Sabha:-

“In accordance with the provisions of rule 96 of the Rules of
Procedure and Conduct of Business in Lok Sabha, 1 am directed to
enclose the Finance Bill, 2011, as passed by Lok Sabha at its
sitting held on the 22nd March, 2011.

The Speaker has certified that this Bill is a Money Bill within
the meaning of article 110 of the Constitution of India.”

Sir, | lay a copy of the Bill on the Table.

REPORTS OF THE PUBLIC ACCOUNTS COMMITTEE

SHRI N.K. SINGH (Bihar): Sir, 1 lay on the Table, a copy each (in
English and Hindi) of the following Reports of the Public Accounts
Committee (2010-11):-

(i) Thirty-second Report on “National Rural Health Mission”
relating to the Ministry of Health and Family Welfare;

(ii) Thirty-third Report on Action Taken by the Government on the
Observations/Recommendations of the Committee contained in
their Fifteenth Report (Fifteenth Lok Sabha) on “Loss of
Revenue due to Short Levy of Tax, Incorrect Classification of
Excisable Goods and non-fulfillment of Export Obligation”
relating to the Ministry of Finance (Department of Revenue);
and

(in) Thirty-fourth Report on Action Taken by the Government on
the Observations/Recommendations of the Committee contained in
their Seventeenth Report (Fifteenth Lok Sabha) on
“Conservation and Protection of Tigers in Tiger Reserves’
relating to the Ministry of Environment and Forests.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON WATER RESOURCES

DR. GYAN PRAKASH PILANIA (Rajasthan): Sir, | lay on the Table lay
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on the Table, a copy (in English and Hindi) of the Sixth Report of the
Department-related Parliamentary Standing Committee on Water Resources
(2010-11) on Action Taken by the Government on the
Observations/Recommendations contained in the Second Report (Fifteenth
Lok Sabha) on “Demands for Grants (2010-11)° of the Ministry of Water
Resources.
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STATEMENTS BY MINISTERS

Status of implementation of recommendations contained in the Seventh
Report of the Department-related Parliamentary Standing Committee on

Urban Development

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI ASHWANI KUMAR): Sir, 1, on behalf of Kumari Selja, make a
statement regarding status of implementation of recommendations
contained in the Seventh Report of the Department-related
Parliamentary Standing Committee on Urban Development on Demand for
Grants, for the year 2010-11, of the Ministry of Housing and Urban

Poverty Alleviation.

Status of implementation of recommendations contained in the Fifth
Report of the Department-related Parliamentary Standing Committee on

Agriculture
and

Status of implementation of recommendations contained in the Ninth
Report of the Department-related Parliamentary Standing Committee on

Agriculture

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING INDUSTRIES
(SHR1 HARISH RAWAT): Sir, I make the following statements regarding:—

(i) Status of implementation of recommendations contained in the
Fifth Report of the Department-related Parliamentary Standing
Committee on Agriculture on Demand for Grants, for the year

2009-10, of the Ministry of Food Processing Industries.

(ii1) Status of implementation of recommendations contained iIn the
Ninth Report of the Department-related Parliamentary Standing
Committee on Agriculture on Demand for Grants, for the year

2010-11, of the Ministry of Food Processing Industries.

SHORT DURATION DISCUSSION

Issues arising out of the statement made by the Prime Minister on the
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18th March, 2011 on the newspaper report on payment of “cash-for-

votes”’

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Sir, I am
extremely grateful to you for permitting me to initiate a discussion
under rule 176 on all issues arising out of the Statement of the hon.
Prime Minister made in this House on 18th March, 2011. The Statement
was, Sir, in the context of the publication of reports in relation to
the cash-for-votes issue and a subsequent report that had appeared

quoting a cable sent by a U.S. diplomat to his
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Government. Sir, this issue has been brought to the centre stage by

the issuance of this cable and its publication.

The larger issue, if you look at it, squarely is an issue of
political corruption. It is squarely an issue where the lifeline of
the Indian democracy and Indian parliamentary democracy is
accountability, its majority in the Lok Sabha, and it is on the
strength of that majority that the Government of the day gets its

mandate to rule the country.

If somehow the process of procurement of that majority is
subverted, then we hit at the very root of the Indian democracy. |1
regret to say, Sir, iIn recent years, in recent memorable history, this
has not happened once but it has happened twice. Therefore, this issue
can neither be under-estimated nor understated. On both cases we saw,
the 1993 episode and the 2008 episode, that the Government of the day
did not have a majority in the House. Therefore, we had a situation
where bribes and inducements were offered to the MPs to cross floor.
In support of that, it was not only mere allegations, it was hard
evidence, extremely hard evidence which was sustainable in any court
of law. Yet, we spent years and years by some process trying to
subvert that hard evidence so that the truth itself could be

concealed.

Sir, some people referred to 22nd July, 2008 as a sad day for the
Indian democracy. Their reasons of sadness 1 do not share. Their
reason was that money was displayed in one of the Houses of
Parliament. Sir, if bribe moneys are displayed and an exposure takes
place, it should really hurt the conscience of each one of us sitting
here. So, I reiterate, Sir, that it was a sad day not because moneys
were displayed, it was a sad day for the Indian democracy because
moneys were being paid to MPs in order to convert a minority into a

majority.

Sir, the hon. Prime Minister in his Statement on 18th March has
given his reaction to both the WikilLeaks cable as also the incident.
It is his reaction to the entire set of events unfolding from that. 1
must confess that his reaction has disappointed us. Sir, is it on the

Government”’s agenda, 1is it on the Government’s priority that
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corruption should be uprooted from the system? Sir, are we losing our
touch with the common man who at every stage, when he is getting an
opportunity in this country, is talking in terms of corruption? And
one of the biggest problems he refers to is how corruption can be
uprooted from the system. It is popularly believed, Sir, that
corruption will follow Newton’s gravitational laws. It does not spread
at the grassroots. It starts from the top, and then starts moving
downwards. If the top decides to correct itself, | have not the least
doubt that then we can act as role models, as far as rest of the
society is concerned. Therefore, the very essence of political
corruption in this country has to be addressed. Sir, do we have in
this House the honesty, at least, today, two-and-a-half years after
this incident, to state and confess that what had happened was a gross
impropriety? Unless we come to that conclusion, we will never be able

to uproot this evil. What we have seen in the last two-and-a-
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half years, Sir, and this is not new to this country that you will
have one-by-one efforts being made to cover up this truth. And, when 1
address the hon. House, through you, Sir, 1 will refer to each one of
them. The hon. Prime Minister has said that the Cable is unverified
and unverifiable. Sir, it is a fact that before the WikilLeaks Cables
started appearing in the media globally, the United States Government
had cautioned every relevant State and every relevant nation that the
entire storehouse of their diplomatic communications had been broken
into and, therefore, these were likely to surface and the publication
could create an embarrassment world over. It is not that somebody
domestically in India has fabricated a document. If the Government of
India wants to verify, and if you have the honesty of purpose wanting
to verify, these are verifiable because some of the contents of this
and the evidence emanating out of this is a very strong corroborative
evidence in a criminal case between a bribe-giver and a bribe-taker.
You have agreements with several countries, including the United
States for legal cooperation. It is on the strength of those that we
go and ask foreign States that even if crime is committed in my
territory and the evidence is available either in your territory or
for a person in your territory then on the strength of this legal
cooperation, please make this evidence available to us. We have legal
systems in place. The world is not an uncivilized place any more. You
do not escape from the crime merely because you have crossed the
geographical boundaries of the State or a witness has crossed over.
There are methods of getting that statement verified. We don’t try
anyone of those efforts. On the contrary, we say, “these are
unverified and unverifiable”. But before 1 come to this Cable, Sir,
let us, first of all, relate back to July, 2008, and try and recollect
what really is the truth. The contents of this Cable and the evidence
which emanates out of it, 1 concede, is corroborative. It merely has
to corroborate the principal evidence which 1is already there and
available in India. The Left Front parties, in July, 2008, had

withdrawn support. After the support had been withdrawn, UPA-1 was now
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a minority Government. This minority now had to be converted into a

majority.

A twofold strategy is adopted for that purpose. Sir, 1 would like,
as far as possible, to refrain from taking names so that you do not
have to correct me if 1 fall into the error of doing that. So, the
first part of the strategy is, there is a case, rightly or wrongly,
let me assume for the present purposes, wrongly, pending of a case
against a senior leader of a political party. In July 2008, the
approach of the CBI changes, the affidavit of the CBl changes.
Therefore, the opposition of that political party because of this act
of courtesy that you extend to its leader also changes and they
decided now that instead of opposing this Government, they will
support this Government. So, the Tfirst gap between majority and

minority in July 2008 when the Left withdrew support is
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made up by the change of stance of this political party. It is a
political development. Even if 1 want to complain 1 can make a
grievance politically but I cannot go beyond that. But you are still
short of numbers. How is this shortage of number now to be covered up?
The hard reality and the hard truth is that this shortage is now
covered up by a retail purchase of parliamentarians.

...(Interruptions)...

SOME HON. MEMBERS: No. ...(Interruptions)...
MR. CHAIRMAN: Please, ...(Interruptions)... Please allow the
discussion to proceed. ...(Interruptions)... Please,

...(Interruptions)...

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING; THE MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS; THE MINISTER OF STATE
IN THE MINISTRY OF SCIENCE AND TECHNOLOGY AND THE MINISTER OF STATE IN
THE MINISTRY OF EARTH SCIENCES (SHRI ASHWANI KUMAR): When he says it
is a retail purchase of parliamentarians that 1is their case.

...(Interruptions)...

SHRI M. VENKAIAH NAIDU (Karnataka): This is the subject matter of

discussion. ...(Interruptions)...

MR. CHAIRMAN: Hon. Members, please allow the discussion to proceed.
...(Interruptions)... Please. ...(Interruptions)... You will get an

opportunity to speak. Please, continue.

SHR1 ARUN JAITLEY: 1 am grateful to you, Sir. The first task is, to
identify the wvulnerable. That 1is the first task which 1is done.
Delimitation had taken place, some constituencies had changed
characters, some had disappeared, some reserved had become unreserved,
unreserved had become reserved, there were some not likely to get
nominated in the 2009 elections by their parties. So, across the
board, look at various political parties and identify the targets.
After you identify the targets, then, obviously, those who are in the
game of hunting, for those who were willing to oblige are let loose.
And from what transpires thereafter it is absolutely clear that you
used the inducement of money, maybe, some other inducements. Sir, we

live in a country where the Father of the Nation had a huge emphasis
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as far as the purity of means is concerned. The target was not that 1

must get a majority come what may, the target...(Interruptions)...

o El STHRY @I ) W, I mislead W T

& _._(@@aus ).

SHR1 M. VENKAIAH NAIDU: Sir, such types arguments should not be

given in the House. ...(Interruptions)...

MR. CHAIRMAN: This is not going on record. ...(Interruptions)...
daar s, Y5 el
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SHRI M. VENKAIAH NAIDU: What is this going on, Sir?
...(Interruptions)... What is this *? _._(Interruptions)... Please

remove it from the record. ...(Interruptions)...

MR. CHAIRMAN: It is not going on record. ...(Interruptions)... The
hon. Leader of the Opposition is speaking. ...(Interruptions)...
Venkaiahji, please allow the discussion to proceed.
...(Interruptions)... d&ar S, NO&S  SBTl ... (AU ). ..

SHRI M. VENKAITAH NAIDU: Morning and evening they

are...(Interruptions)...

MR. CHAIRMAN: Venkaiahji, please allow the discussion to proceed.
Please...(Interruptions)... please ...(Interruptions)... | request all
the Members to allow the discussion to proceed. Mr. Venkaiahji, please
...(Interruptions)... Mr. Ahluwalia, please ...(Interruptions)...
please allow the hon. Leader of the Opposition to proceed.

...(Interruptions)...

SHRI S.S. AHLUWALIA: If you allow unwanted and irrelevant remarks

to go, then, there is a problem. Why don’t you remove it from the

records?
MR.  CHAIRMAN: It is not on record. ---(Interruptions)...
Please...(Interruptions)... That’s enough. Please sit down. Please

continue, Mr. Jaitley.

SHR1 ARUN JAITLEY: The Government and all those who support this
position of what happened have to ask themselves just two questions.
The first question is: why did the political party which support you
for the limited purpose during the debate and that vote and not
thereafter, why did it support you? Is it not a fact that a large
number of individual MPs belonging to political parties decided to
cross vote for the purposes of this vote? Members of Parliament, Sir,
were complaining in and out of the House, in the Central Hall,
elsewhere in this building that approaches are being made to them.
They were complaining that they were being approached with large

offers.

DR. E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Eighteen BJP MPs were

involved in for cash for query.

MR. CHAIRMAN: Dr. Natchiappan, please, it is not your time. Please
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continue, Mr. Jaitley.

SHR1 ARUN JAITLEY: Much 1is being made out of the three MPs who
decided to act
at great personal risk as whistle blowers. Now, three of them who were
offered, decided to stand out. They refused to succumb to those
temptations. Whoever was approaching

them, they led him up the garden path and then came and made an

exposure of
what actually was happening. Today, | find, Sir, as part of this whole
cover up

operation, those who are friendly to this methodology of procurement
of the majority
or this entire process of exposing this were banished by the political

party and its leaders

*Not recorded.
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to which these three MPs belonged. Obviously, these three MPs deserve
to be complimented because these three MPs were the ones who stood out
and said, “we refuse the offer.” If these three MPs inform their
political colleagues, if these three MPs get 1in touch with some
investigative journalist, that is very improper because those who were
being offered bribes decided to act as whistle blowers and expose it
and because these three did it, therefore, treat this entire operation
as tainted. This is the entire argument being given. And what is the
material? Sir, 1 am not going to place it in detail because this is
not the forum to do it. You have a material only in one test case.
There were dozens of such cases which were taking place because dozens
of people had in fact cross voted. And in one case which gets exposed,
what is the material? One representative goes to these three MPs,
makes an offer of cross voting, recorded on camera. These MPs drive
down to another gentleman’s house. Somebody on their behalf comes up
to their house again recorded on camera with actual catch. The
conversations are recorded on camera. The delivery of money is
recorded on camera. Sir, circumstances never lie. When the money is
being delivered, the first question will be: who is this man who has
come to deliver the money? Check up his credentials. Your entire
Parliamentary Committee Report at page 373 and 374 gives these
credentials. A letter of introduction for this courier of money, for
some other purpose given by the people on whose behalf he came, is
before the Committee. So and so is my Secretary or political
secretary. It is a signed document and do we expect that this kind of
a evidence which shows the relationship between those who are acting
on behalf of the bribe givers and the courier of money should be
disbelieved and that this entire incident was being enacted? There are
signed documents. Forget the camera, forget the video recordings.
Cameras don’t lie so easily. There are signed documents by both the
persons on whose behalf he came as also the courier who came with
their signatures giving their identities and relationships which are
before this Committee. When he delivers the money he asks these MPs,

“Please speak to my master.” The phone calls are recorded. The telecom
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records show from which number to which number at that time the calls
were made. All this was not being engineered. With this Kkind of
overwhelming evidence, there are, Sir, records, the telecom records,
the records of activities, letters of introduction, these are almost
like documentary confessions which give you the identity of the
courier who came to deliver the money. And then we are being told,
“let’s over-look this, maybe the sting operation was managed by
somebody.” This, Sir, was a whistle blowing operation. | saw an
argument being addressed yesterday in one of our electronic media. How
did the Members of the Party to which I belong know in advance that
the sting operation is being conducted? The answer is very simple. My
MPs were being approached. My MPs, therefore, were complaining and if

my MPs therefore, inform a media
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organization and my MPs inform the party, that is the logical course
of conduct. What is wrong in that? What is the conspiratorial in them?
The victims are complaining to the media, the victims are complaining
to their own parties that this is being done. This was the logical
course of normal human conduct and with this kind of an overwhelming
evidence you have a situation where then, the evidence which is
presented. So, you have the couriers, the negotiators, the telephone
talks, the video recordings, the documentary evidences. Forget oral
evidences, men may lie. All these facts don’t lie. And then, what do
they do? In order to create the shamest defense of them all, put up a
fake defense that somebody came to my party’s office — the courier —
and from there he took the money and therefore, this was a made up
exercise. Sir, there is a huge difference between truth and falsehood.
Falsehood falls apart, truth holds together. So, this was the evidence
presented to the Parliamentary Committee. Now, little did they realize
that one of the MPs - 1 regret, Sir, | will have to name the MP
because 1 am not casting an aspersion on him — Mr. Argal, they showed
these couriers surreptitiously going into his house and said he was
sent by the BJP. Little did they realize that when they sent him in,

that camera unfortunately recorded the hoarding outside his house.

And, the hoarding outside his house was congratulating Mr. Argla
for exposing the cash-for-vote scam. It was, obviously, recorded after
the cash-for-vote had taken place. Lying, fabricating evidence, and
all such things were happening in broad day light, and we are, now,
being told that this operation by the channel should be disbelieved.
In the face of this, what has happened? The country is asking a
question, a very legitimate question. In 1993, moneys were taken and,
in fact, deposited in a bank account. The trail was left behind. And,
a judgement — in my respectful opinion, at some stage, should be re-
looked at — diluted the gravity of that offence. There is a strong
opinion that the judgement 1is erroneous. But it is a judgement,
nonetheless. Therefore, the gravity of an offence against Indian
democracy was diluted. This time around the evidence was so strong

that even the 1993 judgement, the subsequent judgement, may not come
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to their rescue because the offence of bribery had taken place outside
the House. You, now, had a situation where you, again, for the last
two to two-and-a-half years, have been attempting to cover all this.
We had a Parliamentary Committee. The statement of hon. Prime Minister
is In two parts. In the first part, the hon. Prime Minister says, “The
allegations of bribery were investigated by a Committee, constituted
by the Fourteenth Lok Sabha. The Committee had concluded that there
were insufficient evidences to draw any conclusion of bribery”. So,
now, we are being told that the Committee said there was not
sufficient evidence of bribery. Subsequently, the Prime Minister says,
“From my party and the Government, nobody was involved.” Let us test

it, Sir. Criminality is ordinarily determined by
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investigators and courts. It 1is not determined by parliamentary
majorities. Parliament can only investigate what happens within the
precincts of the House, and in relation to its Members. The Committee,
therefore, should never have been, in a case of this kind, divided.
But, regrettably, it was. Three Members took a view, which 1is,
probably, closer to the view that 1 hold. But, let me ignore that view
for the moment. What did the other four who supported the Government —
all of us supported the Government in that vote — said? Did they say
that they were closing that case for want of evidence, and bribery was
not made out? I will just read out two-three paragraphs, in total
about 8-10 sentences, from page No. 47 the Committee’s report, fourth
paragraph, “Taking the statement, made by Shri Singh before the
Committee at face value, the talk of money in the context of Shri
Argal joining the Samajwadi Party, the Committee feels that a person
of Shri Singh’s eminence and standing should not have involved in such
a shenanigans”. The four UPA-supporting Members are saying this.
“Besides, the critical juncture, at which the conversation took place,
the very thrust of the conversation has a tendency to raise doubts
about the conduct of Shri Singh vis-a-vis his endeavours to facilitate
defection of Members to his party in violation of the provisions of
the Tenth Schedule.” They, now, come to the gentlemen who received the
courier. His name was Mr. Saxena. “The Committee has already commented
upon the convincing nature of Shri Saxena’s testimony before the
Committee. Shri Saxena might not be telling the truth when he said
that he is no longer in appointment of Shri Singh. He might also not
be telling the truth.” So, they doubt the veracity of everything that
he says. “As regards Shri Sanjeev Saxena, the Committee is also
constrained to observe that there are many loopholes in his testimony.
He conceded having given money to the three Members on 22nd August,
2008 at the residence of Shri Argal....” 1t should actually be July.
“As he could not have denied the veracity of the tapes provided by the
CNN-IBN showing him deliver the money. The clarification sought to be
provided by him in this regard are not convincing at all.” Now, Sir,

please read the statement in contradistinction to what the hon. Prime
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Minister has said. 1 reiterate, the Prime Minister’s Statement Iis:
“The Committee had concluded that there was insufficient evidence to
draw any conclusion of bribery.” Now, what does the Committee say? It
says, “Shri Saxena was a bribe giver, wittingly or unwittingly. He,
therefore, does not enjoy immunity under article 105(2) of the
Constitution. He did not know whether the Members were whistle
blowers. Hence, he could very well be giving bribe with a view to
influencing the Members in their parliamentary conduct. Several posers
have come up before the Committee.— Now, this is where the Committee
starts doubting. They hold him to be a bribe giver, and, then, say, —
“why did he come?” Did he come at the behest of “A”, “B” or did he come
from the Ashoka Road BJP Office? That video, shot days after the

event, showed a hoarding
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congratulating Mr. Argal for blowing the cash- for- votes scam. They
go through all these possibilities and say, “therefore his role in the
matter needs to be investigated further.” And, in the final
recommendations — this 1is the conclusion — it says, “Saxena plus
Hindustani, plus Kulkarni—their role should be vreferred to an
investigating agency for further investigation. Now, Sir, what has the
Committee said? It said, three Members, dissenting, have said, “A
larger case of bribery is made out.” The majority of four says, “One of
them was indulging in the shenanigans, talking of money, inducing
people to defect.” Talking of money and inducing them to defect and
here we say that there is insufficient evidence of bribery. The other
one, they say, does not even have the privilege of article 105(2). His
testimony does not inspire confidence; he is making unconvincing
statements. He is a bribe giver, wittingly or unwittingly. At whose
behest? Let the Police investigate. In the face of this, how can the
hon. Prime Minister— with utmost personal respect and regard for him,
I would say— tell this House that the Committee had concluded that
there was an insufficient evidence of bribery. Quite to the contrary,
Sir, the Committee had said, “That one was talking of money, indulging
in shenanigans; the other was, wittingly or unwittingly, a bribe
giver. At whose behest? It needs to be investigated.” This is what the

House should have been told. What does now the Wikileaks say, Sir?
MR. CHAIRMAN: 1 am afraid, the hon. Member’s time is...

3. T A : @oafd S, S 3T d@ §H I % FEEl
e ? s T AgE ?...(F™IUA )...

SHRI M. VENKAIAH NAIDU: It is an important issue, Sir.
---(Interruptions)...

MR. CHAIRMAN: All right. Please continue.

SHRI ARUN JAITLEY: Sir, 1 take the hint from you. I will try and

conclude.
MR. CHAIRMAN: Thank you. ...(Interruptions)... Silence please. ..

SHRIMATI JAYANTHI NATARAJAN (Tamil Nadu): Sir, 1 have a point of

explanation under rule 239 if you permit me, Sir. The Leader of the
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Opposition has yielded. Since the Leader of the Opposition is on this
subject, the latest news which has now come out on all news channels,
on this very issue, 1is that the entire matter of cash-for-votes.

...(Interruptions)...
SHRI S.S. AHLUWALIA (Jharkhand): Quote the rule.

SHRIMATI JAYANTHI NATARAJAN: Rule 239. ...(Interruptions)... Mr.

Chairman has permitted me and he has yielded. What is your problem?

MR. CHAIRMAN: Which rule are you citing? ...(Interruptions)...
*Expunged as ordered by the Chair.
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SHRIMATI JAYANTHI NATARAJAN: Sir, this is rule 239. | am seeking an

explanation, with your permission.
MR. CHAIRMAN: He hasn’t finished yet. Please let him finish.

SHRIMATI JAYANTHI NATARAJAN: Sir, through you, 1 am seeking an
explanation, whether the hon. Leader of the Opposition is aware that
the latest news regarding the cash-for-votes issue is that the entire
thing was a sting operation, mounted by his party and these are
recordings which were never given to the Committee.
---(Interruptions)... This is exposed by Tehelka.

...(Interruptions)...

SHRIMATI JAYANTHI NATARAJAN: Is he aware of it?

...(Interruptions)...

SHRI S.S. AHLUWALIA: What is the point of order?

---(Interruptions)...

MR. CHAIRMAN: Don’t interrupt a speech? ...(Interruptions)... Don’t

interrupt a speech. ...(Interruptions)...

SHRI S.S. AHLUWALIA: What is the point of order?

...(Interruptions)...

SHRIMATI JAYANTHI NATARAJAN: Sir, the issue is that the Leader of
the Opposition should explain whether he is aware of the news report
put off by Tehelka that the entire operation was done with the
knowledge of the BJP and that this was a ...(Interruptions)...

MR. CHAIRMAN: Please. ...(Interruptions)...

SHRIMATI JAYANTHI NATARAJAN: Sir, excuse me; please permit me to

raise it.
MR. CHAIRMAN: Jayanthiji, please allow the discussion to proceed.

SHRIMATI JAYANTHI NATARAJAN: Sir, | am not stopping it. | am
raising a question under the rules of the House for him to explain.

-..(Interruptions)...

MR. CHAIRMAN: You have raised the question. ...(Interruptions)...

Now, that’s all. ...(Interruptions)...

SHRIMATI JAYANTHI NATARAJAN: Sir, let him explain. Tehelka has put
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it out just now. ...(Interruptions)...

MR. CHAIRMAN: That’s all right. You have raised the question.

-..(Interruptions).. 39 I5 S| Jaitleyji, please proceed.
...(Interruptions)... Please. Please. That’s all right.
...(Interruptions) ... Okay; all right. .._.(Interruptions)... You have
not been permitted by the Chair. ...(Interruptions)... Please, please.

Yes, Jaitleyji, please continue.

SHRI ARUN JAITLEY: Sir, 1 am extremely grateful to my hon. friend
for raising this point
of order for clarification. Sir, | am quite conscious of the fact that

the Government is in a very
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serious difficulty on this. And, not only 1is it in a serious
difficulty over the manner in which it procured this majority.

.. -(Interruptions)...

AN HON. MEMBER: Not now. ...(Interruptions)...

SHRI1 M. VENKAIAH NAIDU: Okay; at that time. ...(Interruptions)...

MR. CHAIRMAN: No; no. Please. Please go ahead.

-(Interruptions)... Please go
ahead.

SHRI ARUN JAITLEY: Sir, at times, even Freudian slips are helpful.
My learned friend has asked whether we are aware of it. 1 have not
seen any such publication but now that you have raised it, 1 am quite
conscious that investigators, friendly to the Congress Party, are at
work to save it, and let me make that point good. Let me make that
point good. In the middle of a debate, Sir, she raised it — and 1 am
not saying that they are interfering; India is a free country with
free expression. You are now addressing an argument. Please don’t look
at the video recording which shows the negotiator negotiating money;
don’t look at the courier carrying the money; don’t look at the
telephone records or the identity of that courier; don’t look at the
persons who cross-voted; but because three Members of Parliament
belonged to the BJP, they informed their Party leaders as to what is
happening and they informed the media organization to please expose
this. Therefore, the whole operation must be tainted and therefore the
entire evidence must be seen to evaporate. Now, if Congress-friendly
investigators in some journal or say some channel do it, let me tell
you, the last organization which has the locus standi to question
sting operations is the organization which has carried the Ilatest
sting on your behalf, because, ever since their birth, they have only
carried sting operations. So, let them not therefore start justifying
an argument that sting operations per se are questionable because
somebody is a whistleblower and an information provider.

...(Interruptions)...
MR. CHAIRMAN: Please. Jaitleyji, conclude.

SHRI ARUN JAITLEY: Sir, this was the deviation because 1 was
invited into it by my
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friend.

Sir, | now come to the question of the WikiLeaks. What is its role?
Whille we were looking at only one case and cases of MPs, you suddenly
find a new set of dramatist personnel appearing. A cable per se may be
no evidence but then there is a diplomat. We have to see the content
of what he writes, and there are enough provisions in our law and in
our legal assistance treaties with the United States where this is
good evidence. He says, “l saw the rogue war-chest. It was shown to
me. The money is being stacked up.” That is the evidence. “l saw the
conspirator who told me, “we intend to pay to X, Y and Z’.” That is
evidence. Those conspirators confessed to him when the conspiracy was

on, not years later. That is evidence. And, therefore, treat this as
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corroborative evidence to this larger conspiracy which was on at that
time. And you will find, Sir, that this is a case which must be taken
to its logical conclusion; even the larger question which my friend
has raised that bribe-giving must be pardoned because the victims of
bribe-giving were the complainants and the complainants are not good

people, at least, people whom they don’t politically agree with.

Sir, the second link of the Prime Minister’s statement, which is a
very 1important link, relates to the Tfacts where the hon. Prime
Minister says — I am just referring to two sentences out of that whole
statement — “How did the people respond to these allegations?” In the
General Elections, the Opposition parties repeated the allegations of
bribery in the trust vote. He said, “How did the people respond?” And
then, the hon. Prime Minister says that this is the voting pattern and

this voting pattern indicates that the people exonerated us.

Sir, it is a very serious question of public morality, or a
question adverse to public morality, which the hon. Prime Minister has
raised. The question 1is, does electability or populism condone
criminality? Because of the fact that you are elected by the people,
must the due process of law come to an end? Bribegiving is an offence;
bribe-taking is an offence. If the Prime Minister is right, then
logically, the converse of what he says must also be true. If people
had rejected him, would the offences stand proved without going
through a due process? The 1989 elections were contested only on the
issue of Bofors. People had rejected the then government. Can we say
that it indicted everybody individually who had lost in the elections?
Obviously, these operate 1in different spheres; electability and
criminality operate in different spheres. If we start rationalizing
this argument, every mafia or criminal who gets elected will say, “I
have been supported by and exonerated by the court of the people, and

therefore, the case against me should now logically disappear”.

Sir, |1 take this opportunity to raise a larger issue. We have been
concerned and the
country expects to know from us why people with dubious records enter

legislative bodies
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and why we don’t bring legislative and constitutional changes in this
regard. We have been debating this. We have still been unable to
provide a legal mechanism by which we can ensure this. Or, the best we
say is, the parties will try not to put up such candidates. We have
not worked out as to how this can be done. If this argument is taken
to its logical conclusion, it will provide rationality to something
which 1is improper and immoral. 1 only hope when the hon. Prime
Minister today addresses us, he retracts from the position as it

appeared from his original statement.

Sir, finally, all 1 can say is, we went through a process where a
majority was
procured in this manner. Today, we are in a situation where we have to

confess at least one
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3.00 P.M.

thing that there is a strange and unparalleled power that truth has.
Truth not only has the power, but also has a tenacity that it keeps
knocking till such time that it vindicates itself. What happened in
2008 was a fraud on India’s democracy, the manner in which the Vote of
Confidence was procured through cross-over of MPs who were induced by
this pattern. And each such reminder, like the publication of the
WikiLeaks cable, is only reminding us, who are all managers of Indian
democracy sitting in these Houses, that the country is expecting us to
come out in much better glory than in which they see us today. I hope,

Sir, we take this opportunity and respond accordingly.

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): Mr. Chairman, |
am grateful to the hon. Leader of the Opposition for raising this
discussion. The discussion, Sir, is on the Prime Minister’s statement.
This is Parliament yet 1 acknowledge the fact that he cannot forget he
is a lawyer and, therefore, try to prove a case that does not exist,
produce evidence which should be rejected by the junior-most
Magistrate in the country, and most importantly, avoid answering
certain inconvenient questions. What did the Prime Minister say? The
Prime Minister said that in an open vote taken on the floor of the
House, Government won the confidence of the Lok Sabha by 275 votes for
and 256 votes against. There were allegations of bribery and the Prime
Minister said that the allegations of bribery were investigated by a
Committee constituted by the 14th Lok Sabha, and then the Prime
Minister says — this is the nub of the issue — the Committee had
concluded there were insufficient evidence to draw any conclusion of
bribery. One can disagree with this conclusion but one cannot call it,
as hon. Leader of the Opposition said elsewhere although used
different words here, “the Prime Minister has been economical with the
truth’. 1 heard you said that. For some reason, you did not repeat it
here. Here is a Report. You read portions of the report and say
bribery is proved. | will read many more portions of that report and
show to you that the Committee said we are not able to draw any
conclusion. You can argue this until all your Members are tired of

applauding you; | can argue this side of the case until all my Members
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are tired of applauding me. We can still continue to disagree. But
that doesn’t mean that the statement was economical with the truth. We
read from the same report. You wish to draw a conclusion; we have
drawn a conclusion. Who will decide whether there was bribery or not?
And 1 will come to that in a moment. All this furore was created; no
case was registered and no investigation is taking place. Why did you
not pause to ask some simple questions? 1 will deal with that, Sir, in
a few minutes. But let me First go to the report. 1 will deal later on
with other rhetorical flourishes of my dear friend, hon. Leader of the
Opposition. But let us deal with what the report says. The report

deals with the evidence. ...(Interruptions)...
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SHRI S.S. AHLUWALIA: Sir, 1 have a point of order.
...(Interruptions)... Listen to me. ...(Interruptions)... Sir, the
Home Minister ...(Interruptions)...

MR. CHAIRMAN: Just one minute. Which Rule are you quoting?
...(Interruptions)... Ahluwaliaji, what Rule? ..._(Interruptions)...

MR. CHAIRMAN: Ahluwaliaji, under which rule, you are
asking?...(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, what 1 am saying...(Interruptions)...

SHR1 MANI SHANKAR AIYAR (Nominated): Sir, I strongly object to Mr.
Ahluwalia being given the privilege which was denied to our
Members. .. (Interruptions)...

MR. CHAIRMAN: Which rule are you quoting?

SHRI S.S. AHLUWALIA: Sir, I am making a submission. Please hear me
out and give your ruling ...(Interruptions)...

MR. CHAIRMAN: But, should you interrupt the discussion?
...(Interruptions)...

SHR1 MANI SHANKAR AIYAR: Why are you listening to him? Under what

rule, are you listening to him? ..._(Interruptions)...
MR. CHAIRMAN: One minute please...(Interruptions)... 39 &5
S| coo(@EaYeET ).

SHRI S.S. AHLUWALIA: Sir, 1 am making a submission which is very
important ...(Interruptions)....

MR. CHAIRMAN: Why don’t you let the discussion continue?

SHRI S.S. AHLUWALIA: 1 am not obstructing the debate, but 1 am

making a submission...... (Interruptions).... 1 need your ruling on
that...... (Interruptions)....

MR. CHAIRMAN: Please, let the discussion
continue...... (Interruptions)....

SHRI S.S. AHLUWALIA: Sir, he is the Home Minister and he is in

charge of the Delhi Police...... (Interruptions)....
MR. CHAIRMAN: This is not relevant to it...... (Interruptions)....
No, 3rgefarterr S, MY STl .. (@FEaUE ).

SHRI S.S. AHLUWALIA: *
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MR. CHAIRMAN: This is not going on record...... (Interruptions)....
SHRI S_.S. AHLUWALIA: *

 wamMfa  : 3EedTier S, HOSs SMEUl ... (FFEAUE ).

Chidambaramji, please continue...... (Interruptions)....

*Not recorded.
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SHRI S.S. AHLUWALIA: *

MR. CHAIRMAN: Allow the discussion to continue
...(Interruptions)... We are having a very serious discussion. Please,
don’t disrupt like this ..._(Interruptions)... AAdd SMBT , let the
hon. Minister continue...(Interruptions)...

¥ TH.UE. 3Jgearfedr :*

MR. CHAIRMAN: Please, 3988  SIBU| ...(@EUET )., G, 3
fm #Aoe W@ EWBW e W Thd ... (FFAUET  )... UF HA@Ec
EE SEU| coo(@EENET ). .. Chidambaramji, please

continue...(Interruptions)....

@ TH.UH. 3Jgaarfedr D o*

ki gaafd - WIS SMEUl This is not relevant to what you
are ...(Interruptions)... @& , #Ad FFAT , this is not relevant.

SHRI S.S. AHLUWALIA: *

MR. CHAIRMAN: Sorry, this is not going on record

-..(Interruptions)... This is not
going on record ...(Interruptions)... Please sit down; 3935 SBT
We have Hlimited time; don’t waste it...(Interruptions)... Please,
Ahluwaliaji...... (Interruptions)... 3988 MUl ...(3F@UAH )...
SHRI ASHWANI KUMAR: Sir. ...(Interruptions)...
SHRI P. CHIDAMBARAM: 1 will give answer. ...(Interruptions)...

SHRI ASHWANI KUMAR: Why is he disturbing? ...(Interruptions)...

MR. CHAIRMAN: Mr. Aiyar, please...(Interruptions)... 3T &
STigU| - - . (@FaYTT )... Why are you doing this? What is the purpose
of this? ...(Interruptions)... 39 3Gl SHIE W BT That”s not

your place. Please, don’t speak from there...(Interruptions)...
SHRI MANI SHANKAR AIYAR: He is disturbing the House.
SHRI S.S. AHLUWALIA: He should disclose...(Interruptions)...

MR. CHAIRMAN: You will not demand in this manner. This 1is not
correct. ...(Interruptions)...

SHRI S.S. AHLUWALIA: He is the Minister of Home.
-..(Interruptions)...

MR. CHAIRMAN: Ahluwaliaji, you are a senior Member; please don’t
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disrupt...(Interruptions)... 39 disrupt #d #IfAT We are having a
serious discussion...(Interruptions)... please E BT
coo(@EENE ). ..

SHRI S_.S. AHLUWALIA: He is going to...(Interruptions)....

*Not recorded.
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o gHMfd @ HISS  SEU) Please, resume your place. Allow
the discussion to continue ...(Interruptions)... No, you can’t do

this..._(Interruptions)....

SHR1 P. CHIDAMBARAM: Ask him to sit down ...(Interruptions)... This
is completely unacceptable...(Interruptions)... We have heard him

without interruption.

MR. CHAIRMAN: Please, don’t interrupt...(Interruptions).... S« 39l
IRY Jueft  d9 319 Siferen| ...(@@ueT )... You can speak when

your turn comes...(Interruptions)...

@ aRF  IFER (FERTE ): TE 3R qE gEem  dEd
&t (@A ). ..

SHR1 P. CHIDAMBARAM: Please sit down ...(Interruptions)... 1 will
answer ...(Interruptions)... This is completely unacceptable. This is

the practice they are following again and again...(Interruptions)...

Please ask the Leader of the Opposition to...(Interruptions)....

MR. CHAIRMAN: 1 appeal to the Members of the House to allow the

discussion to continue...(Interruptions)...

SHRI P. CHIDAMBARAM: They have done this again and

again...(Interruptions)...

MR. CHAIRMAN: Please, 1 appeal to all sections of the House

-..(Interruptions)...

SHRI P. CHIDAMBARAM: This is the practice they
follow...(Interruptions)... When you speak, we listen without
interrupting, and when | speak, you interrupt me
...(Interruptions)....

Hip gaafa - ST, Ods ST , WOS™  Hoe o Had o6
38T hdl ... (TFIUEH ).

SHRI P. CHIDAMBARAM: What kind of...(Interruptions)... You will

speak; we will hear you, and when we speak...(Interruptions)...

ki guafad ;. A9 U o ey, 99 39 Had

BRIl ...(@EEuE ).

SHR1 P. CHIDAMBARAM: We Hlistened to the Leader of the Opposition
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.. -(Interruptions)...

MR. CHAIRMAN: This is not correct. ..._(Interruptions)... This is

not correct. ..._(Interruptions)...

@Y afR®s e W, SaAh  ARd Sed gEe # TAdT &
coo(@EEUE )., o HU G FEeR qaEdl @0 Sdd gaEe
EL G c(TEEHE ). ..

SHRI P. CHIDAMBARAM: This is completely unacceptable.

...(Interruptions)...

g TEARIOT qifor G3ar ): FmEr i3l gaar ?
c..(@EENE ).

SHR1 P. CHIDAMBARAM: This is a tactic. ...(Interruptions)...
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MR. CHAIRMAN: Please sit down. ...(Interruptions)...

SHR1 P. CHIDAMBARAM: I am not challenging any Opposition.

...(Interruptions)...
SHR1 RUDRA NARAYAN PANY: You are challenging. ...(Interruptions)...
SHR1 P. CHIDAMBARAM: 1 am only pointing out ...(Interruptions)...

MR. CHAIRMAN: Please sit down. ...(Interruptions)... This Short
Duration Discussion is being held in response to a specific request
made by some Members, led by the hon. Leader of the Opposition.

...(Interruptions)...

o Glco AR @ Jo &G gEA F: AR Ter go o

'~

(TFEHE ). ..

Higi TH.UH. Jgartodr HE: | B 1 - A gg w g 2
coo(@EENE ). ..

@ wamfa  : uga i coo(@EEUE ). ..

SHR1 P. CHIDAMBARAM: You have to listen. ...(Interruptions)...

MR. CHAIRMAN: Therefore, please allow the discussion to continue. 1
appeal to the hon. Members not to disrupt the discussion.

---(Interruptions)... Now, Mr. Chidambaram, please continue.

SHR1 P. CHIDAMBARAM: Sir, let me make a very humble and very
respectful appeal. 1 said this in a private conversation with the
Leader of the Opposition. Our apprehensions have always been that the
Opposition will make its opening statement, and, when we reply, we are
disrupted. This has happened several times. | appeal to the Leader of
the Opposition, please do not allow this practice.
---(Interruptions)... | said this yesterday and | repeat it today also
in a very humble and respectful manner. We must be heard fully as we
have heard you. We will hear all your Members. You also hear all our
Members. 1f you have a point to make, make it, and, listen to the

reply. 1 have heard Mr. Ahluwalia’s point, and, I will deal with it.

---(Interruptions)... 1 will deal with it. It is for the Chair to
decide, not you ...(Interruptions).... You raised your point, 1 will
deal with it. .._(Interruptions)...
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MR. CHAIRMAN: Please allow the discussion to continue.

...(Interruptions)... Don’t do this. ...(Interruptions)...

SHRI S.S. AHLUWALIA: Tell me if you are ...(Interruptions)...

MR. CHAIRMAN: Mr. Ahluwalia, you have not been given the floor.

...(Interruptions)...

SHRI ASHWANI KUMAR : Sir, this is happening again and

again....(Interruptions)... He has been disrupting the House.
...(Interruptions)... The Leader of the Opposition is
...(Interruptions)...
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SHR1 P. CHIDAMBARAM: This is unacceptable. You have to sit down and
listen to me. ...(Interruptions)... Mr. Ahluwalia

.. -(Interruptions)...

o gaafa T Edarfaar ES , AT &5 SET|
...(FEEUE ).

SHRI S.S. AHLUWALIA: Case No. 14 of 2009 is there.

...(Interruptions)...
MR. CHAIRMAN: Please resume your place. ...(Interruptions)...

SHRI S_.S. AHLUWALIA: Just tell me, whether you are the controlling

Minister of that investigation or not. ...(Interruptions)...

SHRI P. CHIDAMBARAM: When I will deal with what the Delhi Police is

doing, I will answer that question. Please sit down.

@  uRE el Gnw w®eT ): S M edge , Jo
Cirzr B [ Bt B ..(FEEUE ). ..

MR. CHAIRMAN: Please sit down. ...(Interruptions)...

SHRI P. CHIDAMBARAM: The Committee said, “Like all Parliamentary
Committees, while enquiring the matter under consideration, the
Committee has taken ample care to follow the basic principles of

jJurisprudence and the canons of natural justice”.

I don’t think anyone questioned the procedure followed by the
Committee, not even the three so-called dissenting Members. They were
really not dissenting Members. 1 will deal with that in a moment. No
one questioned the procedure followed by the Committee. After
following the procedure, the Committee reached conclusions, which are
set out from paragraph 74 onwards. And, then, it deals with each of
the dramatist personal, who are allegedly caught on tape, or, in a
video, or iIn a recording, and, in respect of each one of them, the

Committee has recorded conclusions.

The hon. Leader of the Opposition read just one part of the Report
on page 47 but, 1 think, he should read many more paragraphs. 1 am
sure, hon. Members are keen to know what the other paragraphs contain.
First, the Committee names Mr. Ahmed Patel in paragraph 88 to 93, and,
then, the Committee concludes, and, | quote, “There is not an iota of

evidence either in the tapes or in any of the depositions made by the
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withesses, who appeared before the Committee, which may conclusively
prove Shri Ahmed Patel’s involvement in the alleged offer of money to
the complainants.” This is reiterated in paragraph 141, sub-paragraph
3, and, the Committee concludes, “The Committee is, therefore, of the
view that there is practically no case against Shri Ahmed Patel, and,
his alleged complicity 1in the episode is based entirely on

presumptions and surmises.”

The second person named by the Committee 1is Shri Rewati Raman
Singh, for reasons that the hon. Leader of Opposition knows better, he

knows who Shri Rewati Raman Singh is. The
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reference to Shri Rewati Raman Singh’s role is in paragraphs 94 to
103. In paragraph 101, the Committee says, “taking into consideration
the totality of facts and circumstances of the matter, Shri Rewati
Raman Singh’s admission that “the requisite numbers were made up” and
even if the statements attributed to the Member were to be true, these
alone cannot be taken as conclusive evidence of his having offered
money to the said three Members to vote in favour of the “Confidence
Motion” or abstain from voting in lieu of monetary consideration”. In
respect of Shri Rewati Raman Singh, the conclusion is, “there is no
conclusive evidence that he offered money to vote or to abstain’.
Mark, Sir, the words “conclusive evidence’, there is no “conclusive

evidence’.

The third person named by the Committee is Shri Sanjeev Saxena. His
role is dealt with in paragraphs 104 to 111. In paragraphs 108 and
111, the Committee says the following: “After taking into account the
totality of the facts and circumstances of the case and the basic
norms of logic and reasoning, the Committee are constrained to observe
that the deposition of Shri Sanjeev Saxena does not sound convincing
by any stretch of imagination. Shri Saxena’s deposition appears to be
too confusing, 1incoherent and unclear”. 1 ask the hon. Leader of
Opposition: Will anyone pronounce guilt on the basis of deposition
which is too confusing, incoherent and unclear? “There are too many
loose ends in Shri Saxena’s testimony; the surrounding circumstances
too throw up a suspicious scenario. The Committee after taking stock
of the situation iIn its entirety, are of the considered view that the
role and involvement of Shri Sanjeev Saxena in the matter needs to be
further iInvestigated. Since the Committee do not have the wherewithal
of an investigating agency, it would be in the fitness of things if
the matter 1is inquired into by an investigating agency”. After
rejecting his testimony as confusing, incoherent and unclear, yet
because of the suspicious circumstances, the Committee say, “Please

investigate Mr. Saxena’s role. No definitive conclusion of guilt or

otherwise”.

The fourth person named ...(Interruptions)... Listen to me.
...(Interruptions)... I will answer. ...(Interruptions)...

MR.  CHAIRMAN: Silence please. -..(Interruptions)... Silence

please...(Interruptions)...
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SHR1 P. CHIDAMBARAM: Please be patient, Arun. ...(Interruptions)...
Please be patient. ...(Interruptions)... You know Sanjeev Saxena
better than 1 do, and I will come to that 1iIn a moment.

...(Interruptions)...
SHRI1 ARUN JAITLEY: He was helping you. ...(Interruptions)...

SHR1 P. CHIDAMBARAM: 1 know. We will find out who he was helping in

a moment, ten minutes from now. ...(Interruptions)...

SHR1 ARUN JAITLEY: And, then, you completely ignored the finding

that he was a bribe giver, wittingly or unwittingly.
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SHRI P. CHIDAMBARAM: 1 will come to that. Ten minutes from now, we

will know who he was helping.

Then, the fourth person named was Shri Amar Singh. Paragraphs 112
to 123 and the findings are in paragraphs 114, 120 and 123. “For want
of any such recording of the impugned conversation/talk or any other
proof with regard to offer of money, it is not possible to come to any
conclusion on the veracity of the allegation or otherwise”. Underline
the words, “not possible to come to any conclusion”’. “In the instant
case, it is not necessary for the Committee to go into the intricacies
of the said two documents. The reason being that even if the averments
were to be true, going by the cannons of general evidentiary norms,
the same cannot be said to lead to any conclusion that Shri Sanjeev
Saxena delivered the money to the said three Members as an emissary of
or at the instance of Shri Amar Singh”. ...(Interruptions)... Just a
moment. 1 am not running away from that. I will tell you what we are
doing. “As observed by the Committee, there are several loopholes and
gaps in the case under consideration. For instance, the role of Shri
Sanjeev Saxena, his activities and whereabouts on the interposing
night of 21 and 2 July, 2008 particularly between the period when he
left Shri Shahid Siddiqui’s house, went to Ashoka Road and from there
to Shri Argal’s house along with Shri Suhail and another person
referred to as “man in yellow shirt’. And after that “Neither from the
tapes furnished by CNN-IBN nor from any material on record has it been
possible for the Committee to come to any conclusive finding linking
Shri Amar Singh with the delivery of the money to the said two members
through Shri Sanjeev Saxena. The Committee are, therefore, of the view
that there is no conclusive proof against Shri Amar Singh vis-a-vis

the allegations made against him.” Again, no conclusive proof.

The next gentleman named is Shri Suhail Hindustani. Does if he
continues to be a member of the BJP, | don’t know. As far as Shri
Suhail Hindustani is concerned, the Committee’s finding is given at

paragraph 141, sub-paragraph (xvi).

“Shri Suhail Hindustani on his own admission was a volunteer in the
“‘whistle-blowing operation’ and considering the facts and
circumstances of the case he does not appear to be above board vis-a-

vis his own manoeuvring in the impugned whistle blowing operation.
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Doubts do persist with regard to his role, if any, in arranging for
money in question. The matter needs to be investigated by

investigating agencies.”

Lastly, Shri Sudheendra Kulkarni, who was, once upon a time, a very
distinguished member of the inner circle of the BJP leadership. Today,
I do not know whether he 1is in the doghouse or otherwise. And the

Committee’s conclusion are as follows:

“As regards Shri Sudheendra Kulkarni, the Committee note that on
his own admission
he masterminded the impugned whistle blowing operation. He also
admitted of being an
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active votary of the proposal that the money be placed on the
Table of the House. The justification put forth by him for
conceptualizing the whistle blowing operation have been found to
be unconvincing. As facts reveal, Shri Kulkarni facilitated in

the giving of bribes to Members.”

Now Sir, the final conclusions are in paragraph 168, the

recommendation, and the committee says as follows.
SHRI ARUN JAITLEY: What about 141, the conclusion?
SHRI P. CHIDAMBARAM: 1 have read that.
SHR1 ARUN JAITLEY: No, you haven’t.

SHR1 P. CHIDAMBARAM: 1 will read any paragraph you want me to read.
I have read paragraph 141 and 1 have read all the sub-paragraphs of
141. ...(Interruptions)...

SHR1 RUDRA NARAYAN PANY: Sir, 141. ...(Interruptions)...

SHRI P. CHIDAMBARAM: Mr. Pany, you should read it.
-(Interruptions)... Before you speak out of turn, do us the favour

of reading it at least once.
MR. CHAIRMAN: Please, no cross-talk.
SHRI P. CHIDAMBARAM: Paragraph 168.

“The Committee after taking into account their findings and
conclusions in the matter (as detailed in paragraph 141 particularly
(xiv) to (xvii) relating to the roles of Shri Sanjeev Saxena, Shri
Suhail Hindustani and Shri Sudheendra Kulkarni), recommend that this

matter may be probed further by an appropriate investigating agency.”

Sir, there were dissenting Members. They attached notes of dissent.
And what did they say in their notes of dissent? In their notes of
dissent, two Members said that the matter must be further
investigated. On the main conclusion of the Committee, that the matter
requires further investigation, there is no dissent. The dissent is on
who should do the further investigation. 1 think there is a subtle
difference between dissenting on further investigation and agreeing on

further investigation and saying who should do the Tfurther
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investigation. Mr. V.K. Malhotra says this. “The Committee recommends
to the Speaker, Lok Sabha, to refer to the complaint of so-and-so
against Shri Amar Singh and Shri Ahmed Patel to the Chairman, Rajya
Sabha, so that their involvement in the episode can be probed by the
Ethics Committee of the Rajya Sabha.” Investigation must now be
conducted by the Ethics Committee of the Rajya Sabha.

...(Interruptions)... Just a moment. ...(Interruptions)...

MR. CHAIRMAN: Silence please. ...(Interruptions)...

167



SHR1 P. CHIDAMBARAM: On page 81, the other Member, Mr. Mohd. Salim,
says that it was inter alia mentioned that the Committee was
handicapped due to nonavailability of technical and professional
expertise and we are recommending unanimously — this is not a dissent,
he is affirming the majority — that this matter be probed further by
an appropriate investigating agency. And, then, finally, Mr. Ram Gopal
Yadav, a distinguished Member of this House, says that it is our clear
view that no investigation by an external agency ought to be ordered.
Parliament is fully empowered to deal with any exigency. So, what is
the dissent? You are counting heads — four and three. Even if you
count heads, four is bigger than three. But, in this case, the three
heads nodded in agreement with the four. The only difference is, who

should conduct investigation. Mr. Malhotra says, further investigation

by the Ethics Committee. -..(Interruptions)... Just a
moment.... .. (Interruptions)..... That is the only thing he says. | can’t
go better than what he does not say. ...(Interruptions)... He says, by

the Ethics Committee. Mr. Salim says, by an investigating agency. Mr.
Ram Gopal Yadav says, by the Parliament itself. All seven have agreed
that the matter must be further investigated. What is wrong when the
Prime Minister says that the Committee did not reach any final or
definitive conclusion? This 1is an absolutely correct statement.
...(Interruptions)... It is the only logical conclusion which can be

drawn. ...(Interruptions)...

Sir, an FIR has been registered, FIR no.14 dated 27th January 2009
under Section 12 of the Prevention of Corruption Act and Section 120-B

of the Indian Penal Code by the Crime Branch Police Station of the

Delhi Police. An FIR has been registered. ...(Interruptions)... Sir,
Mr. Ahluwalia should know. If he does not, he should ask his
distinguished neighbour to his right. ...(Interruptions)... We are
reading the same document. ...(Interruptions)... You draw one
conclusion. ...(Interruptions)...

SHRI ARUN JAITLEY: I am sorry. 1 am not drawing a different

conclusion. You are not choosing to read the document.

SHRI P. CHIDAMBARAM: 1 have read more paragraphs than you wanted me
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to read.

SHR1 ARUN JAITLEY: I am sorry. Please read the relevant paragraph
of Mr. Salim and Mr. Malhotra. Both say that based on the documentary
evidence, the Committee has come to a conclusion that Amar Singh
indeed was the principal player in the episode. But, you chose not to
read it and say that they have not come to a conclusion.

...(Interruptions)...

SHRI P. CHIDAMBARAM: Sir, the final recommendation is, four Members
of the Committee constituting the majority said that the matter should
be further investigated. The three so-called dissenting Members said

that it must be investigated. One said by the Ethics Committee in a
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limited way; one said by an appropriate investigating agency. Mr.
Salim said that they were unanimously recommending. And the last one,
Mr. Yadav, said that no external agency should investigate; Parliament
itself can do it. ...(Interruptions)... The point is, this Committee
did not reach any definitive conclusion of bribe giving or bribe
taking. They said that there is insufficient evidence. No definitive
conclusion can be drawn and the matter must be investigated. And, we
are investigating the matter. As 1 said, an FIR has been registered.
Legal opinion has been taken from the Director of Prosecution. A case
was registered. The money in question was seized. Several journalists
of CNN-IBN have been examined. Another member of the CNN-IBN team, a
key player, Mr. Siddhartha Gautam, had left India and, therefore, the

Delhi Police could not record his statement. But, then, today, there

has been a completely unexpected turn of events. ...(Interruptions)...
Mr. Siddhartha Gautam has made a statement. ...(Interruptions)... Just
a moment. ...(Interruptions)... An unexpected turn of events and |1

will read what those turn of events are reporting. Further
investigation will be done by asking Shri Mahavir Singh Bhagora and
Shri Faggan Singh Kulaste to join the investigation. CNN-IBN has also
been requested to facilitate recording of statement of Shri Siddhartha

Gautam. To examine the sitting MPs of the Lok Sabha, the Speaker, Lok

Sabha, will be requested. ...(Interruptions)...
SHRI S.S. AHLUWALIA: will you authenticate these
documents?...(Interruptions)... Will you authenticate these documents?

SHR1 P. CHIDAMBARAM: 1 am simply reporting to you what the Police

has stated.

SHRI S.S. AHLUWALIA: Don’t report. ...(Interruptions)... Don’t
report. You authenticate. ...(Interruptions)...

SHRI P. CHIDAMBARAM: Let me conclude. ...(Interruptions)... Sir,
the problem is. ...(Interruptions)...

SHR1  VIKRAM VERMA (Madhya Pradesh): What 1is this, Sir?

-(Interruptions)...

SHR1 P. CHIDAMBARAM: Sir, the problem is ...(Interruptions)... Sir,
he is interrupting me repeatedly. ..._(Interruptions)... You people are

not allowing me to do that. ...(Interruptions)... You should not
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interrupt me. -..(Interruptions)... It is your practice.

-.-.(Interruptions) ... It is your practice. ...(Interruptions)...

LA gHMfd : TS ST ...(@EAUE )... T §:3 ABT
|

SHR1 P. CHIDAMBARAM: You are not allowing me to complete it. This
is your practice. .._.(Interruptions)... This 1is your practice.
.. .(Interruptions)...

SHRI S.S. AHLUWALIA: You authenticate the papers.
---(Interruptions)...

MR. CHAIRMAN: Let the hon. Minister complete. ...(Interruptions)...
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SHR1 P. CHIDAMBARAM: Sir, my experience of the BJP’s interruptions.
...(Interruptions)... My experience of the BJP’s interruptions.

..-(Interruptions)...
SHRI S.S. AHLUWALIA: Why do you accuse the BJP? Come to terms.

SHR1 P. CHIDAMBARAM: Please listen. ...(Interruptions)... Are you
referring to the BJP or not? ...(Interruptions)...

SHRI S.S. AHLUWALIA: Whatever papers you are reading, will you
authenticate or not?

SHR1 P. CHIDAMBARAM: These are my notes. ...(Interruptions)...
These are my notes; what am | authenticating ...(Interruptions)... Of
course, these are my notes. What are you talking about?
...(Interruptions)... 1 know my notes. ...(Interruptions)... These are
my notes. What have | to authenticate my notes for?
...(Interruptions)...

SHRI S.S. AHLUWALIA: You are reading from papers.

SHRI P. CHIDAMBARAM: | am reading from my notes.
...(Interruptions)...

SHRI S.S. AHLUWALIA: Your notes are prepared Tfrom the new
development.

You authenticate your notes. ...(Interruptions)... You authenticate
your notes. ...(Interruptions)...

i gamafa T gEe ...(@EEUE  )... 3Edarterr S, 39
¥ BTl ... (FFEUET  )... HUds Ul ... (AU )...

Y TERIIOT qfr : W ... (TEEYE )... JeFERHA RS
Fo..(FFAU ).

SHR1 VIKRAM VERMA: They related to the so-called new development.

...(Interruptions)...

MR. CHAIRMAN: Please sit down. ...(Interruptions)... Wifol S, AT
5 SET| (@A )., T s, AT 9% SIEU|
- . . (qFaYTeT )--- No, no; you can’t interfere like this. This is
wrong. ...(Interruptions)... ... (@AY )... AT I BT
@A )... 39 S8 SET el co.(TEEYE ).

L TEETRIIOT gifor . §fEr o Far g3 ?
c.(@EEYE ). ..
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@ wwmfd  : FMds SgUl ... (@FEaue ).

T  seaE®  Fnw & GowREs ) - W, ...(FFWEUH  )...

MR. CHAIRMAN: Please continue.

SHR1 P. CHIDAMBARAM: Sir, as far as sitting MPs are
will take steps to request the Speaker, Lok Sabha,
examination of MPs. The CFSL report will also be taken
investigation is in progress, and 1 am told that the
will be completed shortly, and based upon what the
reveals, a decision will be taken about
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what further steps should be taken. It is entirely wrong to say that
the matter is not being investigated. The matter is being investigated
thoroughly, and it will be taken to its logical conclusion, including
taking into account revelations that have been made today.

...(Interruptions)... Sir, 1 will come to that in a moment.

The hon. Leader of the Opposition said, “Why do you refer to the
election results? Do the election results wash out crimes.” Answer is
“no”. We do not need to have a debate on that. Election results do not
wash out crimes. If you read the Prime Minister’s statement carefully,
you will realise it. The issue is: Did the Government enjoy the trust
of the Lok Sabha or not? Did the Government enjoy the confidence of
the Lok Sabha or not? You accused us that we were reduced to a
minority; we were converting a minority into a majority by dubious
means. Revelations and investigations based on those revelations show
— 1 do not know what they will lead to — revelations made today show
that we were always in a majority. The BJP was making a desperate

attempt to convert the majority into a minority. ...(Interruptions)...

SHRI VIKRAM VERMA: We have not withdrawn the support.

SHRI P. CHIDAMBARAM: Sir, when the Prime Minister.
-(Interruptions)... Sir, the revelations made today
-(Interruptions)... And 1 tried the BJP leaders
-(Interruptions)... | tried the BJP leaders ...(Interruptions)...

MR. CHAIRMAN: Silence, please. ...(Interruptions)... Silence,

please. ...(Interruptions)... EE S| Silence, please.
..-(@EEUE )., ¥ SRUl .. (FFEEE ).

SHR1 P. CHIDAMBARAM: The issue is, what the prime Minister said
was: “We always enjoyed the trust of the Lok Sabha. You made

allegations in the Lok Sabha. We proved the majority in the Lok Sabha.
[MR. DEPUTY CHAIRMAN in the Chair]

You went outside and made the same allegations before the people. We
enjoy the trust of the people. We came back with 61 more votes. Your

vote was reduced. Please read it in the context. Don’t distort a

174



statement. The Prime Minister never said that a vote washes away
crimes. The Prime Minister was talking about trust. We must enjoy the
confidence of the House in the Lok Sabha. We must also enjoy the
confidence of the people outside. The question was, “Did we then enjoy
the confidence of the Lok Sabha?” The answer was, “Yes, 275 to 256”.
The question was, “Did we enjoy the confidence of the people?” The
answer was, “Yes, we came back with 201 seats and you were reduced to
118 seats.” That is the context of the Prime Minister’s statement.
Certainly, the Prime Minister was not saying that if you win an

election,
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crimes are washed away; if you lose an election, crimes are proved.
Wherefrom do you get this distorted, pervertese interpretation of a
simple statement that is based on trust? We were talking about trust,

trust of the House...

W afew AR @l CERIT ): BRI #He o # gEd
S I ... (F™IUE )... §H awEl qo TE HA EREI 1]
...(@EEUE ).

o Iywefa D 3OddT Al L. (FEEHE ).

SHR1 P. CHADAMBARAM: Please sit down. ...(Interruptions).... Sir,
can’t they take permission of the Chair before they speak?

g ELEE 0T S T Jg cross-examination @& @l o
. (@EEUE ). deEd e | c.(@EEUE ). deEd e |
-..(@@EUE  )... FE SR g W g%, cross-examination & @k

@ g ...(@FIUE ).

SHR1 P. CHIDAMBARAM: The question always was and the question
always is,
“Does the Government enjoy the confidence of the Lok Sabha? Does the
Government enjoy
the confidence of the people?” What was proved was, we enjoyed not
only the confidence of the Lok Sabha, we enjoyed the confidence of the

people. That is what the Prime Minister has said.

Finally, Sir, there are revelations today. | can’t vouch say for
these revelations. 1 can’t say they are right or wrong. But these
revelations. ..

SHRI S.S. AHLUWALIA: Are you authenticating or not?
---(Interruptions)...

SHRI P. CHIDAMBARAM: Please listen to me.

SHRI S.S. AHLUWALIA: Is he going to authenticate it?
--.-(Interruptions)...

MR. DEPUTY CHAIRMAN: How can you say that? ...(Interruptions)... He

has not said anything. ...(Interruptions)...
SHRI P. CHIDAMBARAM: 1 am not reading anything.

MR. DEPUTY CHAIRMAN: Ahluwaliaji, he has not said anything. What do

you want him to authenticate?
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SHRI S.S. AHLUWALIA: Let him authenticate it.

MR. DEPUTY  CHAIRMAN: What? He has not said anything.
...(Interruptions)... He has not said anything. What do you want him
to authenticate? Mr. Ahluwalia, please listen to him. You have to

listen to him. ...(Interruptions)...

SHR1 P. CHIDAMBARAM: Why are you defensive? ...(Interruptions)...
What are you afraid about? ...(Interruptions)... If you are afraid
about nothing, please sit down. ...(Interruptions)... What are you
afraid about? Why are you defensive?
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MR. DEPUTY CHAIRMAN: Mr. Ahluwalia, address the Chair.

---(Interruptions). ... 39sfEU| (@A )... afRFERA S
CIE aifoT| ..(@EuE )... AT S ..(@EEUE )... AW
ciraul ... ).

There is a limit for everything. Please sit down.

SHRI P. CHIDAMBARAM: Sir, there are - you can call them
revelations, you can call them accusations, you can call them
allegations — in the public domain, today, allegations that what was
done in July, 2008 was not an independent journalistic exercise, but a

deliberate exercise...
SHRI S.S. AHLUWALIA: Sir, he has quoted from this report.
MR. DEPUTY CHAIRMAN: No, he has not quoted.
SHRI P. CHIDAMBARAM: 1 am speaking.

MR. DEPUTY CHAIRMAN: From where did he quote? He has not quoted.

---(Interruptions)... He has said that there are allegations.
...(Interruptions)... There 1is a record. He said that there are
allegations. ...(Interruptions)... Please sit down. He said that there

are allegations. You are also alleging and they are also alleging.

SHR1 P. CHIDAMBARAM: 1 am not quoting anything. Please sit down. 1
am not quoting anything. 1 am speaking.

SHRI1 ARUN JAITLEY: Sir, I am on a point of order.

SHR1 P. CHIDAMBARAM: On a condition that you will let me complete
my speech and not allow your Members to disrupt me.

SHR1 ARUN JAITLEY: Please keep one fact in mind....

SiEe] R edt : d9g Sl ar @9 S aa AR gH

Srefar an L..(TEEu ).

SHR1 ARUN JAITLEY: Sir, the Home Minister has every right to
complete his speech. We will cooperate with him on that. All that I am
saying is, he is the Home Minister of the country. He has been kind
enough to tell us that yes there is a crime committed, an FIR has been

registered and an investigation is on.
SHRI P. CHIDAMBARAM: Allegedly committed.

SHR1 ARUN JAITLEY: Okay, allegedly committed and investigation is
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on. What we are suggesting and he must bear in mind that there is a

clear conflict in the two roles that he has adopted today.

As the Home Minister of the country, the Delhi Police reports to
him. It must unearth the crime. What he is referring to is the cover-

up operation ...(Interruptions)... Yes, we know what you are relying
on? ...(Interruptions)... You said so...(Interruptions)... Don’t wear
the hat of
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the cover-up operation because you head the Home Ministry to whom the
Delhi Police is to report. Therefore, there is a clear conflict in

your two versions ...(Interruptions)...

SHR1 P. CHIDAMBARAM: Sir, 1 will bear his words of caution in mind.
I know what my limits are, what my responsibilities are. But 1 would
like to remind the hon. Leader of the Opposition the famous statement

of Lord Denning. 1 quote:

“The Police owes obedience to no man. lts obedience is to the law.”

SHRI ARUN JAITLEY: | wish it was true in this
country...(Interruptions)... In the UPA — I, it was wholly untrue. In
the UPA — 11, it has been wholly untrue, and you know it better than
me ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please allow him ...(Interruptions)... He can
defend himself.

SHRI P. CHIDAMBARAM: 1 would like to ask: Was it true that the
police owe obedience to no man, and their obedience was to the law,
during the period when the Leader of the Opposition was the Minister
of Law? If it was true at that time, then, it 1is true

now. .. (Interruptions)...
SHR1 ARUN JAITLEY: I am grateful to you for complimenting us...
SHRI P. CHIDAMBARAM: Was it true at that time?...(Interruptions)...

SHRI  ARUN JAITLEY: 1 am afraid, 1 cannot return the same

compliments to you.

SHR1 P. CHIDAMBARAM: There are allegations today, and these are
only allegations in the public domain that it was not an independent
journalistic exercise, but a deliberate operation conducted in

collaboration with a political party...(Interruptions)...

SHRIMATI JAYANTHI NATARAJAN: *

MR. DEPUTY CHAIRMAN: This will not go on
record...... (Interruptions)... Please do not take the
names...... (Interruptions). ..
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SHR1 ARUN JAITLEY: We only expect the Home Minister to tell us
whether the forensic report has come and whether the video is true.

Why it was done is an irrelevant question.

SHR1 P. CHIDAMBARAM: 1 am only saying, along with all that the
Committee
has found, along with the further investigation done by the Delhi
Police, | am only
pointing out, that there are allegations in the public domain that the
correspondent was
given a telephone number. He called the person on the telephone

number. There are allegations
*Not recorded.
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that the telephone number turned out to be the number of a prominent
political leader. That prominent political leader asked them to call
another number. And that gentleman then directed the so-called sting
journalist to go to a particular address. There are allegations that
when the First so-called sting operation failed, the clock was ticking
and the Vote of Confidence was only a few hours away, there was a

desperate attempt to find buyers for the three MPs.

They wanted to identify — in fact, to use the phrase of the hon.
Leader of the Opposition; he said, “The ruling party was identifying

targets” ...(Interruptions)...

SHR1 ARUN JAITLEY: The news report has to be certified. You are,

obviously, relying on it...
SHR1 P. CHIDAMBARAM: That is there in the public domain.

SHRI ARUN JAITLEY: You are demolishing the investigation of your
own police. Therefore, you kindly certify it, and place it on the
Table of the House....(Interruptions)... Otherwise, it cannot form a
part of the record...(Interruptions)... By resorting to a false report

...(Interruptions)...

MR. DEPUTY CHAIRMAN: He has not said that it is a news report
...(Interruptions)... Where has he said that he is quoting from a

newspaper? ...(Interruptions)...

SHR1 ARUN JAITLEY: Sir, please follow your own practice with regard
to news reports. You are allowing him to rely on the news report which

demolishes the investigation of the Delhi Police.

MR. DEPUTY CHAIRMAN: He has not quoted any news report. He has

said, “Allegations outside”...(Interruptions)...

SHR1 P. CHIDAMBARAM: The hon. Leader of the Opposition said
...(Interruptions)... Sir, he promised that he will not interrupt me.
...(Interruptions)... You promised that you will hear me out fully.

...(Interruptions)...

SHR1 ARUN JAITLEY: According to the rule, if you want to rely on a

newspaper report, you have to authenticate it.
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SHR1 P. CHIDAMBARAM: 1 am not relying on a newspaper.

MR. DEPUTY CHAIRMAN: He has not said about the newspaper.

IT he had said about the newspaper, then,

-(Interruptions)...
He said

-(Interruptions)...
there were allegations.

He has not said about the newspaper.

...(Interruptions)...

SHRI S. S. AHLUWALIA: No, Sir. He is quoting from a newspaper.
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MR. DEPUTY CHAIRMAN: No. Where has he? ...(Interruptions)... He

never said he
was quoting from a newspaper. If it is there, 1 will examine it.
...(Interruptions)... He has not said so.

SHRI ARUN JAITLEY: He said that today a revelation has come out
and, therefore, he goes on to that revelation. ...(Interruptions)...

SHR1 P. CHIDAMBARAM: 1t is in the public domain.

SHR1 ARUN JAITLEY: You have created a cover up. Then, have the

courage to support that cover up. ...(Interruptions)...
SHR1 RUDRA NARAYAN PANY: Sir, ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)...

SHRI S. S. AHLUWALIA: Sir, he is setting up a bad precedent. Nobody
will authenticate any newspaper report then.

MR. DEPUTY CHAIRMAN: What precedent? You have quoted several times.
Tell me
where you have been authenticating all that. Papers have been quoted
here several times.
When have those been authenticated? Everyday, several references are
coming. How can
you say it is a bad precedent? You have been quoting.
...(Interruptions)... It has become a fashion to quote from
newspapers. You quote; they quote. But he was not quoting.
...(Interruptions)...

SHR1 P. CHIDAMBARAM: Sir, 1 am not quoting from any newspaper or

any document.
AR qfet W ...(@FEUE ).

SHR1 P. CHIDAMBARAM: You know nothing about this subject. Why are
you shouting? ...(Interruptions)...

@ suEHfa : AdBT .. (@AY )... T S, 3Ods
STET| ...(qFAUE  )... TS U ...(@@EUET )... \What is
this? ...(Interruptions)... This is Parliament. ...(Interruptions)...
3 BT - - . (AT )--- You sit down. ...(Interruptions)...

Nothing will go on record.

o AR w|ETHTE Sic D *
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M AR qfor o *
Y  qERr FESe D *

el sqaHTafa ol S, 39 s o (FEANE )... AT
BT M EEARET qfr

SHRI P. CHIDAMBARAM: Sir, the hon. Leader of the Opposition made a
strong indictment and charge that the ruling party was identifying
targets for being bought.

*Not recorded.
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That is what you said. | am saying now, in the public domain today
there are allegations that, contrary to the earlier charge that the
ruling part was looking for targets, it is now found that another
party was identifying buyers to buy their MPs.

And, finally, Sir, there are allegations in the public domain that
this was not a
sting operation to catch a Government indulging in any malfeasance,
this was a deliberate attempt to destabilise a sitting Government
through engineering a situation where three MPs
will be part of an operation after identifying buyers for that
operation. Now, these are allegations in the public domain. What

should the police do? What should we do? We can debate allegations.

All 1 want to say is that ..._.(Interruptions)... You please sit
down. Those who have made these allegations are also claiming that
there are other recorded conversations in their possession. All | am
saying most humbly and most respectfully is that while the Police
investigates the evidence that they have gathered, while the Police
consider the evidence that has been produced by the Committee, | am
sure these allegations will also be inquired into to see what the
truth is.

T TEERET qfer - o*

MR. DEPUTY CHAIRMAN: 39 &al  dlEd g 2 ...(FWEUE  )... T
FAT TS g ? ...(@EmaUE  )... STl ...(@@EYET  )... You
have to listen. There is no shortcut for that. ...(Interruptions)...

HOH gET REC B - 9, ®B A6l g gl
c..(FEEUE )... NOIBU

SHRI  P. CHIDAMBARAM: Sir, the Prime Minister’s Statement
categorically says that no one from the Congress party or the
Government indulged in any unlawful act during the trust vote in July,
2008. The UPA-1 Government always enjoyed the confidence of the people
and of the 14th Lok Sabha. The UPA-Il1 Government has been formed in
the 15th Lok Sabha and enjoys the confidence of the House and the
people of India. That is the essence of our democracy. Do we enjoy the
confidence of the people? Do we enjoy the confidence of the
Parliament? | say with humility but with utmost confidence that this
Government enjoys the total confidence of the people of India and

whatever you do, whatever steps you resort to, whatever so-called
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sting operations you resort to, whatever engineering you resort to, we
will continue to enjoy the confidence of the people and we will

continue to serve the people irrespective of your opposition.

SHRI ARUN JAITLEY: Sir, the Home Minister has made a detailed
statement. Could he tell us if the CD has come to be genuine as per

the forensic report?

SHR1 P. CHIDAMBARAM: Sir, may be I did not complete that sentence
because
of frequent interruptions. The forensic report on the tape has been

received. The forensic

*Not recorded.
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report is with the Delhi Police. They are examining the forensic

report. I am not responsible to the...

MR. DEPUTY CHAIRMAN: You cannot ask the Home Minister about the

...(Interruptions)... How can he?

SHR1 P. CHIDAMBARAM: Sir, I am not the investigating officer. The
evidence is not supposed to be sent to me. The evidence is with the
police. The police will file a chargesheet before the magistrate. The
evidence will go before the magistrate. It would not come to me. if it
was the practice of the NDA Government that the police will report to

the Minister. | denounce that practice.
il W FERe D *

SHRI SATISH CHANDRA MISRA (Uttar Pradesh): Mr. Deputy Chairman,

Sir, the entire issue...
@ aR@Eeg afgrd @EBR ) W o dIW Tha &
o suwsmfy T 3TTelaerelt F g @ &

SHRI SATISH CHANDRA MISRA: Sir, this is what 1 am going to say
after hearing two eminent lawyers. One is the Home Minister and the
other is the Leader of the Opposition. It appeared as if we were
hearing arguments inside a court and waiting for some judgment from
the third side. One side says that the evidence in the report is such
that it fully proves the guilt. The other argument was that reading
into the report, even a magistrate would reject it right away since it
has no evidence. But, unanimously, it is said that there is no dispute
even in the report; this is said by even the Leader of the Opposition
and the Home Minister. They have said that there is no dispute in the

report mentioning that further investigations were required.

The entire issue arose in view of the trust motion which came in
respect of the nuclear deal. Our party, the BSP, did vote against it
because we were against the nuclear deal. We still feel that what we
did then is now being discussed not only throughout the country but
throughout the world also in reference to what happened in Japan. That

was the reason why we were opposed to it at that stage.

Now, the question which is being argued today is that either there

has been corruption into this by notes-for-votes and vice-versa. There
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should not be any corruption 1in democracy or criminalization in
democracy, we seriously feel that if these two things come into
politics, then that is the end of democracy. And, therefore, this
doubt, which has been created and which has become a topic of
discussion today not only inside Parliament but also in the media and
throughout the country, should be removed now.

*Not recorded.
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We feel that this doubt can only be removed not by discussions inside
this House, one side saying, “no case is made out’, the other side
says, “the case is made out’, but by doing proper investigations which
are required to be done. Now, what investigation is going on? The
investigation 1is going on for the last two years. The hon. Home
Minister said that certain progress has taken place, but the
investigation will be completed. Why is this investigation not being
completed in a speedier manner so that these doubts are finally
cleared? The people should come to know what is the truth behind it.
Since there is doubt now with respect to investigation also, as has
been raised because certain statements are coming, our view is, it
would be proper if these doubts are cleared for all times to come. If
there is a guilt, if there is corruption in this, then, the guilty
should be punished. If there is no corruption, then, this should be
cleared off. If the investigating agency is not capable or if you are
not finding it capable of looking into the persons involved into these
things and proceed further in a fair and proper manner, then, it
should be handed over to some other independent agency. It should not
be handed over to some other Govt. agency because then again there
will be charges from both the sides that the agency is functioning in
one manner or the other manner. In such a situation, we feel that in
order to get the truth out, it should, in fact, be handed over for
judicial inquiry. It should be an independent and impartial inquiry
into this matter, and whatever evidences which are being argued from
both the sides today on the basis of the Report, which itself seems to
be not coming to some conclusion, finally, should come to an end. Our
request is that this chapter, at one stage, should come to an end, and
for this purpose, the Government should think or the House can think
that this matter should be concluded fast by referring it to a

judicial inquiry, which should be an independent and fair inquiry.
MR. DEPUTY CHAIRMAN: Now, Shri Sitaram Yechury.

SHRI V_P. SINGH BADNORE (Rajasthan): Sir, he is sitting here. We

will know from him. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: You please sit down. ...(Interruptions)... You
sit down.
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SHR1 V_P. SINGH BADNORE: Why was his name being taken all the time?
Why is his name coming out? ...(Interruptions)... He is a Member of

this House.

MR. DEPUTY CHAIRMAN: You sit down. ...(Interruptions)... Now, Shri

Sitaram Yechury.

SHR1 SITARAM YECHURY (West Bengal): Mr. Deputy Chairman, Sir, thank
you
very much for giving me the opportunity to speak on this subject. Sir,
with no offence
meant, but 1 think the main issue and the main context in which we are
discussing this
issue has been missed out by both the Leader of the Opposition and the

Home Minister who
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4.00 P.M.

replied to it. Why are we discussing this issue today, Sir? We are
discussing this 1issue today because it has come out through the
exposures of the WikiLeaks that were published. Now, that context is
completely gone. You have two very eminent lawyers arguing the case,
who is right, who is wrong, but the context in which this entire issue
was brought to the public attention has somehow gone to the
background, which 1 want to bring back into focus. When this
particular Vote of Confidence, which we are talking about, took place
in the background of the withdrawal of the support by the Left Parties
in 2008 on the issue of the Indo-US Nuclear Deal, our contention was,
and we still maintain that the Nuclear Deal is not in the interest of
India. It was not part of the CMP on the basis of which we extended
support. And since it was not part of the CMP, and since they went
ahead, we withdrew support. On that basis, the issue was, whether the
Government still enjoyed the support of the House, which the hon. Home
Minister eloquently said, it “did’. Our point at that stage was that
if you went by the parties, with the numbers that were public
knowledge, then, the Government was reduced to a minority. How was
that minority converted into a majority? The hon. Home Minister has
said that they had a majority that was sought to be converted into a
minority. That is his contention. Our point is very clear that they
were reduced to a minority, how did they turn it into a majority. Now,
whether the voting, if it had happened under normal circumstances,
whether I am right or whether hon. Home Minister is right, would have
been proved on the floor of the House. But it did not take place under

normal circumstances. It took place under abnormal circumstances.
SHR1 P. CHIDAMBARAM: Who created those abnormal circumstances?

SHR1 SITARAM YECHURY: I am coming to that. My point is, Ffirst the
context. The abnormal circumstances that took place, it was
unbecoming, as we had said earlier and we continue to say it now, to
see suddenly wads of currency notes in the Lok Sabha. What I find very
intriguing is — both he and the Leader of the Opposition have quoted —

you have a very interesting illustration on the Report of this
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Committee publication. Then, here, you have a hat which looks like a
police hat, which is not an Indian police hat, but I hope, it is not a
US police hat, which is giving indications where the votes should go,
and you have wads of money, and then you have suitcases under the
table. I do not know what that would be. The point here that 1 want to
draw attention to this illustration is that the manner in which this
vote finally gave a majority to the Government raised a lot of doubts
and it was something, which all of us had maintained and still
maintain today, a very, very grave affront to Indian parliamentary
democracy and political morality. How did it happen is one matter.
But, the issue, Sir, in this WikiLeaks expose background is that this

WikiLeaks today — 1 repeat what 1 said the other day in the House —
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constitutes a humongous indictment of the depth +to which the
parliamentary democracy has such to ensure the majority that was so
necessary at that point of time to carry Tforward the strategic
alliance and understanding with the United States of America. That
majority was important not only for the survival of the UPA-I
Government; that majority was crucial for
carrying forward this strategic understanding and that is the interest
why you will have US diplomats visiting houses of Congress leaders to

get the assurance whether, “you will win the vote.”
SHR1 P. CHIDAMBARAM: Allegedly.

SHR1 SITARAM YECHURY: Allegedly, okay. Why should they visit these
houses to find out whether the Government will be in a position to win
the vote? It was because the concern was that if this vote was not
won, then this entire process of strategic relationship with the
United States will be jeopardized. That context, Sir, is somehow is
missing. Now, in that context when this entire issue had come up,
three years later, we are debating this issue in the House because of
the WikiLeaks expose. Let us face this fact. Otherwise, this was not
on the agenda for us to discuss it at all. Now, if you are discussing
in the context of the WikilLeaks, then it is not only a question of the
actual issues that were raised in the report and that which have to be
“legally” examined and decided upon. Yes, in the WikiLeaks reports
there have been references to the individuals who are not Members of
this House. | do not want to authenticate it. But one of them is a
Member of this House, yes, a very senior Member of the House and he
has been linked up to various things mentioned there. It is in our
interest to clear that. There are Members of the BJP who have been
mentioned in it and including the dragging in the name of the former
Prime Minister of India. This is the material contained in the cable.
Right, wrong, verifiable, non-verifiable, whatever it is - my interest
is that Indian parliamentary democracy cannot continue to live with
that stigma or such mention unless that is cleared. Now for that
clearing you will require an investigation that needs to be done. This
must be cleared in the interest of India’s parliamentary democracy.

So, it is no longer an issue of saying that you did that or you do
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that. What is our parliamentary democracy today? Are we subserving
ourselves? As a parliamentary democracy, are we subserving ourselves
to reduce India into a subordinate ally of the United States of
America? If it has got the political sanction, yes, we will fight it
out. That is a different matter. But you cannot allow parliamentary
democracy to be manoeuvred in such a manner through such corruption
which we believe the Prime Minister has said and now the Home Minister
is saying that the Committee has not proven that there is any
corruption. Yes, the Committee has not proven any corruption. The
Committee has said “further investigation’. All of them say “further
investigation’. There is a dissenting note. Why further investigation?
The Committee said, “because we do not possess the wherewithal.” You

have quoted that, 1 am not
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quoting it again. The Committee does not possess the wherewithal. But
why is there the need for further investigation? It is because you
have not conclusively proved that there is no corruption. If you have
proved that there is no corruption, why further investigation. Further
investigation is only to prove whether there was any corruption or not
and the very fact that they said that further investigation needed to
be done, that itself concedes that we have not conclusively proved
that there is no corruption. And our point is that. The hon. Prime
Minister has said that the Committee has proved that there is no
corruption. ...(Interruptions)... He has said that they have not come
to conclusive evidence. The point is that the Committee recommended
further investigation to arrive at that conclusion or otherwise. Now,
this is where, Sir, the question is that it is no longer an issue of
what exactly is written in this note, which is very important. The
hon. Leader of the Opposition has raised it, the Home Minister has
replied, 1 do not want to go into those details. But the final point
which we are saying is that a note of dissent was given by Members of

the Committee.

I am quoting from the Note of Dissent given by Mr. Mohd. Salim, a
Member of the Committee. It says and | quote, “It will be improper for
the Committee to limit the scope of further investigation and exclude
some important names from the ambit of investigation by an appropriate
agency. The Committee should not pass any judgment on this matter and
must recommend that the entire matter be probed.” Now, this is
something with which nobody has actually disagreed. So, what 1 am
asking now is: The Terms of Reference of the probe that you are
talking about 1is not just in respect of the three individuals
concerned. Hon. Home Minister himself has now brought out further
allegations from available sources. And the hon. Leader of the
Opposition 1is saying that this 1is not authenticated but this
information is coming out. Sir, the point that I am trying to make is
that the scope is much beyond “further investigation” of three
individuals. The entire circumstances under which all this was
happened needs to be properly investigated. And, Sir, the fact of the
matter is, many parties had to take action against their own Members

of Parliament for violating the Whip or for not voting. Now, if that
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had happened at that time, yes, there are many other issues which had
worked behind the scene to allow that to happen. So, that
investigation is needed. Therefore, we think that, in this present
stage, mere investigation by the Delhi Crime Branch or Police is not
sufficient. If you want to investigate into this entire issue of
“background interference” of the US into our internal affairs, it is a
political point. We can fight it out. But, the point is, here comes
the WikiLeaks information about how they were keeping in touch and
their eagerness to ensure that the Government wins the Vote of
Confidence so that the Nuclear Deal and, therefore, the strategic
relationship goes forward. This is what is their stated objective. If
that is the case, then, Sir, it is something that impinges upon my
country’s sovereignty. And, this is something which is not acceptable
to me without proving conclusively that we are not opening ourselves

to such exposures. Therefore, the issue is not the
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question of whether what the WikiLeaks cables are saying is authentic
or verifiable. They are not authentic, they are not verifiable iIs what
the hon. Prime Minister has said. Then, we have — I don”’t want to name
her — the Secretary of State of the USA, allegedly, had a conversation
with our Foreign Minister asking him to make sure that this is not
exposed. Otherwise, it will have problems. It has come out in the
papers. In fact, it was not just a conversation, but it is a warning
sort of a thing that had come saying that this will cause a lot of
embarrassment to India and we would want you to take that into
account. I don’t know in which form it has come. But, one media report
says that it was a warning that she — the Secretary of State - had
given and the other says that it was a conversation. In either case,
the very fact that the US Secretary of State has taken it seriously to
tell or convey to Indian Foreign Minister that this will be a cause of
embarrassment is in itself, as far as | am concerned, proves that the
contents of these cables are verified. The contents of these cables
are authentic. Sir, my main point is that we have heard the entire
discussion. Therefore, the three points that the hon. Prime Minister
has made are not authentic or unverifiable. That 1is not really
something of serious concern to me. What concerns to me is that such
an incident had happened, vote was won, money was seen on the Table of
the House, allegations were made, a Committee was formed, the
Committee said further investigation, that further iInvestigation, in
my opinion, has not only been delayed, but it cannot be limited only
to the individuals mentioned, but the entire circumstances must be

gone into in the light of the WikilLeaks exposures. This is number one.

The second one is on the question of entire argument of crime and
elections. We have all gone through it. Sir, whether you had the
confidence of the Lok Sabha, at that point of time, after the Vote of
Confidence was won. Yes, in terms of the figures that were given them
you had majority — slender or whatever it is. You had the majority.

But, the point is, how that majority was acquired. That is the issue.
DR. T. SUBBARAMI REDDY (Andhra Pradesh): That is conscience vote.

SHRI SITARAM YECHURY: Now, that is something that needs to be

provide. Therefore, 1 think, we should also settle it for once and for
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all. Let us not link the criminality aspect with that of the victory
in elections. This is something that is not and cannot be acceptable.
Therefore, we cannot say what Hitler did was right — I am not talking
of Indian personalities — because people, at that point of time,
expressed confidence in him. Let us not go into that issue because

that is not the final issue.

Therefore, Sir, what | would like to say finally is, let us not
forget the context in which this debate has come up. That context is
the exposure that has come through the cables, sent by the US
diplomats, to the Wikileaks. That only confirms my position and our

party’s position that
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this vote was crucial not only for the Indo-US Nuclear Deal, but also
to carry forward the Indo-US strategic relationship. Therefore, what
needs to be probed is all the aspects that have emerged. And, we will
ask the Government that this probe should not only be confined to the
Delhi Crime Branch, but it should go beyond to a proper investigative
agency that will examine all these aspects. And, only then can we be

satisfied.
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*Expunged as ordered by the Chair.
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s FoAH AT T HT R UF SRfde YT Ho
3R Feeleg do WA 3ET HE , 3FS deny A& &HAT
CLETIES:] do S-S gEd T, 3@ KA  # AT F: deny
g, g8 SIEeNr TAHT TG @A &¢ 38 Ig @ & gt
AT FEd g0 ? AR g @ S e FAE g0, dg Sdd
o AT OF qEAH W go HO MEE So 63 gt o 9 §n
3GH SHAET e SAd g3 8t AR du  Fn R ASG ga
go, dfkT  gER U FL A MGG A4 g3 g & gwd
o, IR Eicl] o T Ao P JUAER g go 2 I &2
aar FoAH AR I go, JAe W Ao geed #Ho @O
gl arT, 10-10 &I [T 3@ Fn T ge . Jo A @R go ?
sqgsEafd Agled , I 91 Ugen ol Ael g I g e ugd
o FS AR @ g g AR TE fo, I &fed e s
ager gl Ao U, 3H WA EA Hed Ho HEET el Jor , gHA
IGERT Az Ugl FfY th @eE  Ac 39 gy Afer R wEr &
T Ig  TEH it F: AT o *fT gg AR P
syt [ g AR go IR FEaT o IO 3ES  gEA P
T gAR gy Ho S W, sEfAT AW #e de §H e
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Ho M HER 3T o, 9% P IMTISTH P T g o
A JAc TE FET AL Hio 3HA further probe FET  TRT 3R
A B Icll) #o conduct & IR Ho  Hn gedAgel Tg
o T M gES  ESlE §H WA §o &0 IEee o 5w
S F S WWET ¥o o g¢ 3§ FWsA 9™ & g
s IR wwEA CRE) Ho TR AR A AE-ESEUS =
GE I ) F Stm -usder @ar & IR AT
SAPRIHT SRRFCERT F PE oM HEceR g SirE
WA, di AT gREE Al go, dJo gER ATHA 37dl AR
IGHT qo 3H G Fh 9gd € casual approach ¥ @R, @
dud  @o g Wgd g FeEw g o |

¥, Ig affroed F: S AWer  go, @A qAH wE W
T SEAUwT T &t aRT glagedrt SAAT g &S
I EEEl TET Jqo @n  Er gisier FI  UICE
AT T dr H& @l Ho A Qo TR B BRI
IS IR dg F afear Fo dft @lar T A aHJH
pjr) Ao ot H S AW g to, 399 gAS  §gd
QAATRT o IERAT  GSaT B

Ep7s i) qAo S O ST, 3HR FROT G gfFedl
[DICIc) R A, dfcds Al @e @y o giklow

ENC) g, 3@ wWRW gFET  3UAT U afst FHRET unl
g A det & §ee A Bo AT A WHd Io TS go, T@
qAH  Qdw  do A §gd  uH s | g o dn WA
AT S #dc WU 9« Ho o S #gl , 9 3EY diewd
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A FFEH P gEEE A4 AT, §HEA AT FEd Bo A AL TG
QT T o G FE W §F@ A& Fferdr Fo O
W ga@dr R TEw A o OEY gb ¥ JHH A g o
CIGE o gedAgedm HH  gE @ S wIRer @ S IE@e
go, 98 sgad & IwAEAE 9@ & Hoe JWH 9F WA Fa do
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G
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MR. DEPUTY CHAIRMAN: Shri Amar Singh. Since you have asked for some

extra time to give personal explanation, | am giving you 10 minutes.
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i I AR GR ey ): W, #H: &g AR@e  qEml
#Ho  UEr §gd AR g AR IR §gd uewag dam go @
IS A AES FHD T & Tt CEUC G2 3R A=
gt 52
St X S @ I S, @ 3egie 3mard
giafa HAe , I I 19 AE &0 o€ §§ I, d9 @y 9, I TE
gfera qE MW go, “Ig TSNS r: an 3RS N NE gu
gdr g an IR F WE 36 RAT g TE Far -Gredr Fofr
@ e PHT qHAER S RG]

W ogm #He  wEERa o gl dama w o # WM 3
qifiaiE aeer go , AT OIS 39 YT ARITHT
T gRr , dar JY gQumEd 3R 3T P AE IS
ST A F TSI @R Wd T B ThAT  F:-
gt do FRAT , R T GO 3T S GQUIEry o g a9y
A Ho AR 3N dc gaftsy [ AT FL “IRGATAT
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g

205



I MUT ATl S HAAGE @ AR S wn w®a e
) ge , (W 3gd #d e HE W Ao HO WUS TG
€ #8 , “Mr. Amar Singh was a Principal Player’. #gf 38 @1d &b
FE i STer g2 &2 1 was a Principal Player. #: &3¢
EICS %o A HEdT g, HAh @A e I@ ga A an, 39
g &o  oAged FT: TG AT A &Y Ho o Principal Player s
ggfar  #H:  Principal Player a1 #3107 JTel S Sk 9T
F: W® o AdElT ol FOW W, He AU A do 3T AT o
Agea Fo ONET W FA W W g1 gEfeT A S 3meer
T g3 , 3W IEA o A q o &wEr Hoo gg o
qose ™ do gl Eam , I8 IRT WS gE  Ho P A
g o, WO SEen I SR Co R 1= B 1 a/@r , dEhd 3oglel
FE PO UH Gl & ThH g5 od DL HAT ST o gd6 ho dkN TG
S g Bo, 3HY S8 FEA  AG gp @A g He ws Aw 3w
e o TEA  Ued W TFT AT ABAT e ...

W FE I P Gd FA W B o, dEEFRR S Ho
FHIA ot [ ggel  , JArIUIfoIeRT Fo I@n.dn L3S, F preliminary
enquiry & S 3G GRT UL, 3@ WY W KW Ww A o A
@ _amE. A preliminary enquiry & UH 98 ATHIH Her
TAgFR A dAoc  gAAA do Tgo gEH HE H: e
e 2o dp M Se3IES e o g dn A an »R fm S 2
39 39 preliminary enquiry #dc , §§ oo Ao -- I W Fod@ S8g
g gl R T oo 3R NUdAc  UH deld AT T Ff Falr
st g FIE FHoe S ARAY o AT SWEr g0, 3T RA Fo
§g I Ao AfBgoT gar g, AfkT e Cars Ho
et ge IRy o BR A aed  Ho o afFden g AR 3w
sgE g gh  go dw SJoH T oS g @ o= d

I W g, 3@ AN Fn Qe ar safee @ g
§% BT o g AR IBW §gw Ao o @ dn .
Jrear 9, 98 3 TS qd o g3 A So GaT Hoo A o

gl sa , Sn W I oTF Er W o, SF  gdlem Sh A
#Aox  RidE @ S o gAw, dHo R oA Ag o , ¥
o 93 -93 eIl F oA ARy gR@r Tar AR 3T A o ET
TR R & TE 39 IUR W 39 §AF @0 .90 LS. Ao FY qecH ot
ger G| g Ac  gwH HE Ao TH ARY  Hoe I P
SEoaid T FRAN T HEF Lo FOAFEGT  * Jo S@ddr Aol
e §AT X JEETIT go gfml - (FEEHE ).

L 3ggANfd @ AU 3AR A A S| ..(@EEYE )... A9
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Afdean  gafFa F0 S, 9 qafed St 3@eke ARa @ Ag
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H 99 gl W@l gf  HRAT  Sfefal IS Ho IRESIH

*Not recorded.
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s@r @ R Ho o Jg ditheled g O -afPsdw T g,
FEE e Ry dr wlEeEs g, gA db 39 9
FAST  Ac go vl IgHe AG AWAN 39 A@r do R Ho &
o -HA Hoe  Tg FgaAT  AIgIN Fo AR FU R FE Ao do
& g Ho 3@ S wn WISAE AW

TEU , 3R 3 HYAR CET ART S HD Fg Siegd RHATTOT
go AR FA:  oRf@ue TERR ar, dr oRfaue EERES g
Fo A #qY 3 a@sw T #e AR T & UTh gl Owe
Jfder  am mr go , FEAC-HAZTA ARAT AT an ws -a-el
g3m gl 39 g, 9@ QAT o ke, Hoo 3OS
gl g@@e |, 9 "o $¢ Udh aRss g@e go , JE@e TS gy &0
gall  ®o Hgl AT go, Jueidd @Rt o gae ¥o @El I go
S 3@ WY Ao qsg AT B¢ FE A dEl  HIO Segiel afar
g @ QRIS A Fo IR S gdrer o FEr AT
go Hodg A Hag W W A

el g, A9 W HAG gEEeHT I, AR o
, 39 ab aF o @Al g ? ... (I FAUW ) ... 39 do
> -gn 9 Isedfa Fo, ar a8 @I WS SRATA HF  Ho
I HIT A Ho Jfedd @@, 9§ q@ET @S Ho 9
Ugel |, 3ealer 3 amensty &n N EH RGeS ST
go , gART M8 wAW W W fo, FAG  EEElyd ERIED]

N W g, FTEH SR Ao  Ho  Fw@ F®E ? PR HEAT
| F HE TER Ho o ol Fo o A g U
afm cRr  deE Av 9% # FHA A go, dr gmEn Ho
AT dRdFT go? #He  §3 oW Fo WY Fgal  dEAT go o
AT PE RS an g AR A go, dan #Ho  IEEdR
¥ #He g ARFT & o -ulEsEn eg  Ho wmE AW AH g

o

%g & & &

R FE A A gy gRr e oW, 99 Ig AFGT  EiA
Ao TA W  Up, d FF O FHO I EE S sga gEl go
38 §gd T I g, Ao ST TFRU SR Xl go
sffar  3Fw dAg W o HiERE ARk o dAo &Y gt 3w
W Ha TG HO AT W W HAT & BA MW g, ap He: Tg
Ho HEAT IB AT B R PE WA W ow, WA db wg o FRAr o
T F Thdl o, HAT & 68 Fg HI i sor FRar go, AfF
39 golar Ho 9% P e ST go 3R s 39
Tt F: oA AR go 2 IR o an et iR
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g ga #He  gwse FgAT  EAT g, Ho o aHA
o , 3T S @ A g g An A gh, otk HS ,
safor  Hoe  IFer AH AR o I, AT 9% WA g W EY W™
W Fe FT JAF  FAT IE R g W UL, 39 gAT A AT 9T S
FW He B ge 9o AN qusRa  g@fd , S T CEY
I A, PR dE I &= gRr gn, ar 3gaedfa Agled , 8
T @g 9, Sfed @ RE Wo ded  Ho  dAW g go, G
@ Ao Fead  Ho  M@eR gl g0, 30 g @0 9 AT ARy
IR W@ @ N 39 T L og@Er S TiRT 9 AR 3w
e gar Biy qri 98 AT HRH  @o TN
IR 3E Fr: o qo AR o ATl Eliny

grar ™ Jo I d@ e Ao 3ot AT 3R AR
ERIC #: A g PR 38 TH P oAd g g

ar LR W wER  gRe g IR g T W

e gr , dp 38 W 3R ElE @ sfEfodr Fo AT
g 3o Tt F: IR A W e AW ot Jo gRr @ar
ar 3Ehr sfEgier Fo AR B IR @ BT 3R ThE W
AECI g, d@Eme I s AR o g F T ST

, gar AT A Do FAR Hoe  HF AN PR FOT | See b
ar 3ege A grEcHr F: @A HET geEm AR 3@
S T geml 38 IR 0 [ WA FO R 3F W AR
srgforr For AR Jqo AL AQY eail ar sEgfert Ho
AR o, an 38 W sféae CoEl S A
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FE & OB ar, @ A ared IR A A vE AW
e gdle 0T S Ho o FEar  dwgen HT 30 W COEI )
A ? 98 T T Ur, dfew dg clIwRART %o $H Hed  Ho 39
Fifdel  g@NT SEAAT AT T MER W 3R 39 [ Eas
O TE, 39 EA & @ BRI UHhs o, db 3MMeIgdel  eFel -
oA P Te@AG @ I RS S A e

39 W Fare  qRIATe qeRR Ft W afar Aeg Al
St aIRY F oG W W qp He G TH FE A &o U™
ISt AT FelH FES AR G ¢ FAH TES  Ac wET HID
Ig oW HaEr ARl o ofder R HgFAG Heacs ,
STiagiel sfoce #Ae  Hula F oo, IO A LG o
S 2 HE W go & FHo o ywReEh g, Afs Ha
TfFRRX CIE I SCICI e A A
.. (TEEUE ...

Lk APeATE afmlt - daE dEd Ao qfFeRR AT Fo
A &gl W ... (TEIUT ).

W Iy ER - uE A &1 i NI YRBT Al IHP G
Far ? BAH Ho AT F gETd ar d@Eiare S gerd IR 3T
CEICT] H: UHST  , ofihel 3gHE S gRr , g aREd
afars|
c.(@EEE ...

sgfow  H:  ITE FgAT  TIEAT ﬁ FT IR TYFRR AT Ho
Gy Ao afRrded F: qTATOIRAT ge, dr A TEW &3
daT Ao @ET  UE FE AT o &0 gART IRy Afes gl Fn
el aem G| g 3eaes AES HAc g T go &io de
3R arRREa qE WEd Jo HfC IE AW g FAA TES  HRA
Tl g 3R ecs gd dmd 9 Wigs 7 aieidr w
e @ SFgRad Fooa R OF W wE S| ag g,
s a #qe  wRR 5| Ho  Fgar  TEA  go FHO WA
g, dF W Ho T @, FE dn WEelfee MET g T IR
Hoe Ao St S @ET W w® Ao, d@ Reg AT 3T
& dAREe o @w W g 9| gBIE T " Ho o ugd
T 3ET WE 3ART 3R @+ &fT “Amar Singh caught Saffron-
handed.” 3® &% , ¥ gAR gred g, g & IR Fo @
W B garer ,an #Fe wR S RIER #Fe geEen , v
Jo BRI
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e IfdERe s JAo §arr Hic afder Fer er go
Sgd  GHET Ho ale R, F@ B A T IAFIAT R T
FE A B AW TH SN go HO UPA Ho Hidel  TGEAT A NDA
F A ST 3TNDA ¢ Higd  He&Edl JAo UPA $ aig cfRr , sd
o WU @o EER HAo oo 3BV go-d&o g ST oSGl el
gfes 3R ¥o o @Il sAfaT FHo  IE FET  dRAT o HO AU
CIEl] L A §AsT S $WX AV IR EH S el Fr gE
=TT gH Ig HAl gAg & @i -wEd i T IR He g
W o9 Her RO A 9 W ge , Hooo JYAT deRemEr B
perception ®I:, 3AYRUT & clear AT  TEAT &P T THE Fn
g , g Hoe A FE W g, * Bo A% AR CNN-IBN o o e
A& gam , dn wE e g ... (TFAU ...

@ 3ymsNid ;A AT g

¥  IWER® : T a8 dA@d  Po Chief-Editor aAw sting operation
FRAT , dfFT  sting operation e  TERT HAr Erl FRAT 2
GTERT g HEAT , FHH dole Fo @ ARAT  Sfefar 9Tt
TAIAE g dn, 3 WE W@ gh T AN 38 §E Seeie
ot & LAl . dE@d WX $@T H, “No substantial proof. That is why, |
have not shown this.” 38& && #Ho Y@ 9@aT §o &0 do 39
FAE Do

*Not recorded.
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AT 3ufead g¢ , 38 WA ot deposition Ho  Iegia

FgT &3, “No substantial proof.” 3egisl 38 FA o AT
T FEl UL AL & A . W AR ST, 98 W An AL USn
FE W o0 T8 Gdgo? WU, GAFEAIW 9T A F dGolell  AIRU|
Jo PE  Thar F oY g2 , TR A CNN-IBN &I ¢¥  go, &l
eF ool L qed , Seal Fr: grEt GOl I 1 o< R 1
o & ad™ Stetar 9rel Az * & AN -7 AT W
anE  garn I W go, 3R e Ho o .. (FEAUET )...

i sywmfa  : OAm AT Tl

‘\Ta A ER : FA & o ﬁ HT UH 2 Iega T
AT , HIF EH] HT| Uh ¥ HAET R Coel (<] Esroul
A G AT, SiEe AR Sear il He

gerar ST W fo, TG IAdT B0, UH S CNN-IBN &n go IR TH
eF  dgddl @ g 39 W wAT g, AT HAT g, Tl

YA -l weEEer g FHe dn T dEr aEen HT SfEa
et qo Tol-dge HEAT  go, FEM A oM $o EER HA: @ IR
T @l Ffaa ot FOATH M g, e IO , TR

IR S £y S g, I@ H: g, T8 msarelr S g,
e Sim gy IR Sm  Agn, a e a®  wEm -

“ggd M W do Yge[  Ho g Un,
S AT dn Hawr -v-ga o o Afden

39 gol-dcel ST Ho b gam L, 3W Fo o g , dn Ao UFH HAg  dan
TR &> moral policing §& &l #Ho @ger dAw AW-

S I £t S| S B 3 ST
Foo o A Jo 8 |l
R ¥ A Fw Fe TR
He  #o I Jo 8wl
DR. MANOHAR JOSHI (Maharashtra): Mr. Deputy Chairman, Sir, thank
you very much for giving me this opportunity to speak on important

issue like this. This issue started with the news in Wikileaks about

the voting on No-Confidence Motion in the Lok Sabha.
(THE VICE-CHAIRMAN, PROF. P.J. KURIEN in the Chair.)

The issue was very important and Wikileaks gave this in detail.
Sir, today’s debate has the same contents. The allegations, which were

made during the time of voting and after the time of voting, were
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discussed during that time and also are being discussed after the news
appeared in newspapers. Sir, the House could not be conducted on the
day when this issue appeared and the main issue behind all this was
not about the voting in Parliament, but the issue was whether the

corruption was done.

As has been rightly mentioned in the notice given by Shri Arun
Jaitley, the issue
was about cash-for-votes. Sir, during the last few months, all of us
have been
noticing that everyday there 1is some or the other news about

corruption, and, therefore, the

*Not recorded.
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Opposition demanded that the Prime Minister must come to the House and
make a statement on this issue. Fortunately, the hon. Prime Minister
came to the House and made the statement, and, today, a discussion is

taking place on that statement.

Sir, before coming to this statement, 1 would like to refer to
another statement made
by the Prime Minister on the issue of appointment of CVC. Sir, that
statement made by the
Prime Minister was also criticized thereafter. But when the Prime
Minister said that he took the entire responsibility for the
appointment of the CVC, I was expecting from the Prime Minister that
he would also take the responsibility in this particular case. If he
would have taken the responsibility, 1 would have appreciated him,
and, 1 would have thanked him but, unfortunately, it did not happen.
Sir, the statement, which he made on 18th of March was not at all

satisfactory.

Sir, in the statement, only three points are necessary to be
discussed. The Tfirst was about the confirmation of the communication
between WikiLeaks and the Government of America. Sir, the hon. Prime
Minister said that the Government of India could not confirm the
veracity, contents or even existence of such communication. Sir, it is
rather difficult to believe that nothing about the news appeared in
the Press can be confirmed, and, therefore, the Opposition got
agitated. In the other House, they staged a walk-out and in this House

also, the Business could not be transacted.

Sir, if it is not possible for the Government of India to confirm
whether the news is true or not, for whom it would be possible to do
this. I am sorry to say that this statement was not expected from a
person like Dr. Manmohan Singh. Sir, the second question is about a
part of the statement made by the Prime Minister, where he said “The
allegations of bribery were investigated by a Committee constituted by
the 14th Lok Sabha. The Committee had concluded that there was
insufficient evidence to draw any conclusion of bribery.” Sir, the
evidence may not be sufficient but does it mean that there was some
evidence to prove that there was a case of bribery. | heard the debate
in this House right from the beginning. The Leader of Opposition

and the hon. Home Minister, both argued as if they were making an

214



argument in the Supreme Court.

But, Sir, it is very difficult to say after all this whether the
bribery was done or it was not done at all. | personally feel, after
going through the report, that it has been proved that some sort of
bribery had taken place. Sir, there were seven members in the
Committee, four were in favour and three were against. If this report
is read in detail, which 1 cannot do because of shortage of time, 1 am
sure, that the Committee did their best to come to a conclusion.
Unfortunately, four members were on one side and the three were on the
other side. Therefore, the Chairman of the Committee must have briefed

the hon. Prime Minister and the Prime Minister made a statement that
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no. Don’t make such

comments on the Parliamentary Committees.

DR. MANOHAR JOSHI: 1 am not discussing what 1is there in the
Committee. But, Sir, | must say that everybody has referred to this.
When you were not in the Chair, everybody referred to this and,

therefore, 1 am also referring to this.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): 1 am saying about what
happened inside, might have given whip and all that. That is not in
the report. That is all what | objected to, not what is in the report.
But what transpired within the Committee and what is not in the

report, you should not refer to that.

DR. MANOHAR JOSHI: Yes, we cannot go beyond the Report, that 1 can

understand.

The Prime Minister, after reading the report, made a statement that
there was no bribery. Sir, | remember, in 2008 also when the
discussion on this issue was going on, | was present in the House and
I was personally seeing how the Members were agitated, how the money
was brought there and put on the Table and how the news spread
everywhere as to what was happening in the Parliament. The argument
given by the hon. Prime Minister, the third argument and an important
argument, was that after this issue, there were immediately elections
and they have said here, and 1 am reading from the Prime Minister’s
statement. He said that, “In that General Elections, the Opposition
parties repeated their allegations of bribery in the trust vote. How
did the people respond to those allegations? The principal Opposition
party, which had 138 seats in the 14th Lok Sabha, was reduced to 116
seats in the 15th Lok Sabha”. Sir, this type of arguments is not
expected from the Hon. Prime Minister. Sir, the political colour was
given to the entire issue but I must say here that nobody can deny in
his speech that the entire country is worried about corruption. And
the issue here is who was involved in corruption. (Time-bell rings) It
has not yet been found. 1 would only say if those people were involved
in corruption, they will never come forward and say that. It was

entirely the responsibility of the Government to book those people.
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But, this did not happen. Today morning, | read it in the newspaper.
TE g Ao g0 39 GAI QY HL KA gET , @ FR G
LR FBAR Fr: W Td R U Hedl IRTWHER @ =

A BRI 2 A T QA TN @At Hn gram Y TRl
go 2 AW W@ W A WA HAT e ™ ol
o2 Far W 2y B BE iR gwr  , Sfece ) P ol
deR WFR I Sear o g wn e do AT T RS GF 0N

e o, AT HEEAS  Hn REOT RIC F R go ?

W, g F o T g Hie only because of corruption,
not only in the country, but even outside the country also, people
have started saying that the most corrupt country in the world is our
country. If this is not stopped, if the Government does not take the

responsibility, what will

217



happen? Whether the Committee had used these words or those words,
that is a different thing. But it cannot be denied that everybody
feels that the corruption has damaged the name of our country. The
image of our country, which people see with respect and dignity, has
gone down. What is the best remedy? If the Committee has not come to a
final conclusion on this, then the best remedy is to find out an
authority which can investigate this matter and come to a decision

quickly.

The climate in the country is such that people are absolutely
upset. It is not only the question of Parliament but also of our
people. If this is not done, | am sure people are absolutely in a mood
to have a revolution in the country. If the Government is sincere
enough, it must find a way out whether to refer the matter to the
judiciary or to appoint an authority. It can be decided. But this

issue must be settled within a few months. Otherwise, the people will

lose faith in democracy. | find the same climate which was there
during the emergency. 1 find the same climate which was there when Ram
Janmabhoomi issue came up. And, today, 1 find that in the country

everywhere there 1is climate against corruption. It 1is for the
Government to act. Otherwise, it should be ready to face the music.

Thank you very much, Sir.

¥ THE  3HgErd @@ FEE ) Ay, 3 e El® S
HIOT S& AT ET #Fo Head Fn ARAT B0 gRANE ¥o 1@ el

aqEA B 3ogiet TH AR GaAT| ...(@EEUE ).

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): But he did not mention your
name.

T e 3ETe D W, FIFFT  TH A@e Ho de AY
@ ga  oifa Hoe  HeaT o ARAT o glae o aF F W@
&  ...(@@auE ). FE A S SiEN
.. (TEEUE )... YA AW a3 At FoSEd g0, ok
#:  gE FEAN  WEAT  go HIO Ao TR Segie HOT 2@ -od

3@ Ho UE PE AT Hfo * INFEA  FH W dredm IR , Jg "ol
F oaRer o @ g ®T ®R @wg  , b @ W #o
* 2 3 AT & HAT  Aded g ? 50 HAPT S 9 39H o AT
afaw Ig A& g WhAT g SERe T 9 W e
Fomrdt  , * =Rl ...(@FEUE )., Fgl * FE AT 3R Seqel
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arferar oI | ... (@EEUET ).

3UFHTEYET @ .9 lEe. gRIT ) 39 Iwakul I will go
through the record. ...(Interruptions)... Please take your seat.

...(Interruptions)...

T IHEW  HIE : AR, Ho U SEer Oigar g

FO R TE A W g0 ? ...(FWAUH ).

SYHATETET @ . W gREaa ): W@ gar 58
FFau« )

N THEw  IEE 1 S * @ gRlt .. (@Emaue ).
SUHTETRT @ . 9 .. FgRaa ): dA= gar g A
e sl @FauE )

@ IHAGE IHIET : gegl Ao * @ gel L. (FFEus ).,
dfhT AR deEdl Fo..(FWEUT ). ..
*Expunged as ordered by the Chair.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): 1 will go through the
record. ...(Interruptions)... You have made your point.

...(Interruptions)...

@ TASG | I D gg AG g AT B¢ ...(@FEUET ...
IR AR * g dr ...(3WEUE )... Tgr o BDIEHT T |
..(@EuyE )... 3R w§ * o ar @9 e [ Tk S

(@IS ). .. HYE B F: gH A6l BF ...(TEEAUET ).

IqATETET @ . a9 3o a_;)ﬁ'qa’ ): kIC) o T8
(@ ).,

W klpCic) : 3R gH ;e * F ar g T&T
...(FFEAE )... T§ HA  AdeG go ? ... (WU )... T§ YF TG
ol T g _..(@™IUET ).

SYHAHTETET @ . 9 .Fe. FRIT ): F@, 3 g T
(I )... 319 39T Cir) FE & g, 3 ABu
(I ). ..

af THETH ko1 o SR T I gF e &
(@A )... FHA HAT  AdAdes ? ... (TFAUH ). .. TR * Fghc

T T g R ...(@mEum ).

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Why do you get angry?

...(Interruptions)... Please sit down.

o T oA wEe @R ): suwsmeRs TR, 9
ﬂ_s?f st Ho A AT SR, sEh ae o IYH  geTdre
Cl g e , 2008 H: AE Do FHI S AT et e
s do @ de @@ oW @ W@ ¥ 0o dr i

Carirs) 3T, 3 CELEo) g3l I% AR affhened Ha

oo 3R gEAR gy @ WS P Gk g O 39 AR e
Jegafeyd G I8 g@d I AFSM T UL, 39 qEFd UH
FAE &l S A ufemde Ao ST AT Ao, I ST @

TE  THFAS T ARFAST Ac /G BEAT ST T AR oY
L HAT o, U T FHACT FATT g 3Ee  §F 2 OR -9E
ay % I AHST  Siegd 3B Uz T @wt Fn om0 e
FAT @ W F: ol Jo F;W dRT go, afkT  Jo @R
atmE |, @R ARw  dREEE  hAme Ao sad o &

S Wikileaks @ I@E W & e FEa fo F0 gER
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Tl dEce g o, F: WA gH W, HKAT  MUH AN
FAT  He , gAR FEE He , §AR aEa= Hoe o an I@E
go, S e A I g, 3 W HUA Iy Fw A& &

e wamfa dris T )

W, AR g3E %o ap g g qul ARG Ho T A
Wikileaks <eT I  dgeel Ho  AET dOEd go HfT  gANT
sAAr A gr WMl W, gHS  UWT ST go &0 NI EH a1
FHo A STTET SIS g wfe  glegeae Ho
qrferaTHdY ECIER:) Y T | g o T®e Ao
qael  Muge AR EH ot el s @wa g FfY AfET deh 3T9eRT
T BIBE ARl golaT  go  dn R @ GolE &Em o2 USRS
FEA Fo, JYH S Jo T Feod Ael Told  drem go, Sfew d@ed db
HTT Eliny A Jqo T W,
#Hoe  Ig FgAT  TEAT go &0 gAR g ¥ Wikileaks 3 St
e 3‘T|é' go, 3@ W AW AYAT  HA hgdl o

*Expunged as ordered by the Chair.

221



5.00 p-m.

d RFE T\@ A& wen wRT A dn amwew aRad , ggel
i tE AfS WA AGl dem Un, BT 39 o WA G gearl HEeR
s A wwaAE qo FE PO IR e Ao Y& @ @ g,
ar e EE o Ao FEr SO MY S w Ac Fo , Iuy o i
e W HAe fo , TR gt TWE Fo Feldl ., amt WE qo
Eeicil #He A g AR¥cT AT AT CER: ot luErsic
@ FAST G AT, FEAE gEAT , dF  dE  gET , FTFEES

T IR FR qo FF AW @wsH AT §T W U9n, A
3CHY Cas qQISH AT AT o Eiiy Cara)
Fr: S g wRT  , Jd 3H A R AR Aol oifeheT
Ho AT Ho Y FeoN  dEA go  HO oioel  AES , dgd 93 dHIA
g AR FE afgFaa e sga §s  gda go , &
gehrell A @ Ao &Y ST OEd go  ofra §Oe P
IR TH AT gelr %o s@Efar e @Eg  @n A F

fepIc] HRT 3R G Eos
FTer FT: ATl EH FLar ar 60 ay Fo 9% 99 gAR
CE) 3maay ar o el I SWH Fodl F 5
ElEl) do WEG  HL Tell  SAd &I dUT FE e HIFT AL IAT
gt g & EIE] ™, 3|
T ge  HE F 3BT TS AR o A 9T 9 3R
3ARR AT e go o, Tg ki Ciri

T B¢ sgfav FHo MY A¥ea FGT AEAT g O T A
A g T, 3§ AE e §R Ao T HE dF AT gEr go g
3R P oEed o e = ersey o gy Ho
A ST @ FACT R gP gdlG

MR. CHAIRMAN: This concludes the Short Duration Discussion. Now,

the Prime Minister will reply.

THE PRIME MINISTER (DR. MANMOHAN SINGH): Hon. Chairman, Sir, as
hon. Members will recall, several Members had raised allegation based
on reports in a newspaper about purported cables from the US Embassy
in New Delhi to their authorities in Washington. In response to the

request of the Leader of Opposition, | had made a statement on this
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subject in this august House on March 18, 2011. 1 reiterate that it is
not possible for the Government of India to confirm the veracity of
the contents of such communications. If they exist, they would be
communications from the US diplomats stationed in Delhi to their
Governments in Washington. It is not open to us to enquire from either
of the two regarding the communications they exchange among
themselves. In my statement of 18th March 2011, 1 had also stated that
many of the persons referred to in those communications have strongly

denied their veracity.

Sir, in my statement, | had referred to the issue raised regarding
the offence of bribery. Apart from rejecting the allegations, 1 have
also drawn the attention of this august House to the fact that the
allegations were investigated by a Committee constituted by the
Fourteenth Lok Sabha and the Committee had concluded that there was

insufficient evidence to draw a
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conclusion of bribery. This matter has been brilliantly debated by my
colleague,

Shri P. Chidambaram, and I do not have to go deep into this matter.
All 1 want to say is
that taking the Report, in its totality, it is my considered judgment
as a layman. | am not
a legal luminary. As a layman, it is my considered judgment that |1
have drawn the fair inference that the Report does not establish
conclusively the bribery issue. And to substantiate that, 1 would
quote from the statement of the then Speaker of the Lok Sabha, Shri
Somnath Chatterjee. | do not know whether it is proper to refer to

that statement. But if you permit me, Sir, I will do so.
MR. CHAIRMAN: If it is relevant to the debate, you can quote.
DR. MANMOHAN SINGH: It is relevant.
MR. CHAIRMAN: Yes.

DR. MANMOHAN SINGH: While introducing the Report in the House of
the People, on 16th December, 2008, the then hon. Speaker of Lok
Sabha, Shri Somnath Chatterjee, had stated, and I quote:

“The finding of the Committee is that material on record does not
conclusively prove that the money contained in the bag, which was
eventually displayed in the House, was, actually, sent by the
persons who are alleged to have sent it, for the purpose of winning
over Shri Ashok Argal, Shri Faggan Singh Kulasthe and Shri Mahavir
Bhagora, to vote in favour of Motion of Confidence. The Committee
have, however, found the evidence given before the Committee by
three persons involved 1in this episode as unconvincing. The
Committee has suggested that their role in the matter needs to be

investigated by investigating agencies.”
The then Speaker, Shri Somnath Chatterjee, went on to add:

“l1 am accordingly referring the matter pertaining to the said three
persons to the hon. Minister of Home Affairs for appropriate action

in the light of the recommendations of the Committee.”

In the same way, Mr. Chairman, in its recommendation, in paragraph

168 of the Report, the Committee has observed as follows, and I quote:
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“The Committee, after taking into account, their Tfindings and
conclusions in the matter
[as detailed in paragraph 141, particularly at (xiv) to (xvii)
relating to roles of Shri Sanjeev Saxena, Shri Sohail Hindustani
and Shri Sudheendra Kulkarni] recommend that this matter may be

probed further by an appropriate investigating agency.”

Sir, the matter was referred to the Delhi Police for investigation.

Further investigation is in progress.
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Hon. Chairman, Sir, 1 leave it to the good sense of this august
House to decide for itself whether the Report of the Committee, in any
way, substantiates the wild allegations levelled by some hon. Members

of the Opposition.

Sir, 1 would like to make it clear, once again, that none from the
Congress Party or the Government indulged in any such unlawful act
during the trust vote in 2008. We have not been involved in any such
transactions and we have not authorized anyone to indulge iIn such

transactions. | thank you.

MR. CHAIRMAN: Thank you. The House is adjourned to meet at 11.00

A_M. tomorrow, March 24.

The House then adjourned at four minutes past five of the clock till
eleven of the clock on Thursday, the 24th March, 2011.
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